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THE 9™ RESPONDENT HEREIN MOST RESPECTFULLY SHOWETH:-

A.

The Execution Application No.10/2023 under reply filed by the Original
Respondent No.12/Applicant herein is not only misconceived but also

misplaced and liable to be dismissed on the grounds set out herein below:-

The Original Applicants in Original Application No.222/2014 i.e., (1)
The Forward Foundation, (2) Praja RAAG and (3) Bangalore
Environment Trust have pressed the execution proceedings in Original
Application N0.222/2014 from the date of Final Order dated
04.05.2016 to 2019 before this Hon’ble Tribunal and the Hon’ble
Tribunal at New Delhi passed Order has passed Orders time to time
overseeing the compliance of the Directions issued in the final Order.
This Hon’ble Tribunal, after satisfying with the compliance of
statement filed by the Respondent No.9 and other answerable State
Authorities, concluded the execution proceedings in 2019. Therefore,
filing of Second Execution Application in Original Application
No0.222/2014 by the Applicant who was arrayed as Respondent No.12
therein, is not maintainable in view of the facts and circumstances of
the case but also settled position of law laid down by the Hon’ble Apex
Court wherein, it has been observed that the second execution petitions
are not maintainable on the very issue agitated in the earlier execution
petition. The Original Applicants do not have any grievance in the

concluded Execution Proceedings.

The Original Respondent No.12/Applicant herein has not disclosed
about the Compliance Affidavit, Statement of Compliance filed by the
Respondent No.9 and other answering Respondents in compliance of

the directions issued on 04.05.2016 before this Hon ble Tribunal from

" 2017 onwards. The Applicant neither placed on record such statement

s e O y
Authorized Signatory
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of compliance nor disclosed fairly before this Hon’ble Tribunal only to
mislead this Hon’ble Tribunal. Hence, the Applicant has not
approached this Hon’ble Tribunal with clean hands. Therefore, their
Execution Application deserves to be dismissed. The Applicant has
produced the order copy dated 14-3-2018 passed by the Hon’ble
National Green Tribunal. Subsequently, several hearing date the matter
has been listed before the Hon’ble National Green Tribunal and the
Original Applicants and Respondents were present before the Hon’ble
Tribunal and filed their Compliance reports. After considering the
compliance reports filed by the Respondent No. 9 and others answering
Respondents, the Hon’ble National Green Tribunal has given clearance
the project.

True copies of Compliance Affidavits/Statement of Objections filed by
the Respondent No.9 on 23.02.2018, 19.03.2018 and 21.05.2018
before this Hon’ble Tribunal in Original Application No.222/2014,
including all the Annexures/Documents enclosed herein are marked at

Annexure-R/1.

iii.  The Applicant has not fairly stated as to why the Respondent No.12 is
maintaining their Execution Application before this Hon’ble Tribunal.
Secondly, they did not disclose the execution proceedings pressed by
the Original Applicants No.1 to 3 after passing the Final Order before
this Hon’ble Tribunal. Hence, the Execution Application deserves to

be dismissed.

iv.  The Applicant prayed at prayer clause (A) of the aforesaid Execution
Application that, - “Issue the necessary directions to Respondent No.9
and 10 to demolish and remove any offending structures previously
built, as set out in General Condition No.l in Judgment dated
04.05.2016." 1t is respectfully submitted that the said prayer clause is

misconceived and misplaced, this Hon’ble Tribunal in the General

Conditions observed as under:-
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“This buffer/ereen zone would be treated as no construction zone for

all intent and purposes. This is absolutely essential for the purposes of

sustainable development particularly keeping in mind the ecology and

environment of the areas in question.

All the offending constructions raised by Respondents Nos. 9 and 10 of

any kind including boundary wall shall be demolished which falls

within such areas. Wherever necessary dredging operations are

required, the same should be carried out lo restore the original
capacity of the water spread area and/or wetlands. Not only the
existing construction would be removed but also none of these
Respondents — Project Proponent would be permitted 1o raise any

construction in this zone.”

Therefore, the prayer to remove any offending construction previously
built is not only misleading but also without disclosing the fact that
such directions were complied with and the Statement of Compliance
were already placed on record by the Respondent No.9 and other
answerable Respondent Authorities. Therefore, Prayer (A) of the

Application deserves to be rejected.

v. As far as prayer clauses (B), (C) and (D) of the Application are
concerned, they are too misconceived and misplaced. It is submitted
that with respect to the said prayers concerned the Applicant to all their
fairness to the Tribunal, ought to have filed the Compliance Report and
Inspection Report filed by the various Authorities and the Respondent
No.9 in 2018. Therefore, these prayers are being sought for the second
time in the said Original Application N0.222/2014, which are not
maintainable not only to the facts of the case but also it is a settled
position of law that the second execution application is not
maintainable on the same issue. With respect to prayer (B) the
Karnataka Lake Development Authority has taken possession of the
lands as its original conditions. To this effect the Karnataka Lake

Development Authority has filed its affidavit before the Hon’ble
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Supreme Court in Civil Appeal No. 5016/2016. The Respondent No.
9 has communicated to Executive Engineer-2, Karnataka Industrial
Development Board stating that the said 3 Acre 10 gur@ands are not
in our possession. Copies of the letter dated 8-2-202} is produced at
Annexure-R/2 and Affidavit filed by the Karnataka Lake

Development Authority is produced at Annexure -R/3.

The Applicant at prayer (E) prayed that, - “Issue the necessary
direction to Respondent No.l 1o recover the environmenial
compensation fine of INR 117.35 Crores from Respondent No.9, as sel
out in Special Condition No.10 in Judgment dated 04.05.2016". This
prayer is too not maintainable and completely misleading without
disclosing and without interpreting the Order passed by this Hon’ble
Tribunal, vide Order dated 04.05.2016. This Hon’ble Tribunal at
Specific Conditions/Directions for the Respondent No.9 at Para 10 of

the said Order that reads as under:-

“Though, at the time of hearing prior lo passing the Judgment, we had
heard the parties on all aspects but still we have provided re-hearing
to the parties on all issues with emphasis on imposition of
environmental compensation including the quantum. Upon hearing,
we are of the considered view that environmental compensation
imposed upon Respondent No. 9 calls for no variation and the
Respondent No. 9 should be called upon to pay the said amount of
Rs.117.35 Crores determined under the Judgment prior to
commencement of any project activity at the site. Respondent No. 10
has not commenced any actual construction activity but has carried
out various preparatory steps including excavation and deposition of

huge earth by creating a hillock at the premises in question and a site

office.”

Further at General Conditions at Para 7 and 8 directed as under:-

For Agaraitiiiau s v v on o &
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“7  Both the Respondents/Project Proponents shall submit _an

appropriate plan in view of the conditions imposed in this judgment

and the amended Environmental Clearance that would be issued.

8. The amount of environmental compensation will be deposited prior

to issuance of amended Environmental Clearance.”

It is respectfully submitted that the Respondent No.9 has made all
requisite representations before SEIAA on 24-3-2021 request to issue
of Environmental Clearance. The said representations are pending
before the Authorities since 2021. Therefore, the Authorities as and
when called for the Respondent No.9 to issue amended Environmental
Clearance and other all clearances/permissions/approvals, the
Respondent No.9 will be abide by the directions of depositing the
environmental compensation imposed in the Order. Therefore, the
Respondent Authorities have to be acted upon to the said
representations as per the directions of this Hon’ble Tribunal and the
Respondent No.9 bound to pay the environmental compensation prior
to the issuance of amended Environmental Clearance. Therefore, such
prayers sought by the Applicant are not sustainable. The Authorities
have to call upon the Respondent No.9 to deposit environmental
compensation when the amended Environmental Clearance is ready
for issuance.

True copies of all the Representations from 2021 to 2024 in respect of
issuance of amended Environmental Clearance and other
approvals/sanctions/orders for commencement of the Project

proponent/Respondent No.9 are marked at Annexure-R4.

It is submitted that the prayer clause (F) of the Execution Application
is not applicable to the Respondent No.9, as it is the Respondent No.10

who is accountable to be answered.

It is further submitted that as far as the prayer clause (G) and (H) of the

Execution Application are concerned, they are not applicable to the

For ACorZizindial ¥ ftisie i.‘;?.ted
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Respondent No.9. It is the General Conditions imposed in the Original
Order to be further followed by various Authorities in consideration of
and examining the future projects in city of Bengaluru. These prayers
are nothing but new prayers to the Original Application. The Applicant
cannot maintain such prayers against the Respondent No.9 in the
Execution Application. Therefore, such prayers are liable to be rejected

against the Respondent No.9.

As indicated hereinabove, the direction sought in the Execution
Application for demolition of construction in the project site is
misleading, as the direction is only to demolish the structure, if any,
stood on the buffer zone only. There is no structure standing on the
buffer zone in respect of the Respondent No.9 Project. The various
Authorities have investigated and filed the Compliance Report in this
regard. Therefore, the said issue re-agitating once again in Second
Execution Application filed by the Respondent No.12/Applicant herein

does not arise at all and thus, deserves to be dismissed.

It is submitted that the Respondent No.9 already filed detailed Statement
of Compliance in Original Application No.222/2014 on 21.05.2018 before
this Hon’ble Tribunal. This Hon’ble Tribunal has examined the Statement
of Compliance and satisfied with the Compliance Affidavit filed by the
Respondent No.9, wherein, the Respondent No.9 filed a tabled Compliance
Affidavit for perusal of this Hon’ble Tribunal on each and every Directions
issued in the final Order. However, to give more clarity, the Respondent

No.9 is reiterating the said compliance as under:

(i)  Inrespect of the General Conditions or Direction No.1, there are no
standing buildings/construction within the buffer zones specified in

the project;

As far as the Specific Conditions or Directions (i) for Respondent

No.9 is concerned, the Bengaluru Development Authority has

Far lraaea H =y
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erected the chain link fencing on the area of 3 Acres 10 Guntas
notified in the Order, as this land is taken over by the Bangalore
Development Authority in its original condition. In this regard,
KLCDA filed Affidavit on 26.07.2017. The various letters written by
the Respondent No.9 dated 06.07.2016 is self-explanatory, including
the letters dated 25.05.2017 and 10.07.2017, those letters were
already placed on record before this Hon’ble Tribunal in the earlier

Execution Proceedings.

(iii) It is submitted that in respect of the Specific Conditions or Directions
(ii) for Respondent No.9 is concerned, no construction of any kind is
abutting any primary Raja Kaluve, wherein, 50 meters buffer zone is
in existence. As stated hereinbefore, in view of the direction issued

in this regard, the compound wall was removed;

(iv) As far as the Specific Conditions or Directions (iii) for Respondent
No.9 is concerned, hydrological study has been commissioned and it
has to be tracked to survey map. Letter was written to Additional
Director of Land Records to identify the irrigation canal and provide
map in this regard. In fact, as on date, there are no construction
activities in the project. The construction activities will be
commenced only after issuance of Environmental Clearance by the

Authorities;

(v)  As far as the Specific Conditions or Directions (iv) for Respondent
No.9 is concerned, hillock like structure is removed at the cost of the
Respondent No.9 under the supervision of officials of KLCDA. As
far as remaining portions of the directions are concerned, the project
proponent has to be complied with only upon commencement of

construction;

As far as the Specific Conditions or Directions (v) for Respondent
No.9 is concerned, while handing over the lands to the Respondent

No.9, there was no mention of Kharab land in the lands allotted by
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the KIADB and requested the Revenue Department to identify the
Kharab land, if any, since the allotment letter of KIADB did not
demarcate the Kharab land in the project; The Respondent on 30-5-
2019 has wrote letter to KIADB and request to identified the Kharab
lads. Copy of the letter date 30-5-2019 is here with produced at

Annexure -R/5.

(vii) As far as the Specific Conditions or Directions (vi) for Respondent
No.9 is concerned, this compliance has to be done at the time of
construction of the project. As indicated hereinabove, as on today,
there is no construction commenced for want of Amended

Environmental Clearance;

(viii) As far as the Specific Conditions or Directions (vii) for Respondent
No.9 is concerned, traffic study was conducted in 2016-2017 for
application to modify the Environmental Clearance submitted for

issue of amended Environmental Clearance by SEIAA-Karnataka;

(ix) As far as the Second General Condition No.5 is concerned, the said
condition is complied with to the satisfaction of Lake Development
Authority— Respondent herein. It is clarified that vide letter dated
11.04.2017 of the Respondent No.9 to KLCDA, filed the
Compliance Affidavit before this Hon’ble Tribunal. Unfortunately,
the Applicant herein did not bring these documents before this

Hon’ble Tribunal only to mislead this Hon’ble Tribunal;

(x) The Second General Condition No.6 is concerned, as indicated
hereinabove, the Environmental Clearance was withdrawn vide
Order dated 23.02.2017 by SEIAA-Karnataka and the Respondent
No.9 submitted for issuance of amended Environmental Clearance,
which is still pending before the concerned Authority for

consideration;
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(xi) The Second General Condition No.7 is complied with and as
indicated hereinabove, the project proponent only submitted issuance

of Environmental Clearance, vide letter dated 15.02.2017;

(xii) As far as the General Condition No.8 is concerned, there was an
Interim Order of Stay of deposit of environmental compensation
dated 12.05.2016 granted by the Hon’ble Supreme Court in Civil
Appeal No.5016/2016. However, the Hon’ble Supreme Court
disposed of the said Appeal on 05.03.2019. Subsequently the
Respondent No. 9 has filed before the Hon’ble Supreme Court in RP
(c) No 1369/2019, same has been dismissed on 6-8-2019. After
review petition dismissed by the Hon’ble Supreme Court the
Respondent No. 9 has filed Curative Petition No. 24/2020 and same
has been dismissed on 12-5-2020. As indicated hereinabove and as
directed by this Hon’ble Tribunal that the amount of environmental
compensation will be deposited prior to issuance of amended
Environmental Clearance, hence, the Respondent No.9 is

anticipating the action of the Authorities.

(xiii) It is submitted that in the year 2013 the Respondent No. 9 has started
the development activities in the project lands after interim order
passed by this Hon’ble Tribunal the Respondent No. 9 has stopped
the construction activities in the project lands. The Applicant has
alleged that as per the direction of this Hon’ble Tribunal the
Respondent No. 9 does not removed such construction put in the
project lands and produced Google images. It is relevant to mention
the allegation of the applicant are false and denied because the
Respondent No. 9 has removed such structures way back to this

effect all the answering Respondents are filed affidavit before this

™ Hon’ble Tribunal and Hon’ble Supreme Court. Hence the
ﬁ:“ Respondent No. 9 is not disobeying the direction issued by this
Sl B | e 4 Hon’ble Tribunal.
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(xiv) It is submitted that the applicant has alleged that the Respondents are
disobeying the Hon’ble Tribunal order hence they have insisted take
action under section 23 and 26 of the NGT Act. The Respondent No.
9 is not disobeying the Hon’ble National Green Tribunal Order. All
the answering Respondents have filed their compliance report before
this Hon’ble Tribunal and Hon’ble Supreme Court. The applicant is
aware of all these affidavits filed by the answering Respondents,
however, they have filed the present application is illegal and same

has to be rejected.

Therefore, the Respondent No.9 is bound by the directions issued by
the Tribunal and complied with the directions and appropriate
Compliance Affidavit had already been filed before this Hon’ble
Tribunal. Therefore, maintaining the Second Execution Application
filed by the Applicant herein is not only maintainable but also

misconceived and misleading.

Therefore, in the interest of justice, this Hon’ble Tribunal may be pleased to
dismiss the Execution Application in view of the grounds set out herein, in the

interest of justice and equity.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Execution Application No. 10 of 2023 (SZ)
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1/We, M/s. Agara Techzone Private Limited (Formerly known as M/s. Mantri Techzone
Private Limited), the 9™ Respondent in the above Application represented by its
Authorised Signatory Mr. Girish Gupta, S/o Sathyanarayana Gupta, aged about 56, do

hereby solemnly affirm and sincerely state as follows:

I. Iam the Authorised Signatory of the 9" Respondent herein having Office at No.
41, Vittal Mallya Road, Bangalore Karnataka 560001. As such, I am well
acquainted with the facts stated below and fully competent to depose on behalf of

the 9" Respondent.

2 I state that the contents of the accompanying Statement of Objections filed by the
9" Respondent in response to EA No. 10 of 2023 are either within my personal
knowledge or are based on information received by me which I believe to be true

and Documents available with the 9" Respondent and records available on the

public domain.

3. The contents of Paragraph A (i) — (ix) & B (i) — (xiv) of the said Statement of

Objections are true and correct.

@m}

9t RESPONDENT (DEPONENT)
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VERIFICATION

I, Mr. Girish Gupta, Authorised Signatory of the 9" Respondent, S/o Sathyanarayana
Gupta, aged about 56 and having Office at No. 41, Vittal Mallya Road, Bangalore
Karnataka 560001 do hereby verify that the contents of the aforesaid affidavit are true
and correct and nothing material has been concealed therefrom.

V/

Solemnly affirmed before me at Bengaluru on (&03.2024

weng e
For Agaraiechis o Private Limited

R _

SA uthorized Signatery
9th RE ONDENT (DEPONENT)
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AGARA TECHZONE PRIVATE LIMITED
CIN: U45201KA2003PTC033023
Mantri House 41 Vittal Mallaya Road, Bangalore- 560001
Email id: csteam@mantri.in
Phone No: 080-41300000

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF
DIRECTORS OF AGARA TECHZONE PRIVATE LIMITED (“COMPANY”) IN THEIR
MEETING HELD ON FRIDAY, 08" DECEMBER, 2023 AT 10.00 A.M. AT THE REGISTERED
OFFICE OF THE COMPANY AT NO. 41, VITTAL MALLYA ROAD, BANGALORE,
KARNATAKA - 560001

AUTHORISATION TO REPRESENT THE COMPANY BEFORE COURTS.
JUDICIAL AND QUASI JUDICIAL FORUM

“RESOLVED THAT in supersession to all earlier resolution Mr. Girish Gupta H S and/or Mr.
Ravi Shankar BS be and are hereby severally authorized by the Board of Directors to represent
the Company before any court, judicial and quasi-judicial forum having Civil, Criminal,
Original or Appellate, Revisional or Special Jurisdiction, Tribunal, Appellate Tribunal or
Arbitral Tribunal or in any other Government or semi — government offices, Real Estate
Regulatory Authority (RERA) and any department and/or authority in respect of cases!ma,t;ers
pertaining to the Company.

RESOLVED FURTHER THAT Mr. Girish Gupta H S and/or Ravi Shankar BS be and are
hereby authorized on behalf of the Company to institute, defend and prosecute, enforce or resist
or contest any suit, petition or other action and Civil, Criminal, Revenue, Revision proceedings,
appeals before any court, judicial and quasi-judicial forum having Civil, Criminal, Original or
Appellate, Revisional or Special Jurisdiction, Tribunal, Appellate Tribunal or Arbitral Tribunal
or in any other Government or semi — government offices, Real Estate Regulatory Authority
(RERA) and any department and/or authority and to appoint advocates and sign Vakalatnama,
sign and verify plaint, objections, interim applications, documents, papers, affidavits, swear to
affidavits, to accept service of summons, notices, documents, papers and other legal processes,
to file and present, produce & take back documents before such Courts, withdraw cases,
execute any decree or order, to take advise on Company related matters from the Advocates on
behalf of the Company in respect of cases/matters pertaining to the Company and to do such
acts, deeds or things as may be required.

RESOLVED FURTHER THAT certified true copy of this Resolution wherever required, be
furnished to the concerned authorities under the.si res of any Director of the Company.”

Certified True Copy
For Agara Techzone Private Limited

CAY

Thippareddygari Harikrishna Reddy @ )
Director &
DIN: 08732978 S
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The Forward Foundation & Ors.,
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BEHORD THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELH]I

Original Application No.222 of 2014
IN THE MATTER OF:-

S Original Applicants
-VERSUS-

The State of Karnataka & Orst, & s Respondents

With

Statement of objections to the report dated 25. 10.2017

filed bv the cormmittee constituyed' by the Hon'ble

Tribunal in 0. A.N0.222/2014 by the respondent No.9

(VOLUME -1v) .

(PAPER - BOOK)

(FOR INDEX « KINDLY SEE INSIDE)

Advocate for Respondent Ng.g: M/s. Devasa & Co,
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Sl.No. Particulars
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Pages

1. Statement of objections to the report dated
25.10.2017 filed by - the committee
constituted by the Hon'’ble Tribunal in
0.A.N0.222/2014 by the respondent No.9
along with affidavit.

2. Annexure-A/1,

True Copy of relevant portion of the Order
dated 07-05-2015 in 0.A.No0.222/2014
passed by this Hon’ble Tribunal.

3. Annexure-A/2,
True Copy of the Order dated 08:09-2017 in

O.A. No0.222/2014 passed by this Hon’ble
Tribunal,

4. Annexure-A/3,

True Copy of inspection report of the
Committee dated 25-10-2017 (as filed by
Respondent No.1l & 12) together with the
statement of objection of the Respondent
No.11 dated 27.10.2017 to the Committee
Report together with filing index dated
01.11.2017 by the Advocate for Respondent
No. 11 and 12 in 0.A.No0.222/2014;

5. Annexure-A/4.

True copy of the Affidavit filed by the Lake
Development Authority dated 27.07.2017
before this Hon’ble Tribunal.

6. Annexure-A/S5,
True copy of the Order dated 12.05.2016 in

Civil Appeal No0.5016/2016 passed by thls
Hon’ble Supreme Court.

7. Annexure-A/6.

e True copy of the revocation procecdmgs
< B ? ted 23.02.2017 by the SLEIAA, Karnataka
/ﬁ‘? > , environmental clearance granted on
j\\17 02 2012.
3T A An:nexure AlT.
TI?-LIQ: copy of the application ' in

5 ABN0.3/2016 in Civil Appeal No.5016,/2016
-é}'te by, the Respondent No.9 before the
n'ble Supreme Court.
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9, Annexure-A/8.
True copy of the Order dated 11.11.2016 in
LA. No. 3/2016 in Civil Appeal No.

5016/2016 passed by the Hon'ble Supreme
Court.

10. Annexure-A/9.
True copy of the Report of Dr. TV
Ramachandra and others prepared in a
month of May, 2013,

11. An'nexure-A/10,

True copy of the Report dated 03.06.2013
submitted by the LDA.

12. Annexure-A/11.
True copy of the order dated 19.04.2017

passed Dby this Hon'ble: Tribunal in
0.A.125/2017 and O.A. No.217/2017.

13. Annexure-A/12.

True copy of the order dated 29.01.2018
passed by this: Honble Tribunal in
0.A.125/2017 and 0.A.N0.217/2017.
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' BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH
NEW DELHI

ORIGINAL APPLICATION NO. 222 OF 2014

IN THE MATTER QOF:

1. The Forward Foundation
A Charitable Trust
Having its registered office at 24 /B,
Haralur Village, HSR Layout Post
Bangalore 560102
Through its Secretary

2. Praja RAAG, '
A Society registered under the Karnataka
Societies Registration Act, 1960
and having its Registered office at
C-103, Mantri Classic, 4™ Block,
Koramangala, Bangalore 3600034
Through its President

3. Bangalore Environment Trust,
A registered office at A 1-Chartered
Cottage, Langford Road,
Bangalore 560025
Through its Trustee

Versus

1. State of Karnataka
Vidhana Soudha
Bangalore — 560001
Through its Chief Secretary

Ministry of Environment and Forests Regmnal Office
Kendriya Sadan, IV Floor,

E and F Wings, 1’?’th Ma.ln Road

Koramangala II Block, '

Bangalore — 560034 i

Applicants

(5Z)

Through its Addl Principal Chief Conservator of Forests

3. State Level Environment Im
Department of Ecology and Environment
Room No. 709, 7t Floor,

M S Building,
Bangalore — 560001
Through its Member Secretary

pact Assessment Authority




10.

11.

Karnataka State Pollution Contro] Board LD’PI
Parisara Bhavan,

49, 4t & S5t Floor, ;

Church Street, Bangalore — 560001

Through its Chairman

Bangalore Water Supply and Sewerage Board
Cauvery Bhavan, ;

Bangalore - 560009
Through its Chairman

Lake Development Authority

Parisara Bhavan, ¢
49, Second Floor,

Church Street, Bangalore-560001

Through its Chief Executive Officer

Karnataka Industrial Areas Development Board
14/3,.24Flopr: '
Rashtrothana Parishat Buildings,
Nrupathunga Road,

Bangalore -~ 560001 :
Through its Chief Executive Officer -

D

Chowdiah Road,
Bangalore - 560020 . %
Through i ts Chairman/Commissioner

Bangalore :Dgyelopmeht Authority

MantriTechzone Private Limited
(formerly-called Manipal ETA P Ltd bk
Having its registered office at

Mantri House, No. 41, Vittal Mallya Road,
Bangalore 560001 o
Represented by its Managing Director

4t Floor, Solarpuria Windsor,
3, Ulsoor Road,
Bangalore 560042 =

Core Mind Software and Services Private Limited

Represented by its Managing Director 3"l \
Namma Bengaluru Foundation Q/ E
A registered Public Charitable Trust, . ~

Having its registered office at No, 3J,
NA Chambers, 7t ‘C’ Main 3 Cross,
3rd Block, Koramangala,

Bangalore 560034

Represe_nted by its Director Mahalakshmi p.
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12. Citizens’ Action Forum '

A Society registered under the provisions of the Karnataka
Societies Registration Act, 1960 and having its registered office
at 372, 1st Floor, MK Puttalingaiah Road,
Padmanabhanagar, Bangalore 560070

Represented by its authorized signatory Mr. Vijayan Menon

..... Respondents.

Counsel for Applicant:

Mr. Raj Pajwani, Sr. Adv. Along with Ms. Megha Mehta Agrawal,
Advocate -

Counsel for Respondents:

Mr. Devraj Ashok, Advocate for Respondent No. 1, 3,4 & 5

Mr. B.R. Srinivasa G., Advocate for Respondent No, 7 _ )

Mr. R. Venkatramani, Sr. Advocate, Mr. Shekhar G. Devasa, Mr. D. .
Mahesh, Advocates for respondent No, 9 . _

Mr. Raju Ramachandran, Mr. Devashish' Bharuka, Mr. Vaibhav Niti

and Mr. Suraj Govindraj, Advocates for Respondent No. 10 ’

Mr. Sajan:Poovayya, Sr. Advocate and Mr. Sumit Attri, Advocate for

Respondent Nos. 11 & 12 -

JUDGMENT
PRESENT: <

Hon’ble Mr. Justice Swatanter Kumar (Chairperson)
Hon’ble Mr. Justice U.D. Salvi (Judicial Member)
Hon’ble Dr. D.K. Agrawal (Expert Member)

Hon’ble Professor A.R. Yousuf [Expert_Member]

Reserved on: 27" January, 2015
Pronounced on: 7* May, 2015

1.  Whether the judgment is allowed to be published on the net? -

2. Whether the judgment is allowed

to be published in the NGT | :
Reporter? : [ . (

JUSTICE SWATANTER KUMAR, (CHAIRPERSOE

All the three applicants have approachécl the Tribunal under

the provisions of the National Green Tribunal Act, 2010 (for short

‘the NGT Act)), with a common prayer that a diréction be issued to

respondent no. 1, the State of Karnatake tn talre

e e
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issued sub'stantive_ directions in the interest of environment and
ecology and for protectic;n of River Mutha in Pune. The Respondent
Corporation had preferred an appeal before the Supreme Court of _
India being Civil Appeal Diary No. 3445 of 2015, which was
d1smlssed on merits on 12t February, 2015. The Project Proponent
was thus directed to comply with the directions of the 'I‘ribunal.
including partial demolition of thé& project in question. We have
already indicated that at this stage the entire amount of
compensation payable on various counts by the Project Proponent
cannot be determined with exactitude, however, liability to pay for
violation 'c;_I."-"I'aw,- raising construction unauthorizedly and illegally, -
renders ' the Project Proponent liable ‘to payl the environmental
compensati’&an- forthwi.th The ﬁnal amounts for restoratlon of
ermronment and -ecology would: be determined by the Commlttee
constltuted in thlS _]udgment We ‘are-of the consxdered view that 10
per cent of the __pr-.o_J_ect cost may be somewhat on the higher side

and to maintain the equitable balance b_étween the default and the

consequential liability of the applicant, we direct the Project

Proponents to .p_ay at '.-the ﬁrst-'---ins'ta.nce compensation for their

default at the rate of D per cent of the cost of the pI’OJGCt In light of

this, Respondent No." 10 would be hable to pay a sum of Rs 22.5

crores and Respondent No. 9 would be liable to pay a st o

) rd
117.35 crores. .

85. This is a fit case where in exercise of its jurisdictiér’fﬁ

o

of Section 20 of the NGT Act, the ’I‘ribunal has to m\m_




A

Y20

where the Tribunal should also apply the principles of law
enunciated by the Supreme Court and thislTribuna.l in the case of

Sterlite Industries (supra), Krishankant Singh (supra) and Sarang

Yadwadkar (supra) and issue the following directions:
I.j We decline to pass any dire.ction or order to stop further
progress and/or demolition of the prOJeet or any part thereof at
this stage. However we constltute the followmg Committee to

inspect the pro_]ects in questlon and submit a report to the -

Tribunal inter alia but specifically on the issues stated herein

after.

’a]A’dvisor In the Ministry of Epmronment and F‘orest
'\
dea_hng w1th the subject of wetla.nds

b}CEO ot the_).ré.ke Development Authority, Karnataka

State
c) Chlef Town Planner of BBMP, Ba_ngalore
d}Cha.lrman of SEAC which recommended the grant of
Eneironmental_ Ql_earangg-_._tg_tj'ﬁ_proje_cts in In question.
\_ e)Sr. Scientist (Ecology) frorn the Indlan Inst1tute of
Sc;enees Bangalore:
“f) Dr. Sid_dha:th .Kaul_f__fq;;ner Advisor to MoEF.
-g] An Senior'_ Officer. from. the National

Institute of

Hydrology, Roorkee.

2) Member Secretary of t

L

he Karnataka State Pollution Control .
Board shall act.as the Convenor of the Committee and ﬁ.’ro.uld-

submit the final report to the Tribunal.

Ueto ... copuld
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ANNEXORE A J 2
liRoie o i
BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 222 of 2014
[Civil Appeal No. 5016/2016 & 10992/2016)
(M.A. No. 1089/2017)

Forward Foundation & Ors. Vs. State of Karnataka & Ors.

. CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
ON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON ELE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: .
Applicant No. 1 to 3:. Mr, Mahesh Agarwal and Ms. Devika Mohan,
' Advs, .
Respondent No, 1 to 3 Mr. Raj Panjv.-ani, Sr. Adv. with Mr. Satyendra

Kumar, Advs.
Mr.  Attin Shankar Rastogi, Adv. for Ministry of
Environment, Forest and Climate Change

Respondent No. 2 :

Respondent No. 8: Ms. Shweta S, Parihar and Mr. Ankur 8.
% iy Hulkarni, Advs.
" Respondent No, 9 Mr. Sa.njay Hegde, Sr. Adv., Mr. Shekhar G.
i Devasa, Mr. Manish ’I‘_}war_i‘ ‘and D. Mahesh,
L Advs, .

Respondent No. 10: Mr, Devashish Bharuka, Adv.

Mr. Rajessh Mahale and Mr. K:utm R. Joshi,
Advs. for KLCDA

Mr. Sajan Poovayya, Sr. Adv. thh Mr Saransh
Jain, Adv,

Mr. Devraj Ashok, Adv. for Kaznataka Statc

Date ‘and

Remarks’

‘Item No.” i
g

Orders of the Tribunal

The Learned counsel appcarmg for Respond_ert No.

| September:

lO prays ft_)___, adjournment The Learned counsel
appearmg for the Respondent No. 9 subrmts that they had

4| not opposed to' the team constxtuted for conducting the

mspectlon
A(:t:orchnghr we dlrect the team constxtuted by the
Tribunal on O'?U’ May,

2015 to conduct inspection of the
%prggect of Respondent No. 9, Two representatives of the |+ ~
/ Y plicant would also be permitted to be present at the
L : t me of inspection. The inspection report should be

_,-’éubmitted'prior to the next-date of hearing.

_ Liberty is granted to applicant to file response to the

report, if any, within one week thereafter.
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List this matter on 05% October, 2017,
Item No. ’
o7
September
08, 2017
T L0 b s e ,CP
(Swatanter Kumar)
B B P R A JM

(Raghuvendra S. Rathore)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I3 Stak oF Kaymdi kg £ o
CASE Noﬁr@zdﬂ/’iﬂp"’m’ﬁ%/{/"gw,ﬁ” ...

IN THE MATTER oF:...ﬂl’c...?.cammc;[..ﬁmme./;.. 2t

PROOF QF SERVICE

APPLICANT

. _gkr m._w‘j o o
RESPONDENT NO.1 ’

. _é}u VsV

RESPONDENT NO.2 ' ' ' 5

RESPONDENT NO.3

RESPONDENT NO.& ' e

RESPONDENT NO.5

RESPONDENT NO.5 : s i

RESPONDENT' NO.T-

RESPONDENT NO,8

"RESPONDENT NO.9 |

RESPONDENT NO.10




ANNSNKE% 5

ITEM NO.12 £ COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIRA
RECORD OF PROCEEDINGS

Civil Appeal WNo(s). 5016/2016

MANTRI TECHNOZE PVT, LTD. Appellant(s)

VERSUS i

FORWARD FOUNDATION & ORS. Respondent(s)

WITH

C.A. D 1693%/2016
(With appln. (s)

for permission to file appeal and Office Report)

Date 12/05/2016 These appeals were called on for hearing teday.
CORAM :

HON'BLE THE CHIEF JUSTICE "

HON'BLE MRS. JUSTICE R. BANUMATHI

For Appellant(s)
Mx. R. Venkataramani, Sr. Adv,
Mr. Dushyant Dave, Sr. Adv.
Mr. Shekhar Devasa, Adv.
T. Manish Tiwari, Adv.
Mr. Yashraj Singh Bundela, Adv.
Ms. Neelam Singh, adv.
Mr. S. Mahesh, Ady.
Mr. K.V. Bhuvanendra, Adv.
Mr. Anup Kumar, Adv.

Mr. K.K. Venugepal, Sr. Adv.
Mr. S.Kiran Shetty, Sr. Adv,
Mr. Rohit Bhat, Adv.

Mr. Kush Chaturvedi, Adv.

For Respondent (s)

Mr. H/N. Salve, Sr. Adv.
Mr. Mahesh Agarwal, Adv,
Mr., Rishabh Parikh, Adv,
Mr. E.C.Agrawala, Adv.

““ag'?mR.No.l4 & 15 Mr. H.N. Salve, Sr. Adv.
Caplary Hy
;f:ﬂ}“-‘ No.16939 Mr. Praveen Sehrawat, Adv.

% 41 B}

fagr 2016) Mr. Saransh Jain, Adv.
(R.No.1,2 & 3 Mr. Arvind Datar, Sr. adv.
In CA NWo.5016 " Mr. E.C. Agrawala, Adv.
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1CK
in 2018) Mr. Mahesh Agarwal, Adv.
Mr. Rishabh Parikh, Adv.

(R.No.12 & 13) Mr. Arvind Datar, Sr.adv,
IN CA No.5016 Mr. Praveen Sehrawat, Adv,
In 2016) . Mr. Saransh Jain, 2dv,
"Mr. o.p. Bhadani, Adv,
Ms., Anita Shenoy, adv.
Mr. Dewvashish Bharuka,.Adv.

UPON hearing the counsel the Court made

the following
ORDER i

Civil Appeal No.5016 of 2018

Issue notice.
Mr.Rishabh Parikh, learned counsel accepts notice on
behalf of respondent No.1 to 3, 12 and 13.

Ms. Anita Shenoy, learned counsel acéepts notice en behalf

of respondent Ne.4 and 6 to 11. She shall take instructions

for filing counter affidavit on behalf of the said respondents.

Since some of the said respondents may choose to engage a

counsel of their own choice we direct simultaneous issue of

notice for service upen the said respondents dasti,

Issue of notice to the remaining res ondents is dis ensed
. P

with for the present.

Counter affidavit be filed within four weeks.

Rejoinder
affidavit,

if any, within two weeks thereafter.

Mr. R. Venkataramani, learned senior counsel for the

petitioner company submits that although the company had been
permitted to resume ‘its construction activities in terms of the

order passed by the Tribunal it has not. chosen to do so.

He
further states th

at the extent of 3 acres and 10 guntas of land

referred to in the impugned order pas

sed by the Tribunal is not




MIq

actually in the occupation of the petitioner company ' and that

the petitioner company has no objection to the pPossession of

the said 3 acres and 10 guntas of land being taken over by the

competent authority. He has also no objection to the removal

of any building standing on the said extent of land. In that

view therefore we permit the competent autno*lty to take over
the possession of the extent of 3 acres and 10 guntas of land

referred to in the order pPassed by the Tribunal and allegedly

in possession of the pPetitioner company. We also permit the

competent authority to remove/damollﬁb any construction put up

on the said extent of land. Keeping in view. the fact that if

the petiticner company has not rasumed its cepstryetdion
acthlty so far, we direct that it shall ma:nta;n(état&ﬁ quo oﬂ
the spot. '

Operation of the impugned order in so far as it directs
awvard of a monetary compensation of Rs.117.35 crores shall

however remain stayed until further orders.

List fc; further orders on 12.07.20186.

Civil Appeal D.No.16939/2016

The appeal is dismissed as withdrawn with the liberty

pPrayed for in terms of the signed order.

(Ashok Raj Singh) (Veena Khera)

Court Master Court Master
(Slgned Order 15 placed’'in the file)




Uto

IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL D.NO.16939/2016
CONFEDERATION OF REAL ESTATE .. .APPELLANTS
DEVELOPERS' ASSOCIATION OF
INDIA-KARNATAKA AND ORS.

VERSUS

THE FORWARD FOUNDATION AND ORS.

.RESPONDENTS

o
i
o
=1
e

Mr. K.K. Venugopal, learned senior counsel seeks

leave to withdraw this appeal reserving liberty for the

individual members affected by the impugned orders to file

individual cases.

The appeal is accordingly dismi#sad as withdrawn with
the liberty prayed for.

S P S SR R i coI.
(T.S.THAKUR)

....... P E R 61
(R. BANUMATHI)

NEW DELHI,
MRY 12, 2016,

\ 7k
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State Level Environment lmpéct Assgssment Authurity-i{arnataka

{Censliwted by MoEF, Government of India, under section 37310 E(P}Act, 1980)

Proceedings of the 130t SEIAA Meeting held on 230 February 2017
o) at Room No. 709, M.S Buildine, Bangalore,
. Members present: - . by r
1. Dr.H.5 Ramesh - Chai rinan, SElAaA .:
2. Dr LR Rajmohan - Member, SEIAA P
3. Sri. Ramachandra - NMember Secrotary, SELAN :

The Chairman welcomed the members and initiated the discussion. The subjects - :
discussed and the decisions made under each of the agenda pointare as [ollows: ;

1301 Confirmation of the proceedings of 129% SEIAA  Meeting Leld on
15t February 2017.

Proceedings of 129 SEIAA Meeting held on 139 February 2017 was read and as
there were no comments the same was accepted.

130.2 Action Taken report on the proceedings of 129" SEIAA Meeting held on
. 15t February 2017, : = '

The Authority noted that the action is being tken on the proceedings of 1200
SELAA Meeting held on 15 February 2017,

1303 Review of Action talcen on the orders of the Han'ble NCT in OA No, 222 of
2014

The Authority noted that the Hon'ble NGT in OA Mo, 227 of 2014 have fssued
certain directions (o the Authority an 4 May 2016, The difvctions issued and the
compliance on the said directons are as follows:

3 . — : iy ‘
No. Direction

Compliance i i

1. |We direct SEIAA, Karnataka to issue i[.\.‘l'h.‘:'rl—in:url11.(‘:5.2!”ra addressed to
amended order granting Envirenmentul [the Respondont No. ¥, M/s Manti
Clearance within four weeks from t{sdny {Techzone v Lad (formerdv called
incorporating all the conditions stated in [Manipal TTA P Lud.) Mantri House,
this judgement and such other conditions | No - 41, Vitlal  Mallya  Road,
as it may deem appropriate in lightof this {Bangalore 300001 and fiuspundem |
judgment and Inspection Note of the |No. 10 A7s Caremind Software and
Expert Members, The Project Proponents |Sorvices Mrvate

l_J.-‘niFuc_i___ 3, gth g™y
(J:ﬁ’
—

T

Room No. TO8, Tih Floor, 4th Gale, M.S. Bullging, Bangalore - 560 001 Phane - US0-27032447 Fax: UB0-22254577
VWebsite : hitp:/iseiaa. kar.nic.in htipiiseina karnataka govan hitp: s eavironmantelzarance. nic.in
e-mail: msseiaakarnaiaka@amail com

e -.ﬁ}.;}?._.. e e




1300 SELAA Maolinng Ve lings

only after issuance of  amended
Environmental Clearance order. .

SEIAA Karnataka and MolEF shall easure

regular supervision and muonitoring of the
project and during the construction and
even upon completion b
activity s carried  out swictly  in
accordance with the conditions of the
order granting Environmental Clearance,
this Judgment, Notification of 2006 and
other laws in force,

ensure that

would be permitted to commence activity

Bar Lty HT

{Floor, Salarpuria Windsor, Ulsoor
0042 secking
compliance of the !

Road,
infurmation on

Banealore
b2

specilic msied A

ifurmation

Jirechions
relevant
mchuding

duecuments
revised wmcpu.” plan

and fresh layout plan in accordance
with e orders of the Hon'ble NGT.

(The Flon'bl IIS‘L[|‘)J'L.‘E"{!{_aUh {
lorder dawad 12203.2010 have direeted |
Ao mainLan status guo on the spot in
Civil Appeal No. 5016 of 2016 and |
2018 in Civil Appeal |
No. Diane Nofs) 17976/2016 linked
o Civil Appeal No. 3016 of 2016

order, \..,ml an

The distances in’ respect of buffer zone
spacified in this judgment shall be made

Authorities concerned are directed
incorporate  such conditions in  the
projects  to  whom ' Environmental
Clearance and other permissions are now
granted not only around Belandur Lake,
Rajkulewas, Agara Lake, but also all other
Lakes/ wetlands in the city of Bengluru,
L

regard o the measurement of land as far
as  Respondent no. 9 s concerned.
Admittedly the Respondent has been

admeasuring  63.94  acres,  though
Environmental Clearance has  heen
granted for 2,92,636.03 Sy, Meters which
is equivalent to 72.22 acres. For this
reason alone, Environmental Clearance
cannot be given effect to, While issuing
the amended Environmental Cleamnm.
SEIAA  Karnataka  shall take into

e U S

applicable to all the projects and all the

There is a serious djsc'u-mncx BVen in

allotted  and is in possession of land:

consideration all these aspects and, if |
necessary, would require Respondent |

The SEIAX, Kamataka is ensuring
compilance to this
Hon'ble  NGT,
Ervivon mental

divection  of
while

issuing |
Clearance for thi |
projects/ activities considered under l
E1A Notification, ZUUL"!

|
Ll s &
'Re:imuu'h'nr e, M way .-Lquu.‘i{cdi
vide letter dated 10052016 to !
Turnish {ruesh lavout plan |
incorporating  all  the  speeific
conditions/directions  and  other

information required to enable the
Authority o - issue amended |
Loviconméntal  Clearance.  The

Respondent No.Y did not submit the ‘
information sought and the fresh

fayout plan quoting the reason HﬂLi
the Flon'ble Supreme Court have |
orderad skatus U

i
Floweser,  the

E%unnmtcnr No LJ|

ot
S




1300 SETAA Meeting Proceedings . Phated 23 Petesary 2007

no. 9 to submit a fresh layout plant and jwhile 1y 2 Lo the -\uihnnw letter I
the entire project may be revised in jdated Ia&5"llln - have  expressed
accordance with law, finabiliy’ o furnish the information

| i
Sought and have requested o keep
| | Hlye Environmental Clearance
ibearinge N, BELAA DT CON 2012

Wit Neptemiber 20D
jbevance ;

f | . )

i ! Mhe Authorite was-therefore
unable t Instle amendod
|L|‘\'|Jun|m il Clearnney, |

The Authority further noted that a reminder wads sent fo e Respondent No, 9,
M/ s Mantri Techzone Pyt. Ltd. vide letter dated 23012017 requesting them to furnish
the infarmation sought vide lettor dabed 10.05.2006, on or '\\\-Hm 1 February 2017,

The Respondent No. 9, M/s Mantri Techzone Pot. L, while replying to the
above said letter vide letter dated 3022017 have informed that they are not likely w
proceed with the construction at theiv site for the time being and have requested to
defor taking any action with respect o the EC issued Gl ibe disposal of Civil Appeal
Now 3016 of 2016 by the Hon'ble Supreme Court.

The Authority during the meeting held on 15 Fobrwary 2017 had perused the
reply submitted by Respondent No. 9, .\Iﬂ‘s Manted Techzone Pel Lud and Respondent
Ne.10, M/ s Core Mind Software .md Services Private Limited

The Author ity while i nvﬂwb reference to the vrders ot the Hon! ble NGT under
General Condition No.6 observed that, all the aspects in the said vrder need o be taken
into consideration and the Respondent No. 9 required to submit’a fresh Jayout plan
revising the entire project in ageordance with law. The Authority observed that this
was essential requivement for issue of amended Tavirg nm..':‘.ml Clearance.  The
Authority noted that ame: uiml Environmental Clearance cotld nol be isuad in
accordance with the directions of the Hon'ble National Green Tribunal for the reason
that the Respondent No. 8 and 10 did ndt submit the required information and fresh
layout plan as requested. '

The Authority after discussion and alter faking note at_the above development
had decided to call upon Respondent Noo 9 NS Moot Techzone Pet Lid and
Respondent No.10, M/s Core Mind Software and Services Private Limited to provide
an opportunity of being heard before the Authority on 23022007 with all relevant
formation along with the information / documents sought vide the Authority letier
dated 10.05.2016 to cnable the Authority to issue amended Lav ironmental Clearance
incorporating the conditions /directions of the Flon'ble NGT. The Auathority also 11.-1-.1@

i
i
i
i
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decided to inform that failing to appear before the Authority and nun submission of the
required information, the Authority will be constrained o pevoke the Fovitonmental
Clearance granted for the project.

Act‘.ordh'tgifg, intimation has been sent vide [olter dated 13022017 10 the
Respondent No. 9, M/s Mantri Techzone Pet Lad, and Respondent Noit, M/ s Core
Mind Software and Services Private Limited to furnish the intormation sought and to
appeat before the Authority to show cause why the Environmental Clearanee granted
should not be revoked for non-submission of the information sought,

Repruscnta'tiws of both Respondent No. 9, M7s Mantr: Techzone Pel Lid, and
Respondent No.10, M/s Core Mind Software and Services Privates Limited appeared
before the Authority and submitted the information. Detatls of submissions made in
brief and decision of the Authority in cach of the above cise 1s as tolluws:

1) Construction of mixed use development with residential, retait, hotel, office, SEZ
& Non-SEZ at various Sy. No. of Agara Village and Jukkasandra Village, Begur
Hobli, Bangalore South Taluk, Bangalore by Mjs Mantri Techzone Private
Limited (formerly called Manipal EUA P Ltd.) Mantri House, No. 41, Viltal
Mallya Road, Bangalore 560001, (SEIAA 30 CON 2011)

The Authority perused the Jetter received on 210220017 submitted by the
proponent along with detatls regavding modification o the project including the
revised layout plan,

Smt. Sowmya  Somaprakash, Shri V. Damothican and Shri Jagadish M,
representing M/s Mantrl Techzone Privale Limited appeared before the Authority
teday and furnished following details: '

(1) The project proposal s been revised confining to total ares of 63.94 Acros
instead of 7222 Acres for which EC. has been issued by this Authoricy
subject to the result of the appeal before the Flon'ble Supreme Court,

(2) A buffer of 75m from the peripher

'y of the lakeand 30m from the edge of the
Rajakaluve has been provided. )

(3) There are no secondary or tertiary Rajakaluve in the project site.

(4) The 3 Acres 10 Guntas land in Sy. No. 43 is not included in the plan and is not
encroached / reclaimed by them. Lotter has been submitted to KIADB and
other authorities to take possession of the said land. A copy of the let
addressed to KIADB on 13t August 2016 1s submitted to the Authority.

(5) A hydrological stucy has alread
submitted to the Authority,

ter
¥ been commissioned and the report will be

-1
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.
(6) Provision for storm water drains along with a bufler of 13m is made in the
revised layout plan as per the vrders of Hon'ble Green Tribunal and subject to
. change if any ordered in the Appeal before the Hon'ble Supreme Court.

(7) The hillock like structury is located outside the project sites All suilable action
will be taken to allow surface run-off to Rajakaluve. Garland drain will be
provided to contain the excavated soil erosion duw to unealft, ;

(8) An estimate of excavated earth and utilization is provided instead of
submitting a proper muck disposal plan in accordance with the arders of the
NGT. '

(9) There is no kharab [and at all within the projoct site delivered to them by
RIADB, Arca that s already occupied by buhling footing - cannot be
changud.

{10) With regard to the greenbelt it is stared thar an arca of L1393 Sqm which
amounts to 47% of the site area is provided, However, the details of greenbelt
that is to be maintained as per the orders of the Hon'ble NG on the area to
be maintained as buffer zone adjacent to e dake, Rajakaluve and storm
water drain over and above the greenbelt arva that have been approved as
part of EC. i not providad, y

(11) Even though provision for exclusive service road is provided in the revised
drawing submitted, it is cut-off by a private property. Conginuity nealds to be
provided in the project site itself., '

{12) The penaley of Rs. 117.35 Croves imposed vide order dated 452016 in QA
No. 222 of 2016 has been stayved by the ITon'ble Supreme Court vide order
dated 12.5.2006 and 11112016 in Civil Appeal Mo 500 of 2016,

£ (131 AS per the revised Tayvout plan submitied, 0t s proposed o consliuet 12
buildings comprising of 3 Basement, Growd and 12 Upper Floors and all the
buildings are proposed to be used for commuercial :mfrpu.ws.{i'l'/ ITEs),
whereas the carlier proposal which have been issued with Eovironmental
Clearance for mixed use development comprising of residential, retail, hotel,
office with a total built up area of 13,50,454.98 Sqm in various building bloeks

with 2 to 3 basements and upper floors varying from 12 to 13 upper floors.

; (14) Presently construction of building for vesidential block 2, 3 and 7 have been
undertaken and stopped. The building 5 under construction is mudified from
G that of the building approved while issuing Environmental Clearance,

Based on the submissions made by the praponent and reply subimitted, the.
Authority observed as follows: '
"(a) By way of spreparing revised lavout plan the project is ‘tnnipictch revamped
from the point of view af usage, building confi

surativcianad number of buildings

BRPHIRE {Scpe0 3575 Pt oy

TR




37

e s O A T e L T T S

- e Ll iy 201D
FIO SELAA Meeting, Provsedings Ehpvedd 2dt Py 2047
[}

which resulted in change in the environmental footprint from that of the' project
issued with Environmental Clearance vide letter Noo SELVA 30 CON 201 | dated
17 February 2012,

(b} The propunent has submilled that 3 Acres 10 Guptas bl in Sy Noo 4% s not
included ine the plan and is nol eneroached £oneclaimed v them, This s in
contradiction with the orders of the Flon'ble NG, 1 i ever, the propenent havd
submilted revised layout plan now, deleting the portions of the land which
Hon'ble Tribunal have referred to,

() Details of dredying operatons required 1o restore b griginal Gupavity of the
water spreagt area and or wetland is not provided,

() Hydrological study has been commissioned by project propanent, the repart is
yet to be received. However, storm water drains ure provided i the plan even
without referring to the hydrological study based o 1 village map: This cannot
be accepted as there are lot of changes in the terrain of the land, mcluding dumps
of excavated carth,

(¢) Garland drains are not provided arcund the existing dump for safe disposal of
run-off to the Rajakaluve/ lake, as dirdered by thi Hontble NGT

(f The Kharab Land of T-Acre 2 Guntas ilerified By thie Reveni Hepartiment has
pel been demarcated and maintained separdtely s wreenbelt as per the
divections of the Fon'ble NGT.

() Greenbelt area maintained as per the Environmental Clearance and greenbelt

developed in the buffer zone of lake/ Rajakaluve/ storm water drain/ kharab land
are not indicated separately.

(b) Details of pirking provided over and above indicatod in the Envirenmenta)

Clearance is not provided. The service road is interrapted by a private property.
In view of the above observations the Authority opined that as the project
proponent, ie, M/s Mantri Techzone have submittid the project proposal which is
eavisaged is entively different rom the project for w}
been granted and ne specific details with re
the Hon'ble NG iy forthcoming. He
wranted withaut a frosh apprais

sich Bnvironmental Clearance has
gard to ensuring complianee to the orders of
acy, amended Environmental Clearance cannot be
al to ensure eavivonmenta; sustaitability, Fugther, the
project proponent has not complied the arders of the Fogbl Natiomal Green Tribunal
and the observations made in the inspection nole of the Export Members of the Fon'ble
Tribunal, Hence, the Authority decided to revake the Ervirosmental Clearance already
granted vide letter No, SELAA 30 CON 200 dated 179 Eebraary 2012, (i ‘
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Further, the Authority also decided to et the spot mahazar conducted to
confirm  whether  there is any  vielation/deviation
Enviranmental Clearance issued vide letwr Jdated 170 Febeuary

il

conditions of  the

2 including the
builiing configuration and footprint of the blocks which have beer constructed so far
and ta initiate eredible action fallowing the procedire of w0 o facie vielation is
established,  The Authority have authorized the Member Secrcian of the Authority to
gel the mahazar dong immediately and to take legal course us per L, The Authorty
also observed that covoking the Environmental Clearaney granted will not absolve the
project propenenit from paying for environmental damages if any caused due to such
violations, )

2) Construction of "Sattva Domain", Office Building (software technology park) at
various 8y.Nos, of Agara village,Begur Hobli, Bengaluru South Taulk, Bengalury
District project at by M/s. Coremind Software & Services Pvt, Ltd., #3, 4 [loor,
Salaripuria Windsor, Ulsoor Road, Bengaluru- 560042, (S AA 3T CON 2012)

The Authority noted the tollowing information with repand o the project in
Juestion:

1) e proponent vide letter dated 23052010 submiilted 1
filedd before the Hon'ble Supreme Court in Uhis

aLivil Appeal have been
sand and therefore the
Environmental Clearance granted vide lerter Now SEIAN 37 CON 2012 dated 30
September 2013 may be kept in abeyance pending disposal of the said Civil Appeal,
However, no details for issue of amended Environmental Clearance aro furnished.

i) The proponent was therefore called upon o appear before the Avthority with all the
required information and to show cause why the Eiwvironmental Clearance granted
should not be revoked for nen-receipt of the requived information 1o issue e
amended Environmental Clearance,

itf) Shri F.K Mishra appeared before the Authority ind submitted that they are in the
pracess of preparing revised plan in compliance with the orders of the | lon'ble NCT,

He has made a request vide letter dated 224

22007 b dssue o amended
Environmental Clearance as por the directions ol e lan'ble National Green
Aribunal as thev will be abide by the conditions Jlirections ur the Hon'ble NGT,

The Authority noted that even though the proponent have agreed to abide by the
condiions of the Honw'ble NGT and have requested for amended Environmental
Clearance, his request cannot be considered for the | u]i:’n-\'inl; FCASONS:

(1) As the revised layout plan incorparating the conditions/ directions of the | lomy'ble
NCT is not yet prepared and a comparison of the project for which
Environmental Clearance has been granted and the o

wowhich will be proposed
after modification in terms of environnent

al footage is not available, the

sustainability of the projegt which is proposed o b alter incorporating the
conditions are not knawn. | J)
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(2) Even though the Hon'ble NGT have noled that the proponent have undertaken
excavation and deposition of huge earth, the proponent Tave ot provided a

comprehensive plan,
(3) The praponent have not indicated impact of maintaming baffer in accwrdance
with the orders of the Hon'ble NGT on the conceptual plan that has been
£ considered and approved while according Environmental Clearner,

(4) The proponent during the discussion agreed that the project profile which has
been given with Environmental Clearance will be rovamped while preparing the b
vevised plan aftor incavporating the directions/ conditions o (e Huon'ble NCT.

The A uL'eriL'_y-' after discussion, apimed thal in view of e sl v absy
wauld nut be possible for the, Authority w issue amendod
the absence of revised plan and without assessi

ons it

Fovieoniental Clearance i
W the impact of the Poposed plan with

respect O eovivonmental sustainabiliny inctuding ensuring comnlinee
the Hon'ble National Grees Tribuna and the inspection o o1
the Hon'ble Tribunal. Hence, the Authorily decide
Clearance issued vide lotter No, SELA A 37 CON 2012

i the urders of

Lapert Mumbers of
ot revake the Environmental

dated A0 september 2013,

Further, the Authority also decided 1o get the spog

swhazar conducted to
confirm  whether there s any  viclaton/deviation  of

the conditions of the
Enviranmental Clearance issued vide fetter dated 30% Seplomber 2013
building configuration and footprint of the blocks and 1o inftiate credible action :
following the procedure of law, fif the prima facie violiion is wslablished,  The 5
Authority have authorized the Membor Secretary of the Authorty W get the mahazar .
done immediately and (o take legal cowrse as per faw, The Aulherite alse observed that

revoking the Environmental Clearance granted will not absols ¢ the project srononent

from paying for enviranmental damages if any caused due 10 syels vinlatons,

im‘lt:-.i:n{; the

Mueting concluded with thanks ty e Chair,

- S/~ S/
(Dr. H. 8. RAMESH) (Dr. H. R RAIMOHA? ) '(!\’.-\M.‘\C'l-ix\NDI{A}j iy
Chairman, Member, Member Secretar i, :
; SEIAA, Karnataka SEIAA, Karnntaka, ElAA, Karnataka,
“Copy” i
N i

#

wﬂ-h-_\,\.m}x roseh : \ }E‘, 1
(RAMACHANDRA) 2%
Member Secretary, g
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IN THE SUPREME COURT OF INDIA
(CIVIL APPELLATE JURISDICTION|
1.A.No.3 OF 2016
IN
CIVIL APPEAL No. 5016 OF 2016
IN THE MATTER OF:-

Mantri Techzone Pvt., Ltd. =~ ...... Applicant/Appellant
-VERSUS-
The State of Karnataka & Ors., .......Respondents

AN APPLICATION FOR FURTHER DIRECTIONS DURING
THE PENDENCY OF APPEAL

To,
The Hon'ble chief Justice of
India and His Companion
Justices of Hon’ble Court. - _
The Humble Application of the
Appellant/Applicant above named:

MOST RESPECTFULLY SHWETH.-

1. The Appellant/épplicant above- named filed the
aforesaid Civil Appeal No.5016/2016 being aggrieved by
the impugned judgment and final order dated 04-05-
.2016 passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi in Original Application
No0.222/2014. The aforesaid Appeal was listed on 12-
05-2016 and this Hon'ble Court, after hearing the
parties to the lis, was pleased tolissue notice to the, :
respdndents and dlirected that the “status. quo” should C/
be maintained on the spot and -also directed stay of the
award of monetary compensation of Rs.117.35 crores
passed by the Tribunal until further orders and also

passed such other orders/directions. The above said
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Appeal is pending before this ‘Ho’nl’bIe-Courﬁ for further
consideration,

. That in terms 51” order dafed 12-07-2016 passed by this
Hon’ble Court, the Appellant has filed an affidavit to
abide By Some of e condiiins stipulated by the
Hon'ble National Green Tribunal in the impugned order
dated 04-05-2016. The appellant stated therein that
certain conditions were compiied by it to the extent
stated therein and undertook to abide by some of the
conditions ciuriné the course of construction of project
in  terms of the Approvals, Sanctions and
Environmental Clearance granted on 17-02-2012 to the
project in question.

A true copy of Additional Affidavit filed by the Appellant
on 19-10-2016 in Civil Appeal No0.5016/2016 in this
Honble Court is marked at Annexure-A/1 (Pg.17 to

28).

. The detailed facts and circumstances' giving rise to the
filing of the present. Application are-set forth in the
aforesaid Appeal; the appellant/applicant craves leave
of this Hon'ble Court to refer to ‘and rely upon the same

as forming part of the present application,

. That the Appellant submits that after obtaining all
sanctions, approvals and orders from the competent

Authorities, the appellant commenced construction of
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the project in the month of November, 2012 and the
environment clearance was grara'ted'much before the

construction, on 17-02-2012,

True Copy of Environment clearance granted by State

Level Environment Impact Assessment Authority,

_Karnataka (SEIAA) dated 17-02-2012 is marked at

Annexure-A/2 (Pg.29 to 46).

. That the Appellant submits that the Respondent No.12

(Namma Bengaluru Foundation) and the Respondent
No.13 (Citizen’s Action Forum) had; prior to filing of the
Original Application before the H'on’blle National Green
Tribunal, instituted a Public Interest Litigation in Writ
Petition No. 3;656?—574;“2013 before the Karnataka
High Court seeking to restrain construction activity of
the 'Appella;%lt. In the said.'Pctitir;:.n, the land acquisition
for the project was also questioned. The associates of
the 12t and 13w Respondents-,. na;mely, the 1st

Respondent (The Forward Foundation), the 2nd

Respondent (Praja RAAG) and the third Respondent

Chennai) on 12 February 2014 being Application Nc:a%:;

114 of 2014, In the application, Lhe Green Trlbune@

granted an ex-parte interim stay on the 16% April 2014:\ 1.
against construction activities on the surmise that no

environmental clearance had been obtained for the
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project. However, the Tribunal was riot_informed of the
pending Writ Petitions in the Karnataka High Court or
ofl the fact that environmental clearance for the project
was issued on 17t February 2012 itself. Subsequently,

the aforesaid application was heard at length and they

~came to be transferred before the Principal Bench of the

Tribunal at New Delhi and._ it was. renumbered as

O.A‘N_0.222 of 2014. )

. The Appellant submits that the Hon’ble Green Tribunal

heard the preliminary  objections regarding
maintainability and limitation to file Original

Application and also in respect of interim’ order granted

" on 16-04-2014 by the Tribunal and passed judgment

and order on 07-05-2015 on merits. The Tribunal at

Para-85 (1) issued directions as under:-

“85 (1)- We decline to pass any direction or order to stop
further progress and/or demolition of the project or any
part thereof at this stage. However, Iwe constitute the
Sollowing Committee to inspect the project in .question
and submit a report to the Tribunal inter alia bu:f.f’;

specifically on the issues stated hereinafter.” {Orclcr_.s’;

available at page 96 at 199 - Vol.-I of the aforesajn_‘:i“;":'":'

Appeal). ! 6

. That the appellant submits that being aggrieved by the

order dated 07—05—2015, the Appellant filed Civil Appeal

No.4832/2015 in this Hon’ble Court, wherein this




Hon’ble Court, by the order dated 20-05-2015 [Orde;
available at page 92-Vol-1) while disposing off the said
Appeal, 'directedl the Tribunal to recall the order ‘and
decide the matter afresh after hearir;g the Counsel for
the parties. .The Counsel for the re.spondents at that
time pointed’ out about the conétruc;_ion of the project
site. This Hon'ble Court at last para of the said order
dated 20-05-2015 recorded as under:-

“Mr. Raj Panjawani points out that the Tribunal has
allowed the appellants to proceed with the construction
only on the payment of the aforesaid fine/penalty. We

leave it to the Tribunal to pass whatever orders it

deems fit in this behalf, after hearing the parties.”

. The appellant submits that in view of the liberty and

direction given by this Honble Court on 20-05-2015,
the Appellant filed an applicatipn before the Tribunal
on 28-05-2015 for recalling of order dated 07-05-2015.
During the pendency- of the original application as well
as the recalling application of the Appellant, the

appellant filed an application in M.A, No0.1283/2015 on

08-12-2015, inter alia, praying before the Tribunal to_,—-’i

allow the Appellant to continue the construction and tc;:
create third party rights. The Hon'’ble Tribunal was
pleased to éllow the said application on 22-12-2015
and the appellant had re-commenced their construction

in the project site.

P
Ly
533 __/
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True copy of order of the Tribunal dated 22-12-2015 is
marked at Annexure-A/3 (Pg.47 to 50).
9. Subsequent upon the passing of the order dated 22-12-

2015, the Appellant continued its construction.

10. The Appellant submits that, beingla;ggrieved by the
said order dated 22-12-2015 of. the Tribunal, the
Respondents filed a Civil Appeal No0:214/2016 in this
Hon’ble Court;: this Hon’ble Court Iwas pleased to
dismiss the said Appeal on 20-01—2016 and confirmed

the said order-dated 22-12-2015 passed by the Hon'ble
Tribunal.

True copy of the order dated 20-01-2016 in Civil Appeal
. No.214 of 2016 passed by this Hon’ble Court is marked

as Annexure-A/4(Pg.51 to 52).
11. The Appellant submits that on 04-05-2016, the
. Tribunal passed the impugned order. On 12-05-2018,
this Hon’ble Court was pleased to pass an interim
order; in view -of the statement that the status quo
would be maintained, the Appellant has not restarted

the construction. The Appellant: craves leave to be

relieved of the said statement and seeks the liberty of L

this Hon’ble Court to recommence the construction.
13. The Appellant wishes to bring to the notice of this

Hon’ble Court that the pendency of these proceedings

]
are being adverted to for extraneous purposes by an




14. The Appellant reépectfuny"submits that although the

organization called the South East Forum for
Sustainable Development. It is relevant to note that the
said organization has informed the Punjab National
Bank, Cantonment Branch, Bangalore, in which the
Appellant has bank account as follows:

"We understand that you have a loan exposure to

M/s Mantri Techzone P Ltd in r;espect of a project
called "Mantri Agara’ on Sarjapur Road Bangalore.
Please be aware that this entire land parcel is the
subject of a case just concluded at the National Green
Tribunal, Delhi in which the plan sanctions and
Environmental Clearance accorded to M/s Mantri
. Techzone P Ltd have been set aside. The information
has been wicﬁely reported in the media as well.

There is therefore a clear risk that the loans granted by
you to the. project proponent M/s Mantri Techzone P
Ltd could turn into a doubtful asset classification.

We therefore request you to assess:your asset quality
-with regard to the above exposure in light of this new
information and take whatever' steps you deem
prudent.

A copy of this letter is being shared with Reserve Bank
- of India (Banking Regulation Department) and with the

Ministry of Finance, Government of India for
information."”

Development before Punjab National Bank is enc

herewith as Annexure-A/5 (Pg.53 to 54)..

Cor-

Bellandur Lake has been pc}llutled on account of huge
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dumping of untreated sewerage (not only Bellandur

Lake but also in other lakes in the city' of Bangalore) by
the Bangalore Water' Supply and Sewerage Board and
other households which have no connections to public
sewers or have faulty sewage treatment plants installed
~ within their boundaries. This needs to be rectified by
the BWSSB which can undertake immediate cleaning

and pumping operations. -

15. The Appellaﬁt submits that the Lake Development
Authority issued a notice to the Appellant on 07-10-
2016 wherein it called upon thé Appellant to comply
with cértéu'n directions that we;’c igsued .by the Tribunal
under its Order dated 04-05-2016, particularly removal
debris or any construction fnatcrials from the Raja
Kaluves and for demolition of boundary wa:_ll, temporary
or permanent construction that fall under the
buffer/green zone as directed by the Tribunal. The said
notice is in diéregard of the order of this Hon’ble Court

- dated 12-05-2016 in the aforesaid Appeal.

True copy of notice dated 07-10-2016 issued by tl-{lue
i |

Lake development Authority to the Appellant is'ma_rlé‘eg{

at Annexure-A/6 (Pg.55 to 56) '

T

16. The Appellant submits that the Appellant is suffering ™
huge monetary loss on account of the pending

proceedings - and stoppage of construction. The
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Appellant is unable to raise any funds either by way of
debt or advances from customers for the spaces to be
leased or sold to such customers on account of such
pending _litigatilons, due to which, great financial

hardship is being caused to this Appellant.

17. That the Appellant submits that the Committee

constituted by the Tribunal, in its spot lnspection-
Report also did not observe any rneijpr deviation at the
s;ite and that :the construc_tion. should be stopped. The
impugned order does not contain any observation to
the effect thé:c the project in qﬁestion has irﬁpact on

environmental degradation.

18. When the matter was listed on 12-07-2016, the

learned Senior Counsel appearing on behalf of the
Appellant submitted that an affidavit would be filed

indicating compliance with relevant conditions as

‘contained in the order passed by the Tribunal and also

in the Committees’ reports. The appellant filed the
additional affidavit in terms of the order dated 12-07-

2016 in this Hon'ble Court with 'following statements:ﬂ’:;n

el

12. I state thar':he condition with regard t the/

-gouemment land or 'land forming part of the iLaké:
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Area Development Board, Bangalore (KIADB) by the
correspondence 06-07-2016.

13. The appellant declares thar,lnone of its activities
htwe been in the past and will be in future carried on
within the said parcel of land. The appellant
undertakes that as soon as the Competent Authority
takes possession of the land and marks the clear
boundary for such land, a compound wall will be
erected by the Appellant to cfearly bifurcate that land
from the land allotted by KIADB to it. It is prayed that
a suitable direction in this regard may kindly be issued
to KIADB(R-10).

14. This Appellant undertakes that it will fully abide by
the direction to maintain the requisite air quality
monitoring during the construction and will not spill
over or dump or let lose any soil or other construction
material into the lake or Raja Kaluve located on the
Southern and Western side of its boundary during the
construction phase or operafiolna_l phase of its project.
The Appellant undertakes that it shall ensure that the
topography and slopping pattern of the Project Land is
‘maintained at the end of the construction such that the
surface water runoff from the project land is not unduly
altered or -aduersely affected. However, during the
course of digging and laying ‘of foundation during the
construction phase, it may not be possible to maintain
such topography at such locations where buildings or.,:f'i;;‘:{?\\
other facilities are created. However, all and evehy b

L
reasonable efforts will be made to ensure the suif&ré/ ;

, , i
run off water is not obstructed from reaching the T

bodies. The compound wall of the appellant wi!i alsé

contain such openings as are reasonable and suibgégfie

considering safety and other aspects of the property\@\:\
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15. The appellant has already undertaken Traffic
Management Study as indicated in the Order of the
Hon’ble Tribunal and it will make appropriate changes
in the design and other parameters of its building to
provide suitable pass through and provision for visitor
and occupant parking at the site of the Appellant.

_16.-Th'e Appellant éubmits that it will undertake to use

as far as possible, recycled water during construction

phase and during operation phase by purchasing

water from BWSSB or other agency as long as the
water so provided are acceptable under the normal
standards and parameters. It will use, recycled water
generated within the facility and for this pﬁrpose wilk
carry out double piping and use maximum recycled
water for flushing and other uses as per standards. It
will also consume the recycleci water for gardening and
other non-human uses. It is already planned and will
establish necessary Sewerage Treatment Plants Jor
recycling of waste waler ge:nerat‘ed within its facility.
17. It is submitted that the Appellant has complied with
and has cqm’ed out construction in full compliance of
all the conditions imposed by all the authorities

including the Environmental Clearance granted on 17-

18. As stated earlier, the Appellant has aireadrg
prepared a plan with regard to Enutronmemaj
Management during construction and the same w:!“{ be i
submitted to the competent authority detatling the.
matter and all actions will be carried out as suggested\\- \

by such Competent Authority (KSPCB and SEIAA). The 1

Plan includes the methodology to avoid any obstruction
for safe disposal of run off to-the Rajakaluves, prevent

excavated material or ‘any construction material




~until the disposal of the Appeal. This undertakirt

Mo

escaping either to thelRajak:aluves or Bellandur Lake,

so that said condition is comph'éd with and no damage
and caused either to the Rajakaluves or Bellandur
Lake.

19. I state that the construction of the Appellant is
limited to the lands that are allotted tb the Appellant
and those which have been under private negotiation
that too since they form integral part of the rest of the
lands. Although, the purchasé of contiguous parcels of
land ad measuring 6 acres 19 guntas are under
negotiation with private parties, however, for the
present construction will be limited to the extent of
63.94 acres as shown in the Majo annexed herewith.
20. I state that the Hon’ble Tribunal has directed this
Appellant to retain the entire buffer zone as a no-
construction zone and that the same shall be in
addition to the green belt prescribed under any law
relating to planning. It is submitted that since the Pfans.
have already been sanctioned and construction has
commenced, the Appellant will not be C.Ibfe to maintain
any buffer zone in addition to what is specified in the
Sanction Plan based on the applicable planning laws.
However, subject to result of the appeal, it will follow
such restrictions in the lands where construction has
not commenced and the land is available as vacant
land not occupied by any propoéed building, The buffer

zone so provided will also be used for permitted uses’

However, as an interim measure, the Appellant wi
construct within 75 meter of the Bellandur La
respect of two buildings identified as A and Biin r?‘i

annexed map, no further construction shall be m@a{dﬁi

without prejudice to the rights and contentions of t

parties.”
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18. The Appeilant begs the leave of this };Ion*ble Court to
permit the Appellant to' file this application seeking
further directions to permit the Appellant to continue
with the construction at the Project Site subjectlt_o the
final orders to Be passed by this Hon’ble Court in the
matter since the Appellant -is’ being put to great
financial and other hardsi'lip despite the fact that the
environmental clearance for the Project was granted on
17-02-2012 and it commenced the construction in the
month of November, 2012 which was stopped after
issue of the interim order dated 16.04.2014 and
intermittently continued in accordance with the Orders
passed from tiﬁ:e to time. This Appellant undertakes to
abide by the cox-iditio;m, if any, imposéd by this Hon'ble
CO;.J.I‘L‘ while passing further orders in furtherance to

this Application and during the pendency the aforesaid

Appeal.

20. It is humbly submitted that in view of the above, it is

the Appellant to continue with the construction at. ;l;"e:—"
Project Site beyo.nd the 75 meter.and 50 meter buf'fegl“
zones for Lake and Raja. Kaluve’,

respectively specified @~ T

in the Order dated 04-08-2016 in accordance with the




permissions and sanctions and subject to the final

orders of this Honble Court in the extent of land

measuring 63.94 acres and in terms of Environmental

Clearance granted on 17-02-2012.

21. In wview of the above, it is humbly and respectfully
p-rayed that this Honl’ble Court may be pleased to issue
further directions and permit the Appellant to
undertake further construction in accordance with the
undertaking contained in the aforesaiq affidavit. That
the balance of convenience is in favour of the present
appellant/applicant and there is every likelihood of it
succeeding in'the aforesaid appeal and therefore, the

application may be allowed as prayed herein.

22. That the present application is bona fide and is in the
interest of justice.
PRAYER
It is therefore, the applicant/Appellant prays that this/_._,.-"_...-
Hon’ble Coﬁrt may graciously be pleased to:-
(a) allow tlhe application and pass further direction(f;;) m _:.

the above matter, direct the authorities not _tg

interfere with the existing constructions and perﬁiit'

this appellant to continue with the construction in

the sanctioned project site (to the extent of 63.94

by B e e
acres), in terms of environmental clearance granted

5y
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t to the final

" to the Appellant on 17-02-2012 subjec

Orders to be passed in the above said.pending

Appeal, in the interest of justice and equity and for

the reasons aforesaid; and
(b) pass such other or further orders as this Hon'ble

Court may deem just and proper in the facts and
_circumstances of the case;

DRAWN BY:

Shekhar G Devasa,
Advocate

DRAWN ON: 15/10/2016
FILED ON; 19/10/2016

FILED BY:

(M/s Devasa & Co)

Advocates for the appellant/Applicant




IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE J'UR.-ISDICTION
I.A.NO.3 OF 2016 IN

CIVIL APPERT NO.5016 OF 2016 ’

MANTRI TECHZONE PVT. LTD. Appellant(s)

VERSUS

FORWARD FOUNDATICN & ORS. Respondent (s}

CRDER

We had while issuing notice to the respondents directed
the competent authority _to take over possession an extent of 3
acres 10 guntas of lalnd referred to in the.impugned order passed by
the Tribunall‘ We had' also directed ' the -competent authority to
remove/demolish any cc;nstruction put up on ;:,ha said extent of land.
We had further directed that since the appellant company had not
resumed its constructiclm activity the partinla-'s shall maintain status
quo on the spot. The operatg.on of the impugned order insofar as it
directed awa'.):d of a monetary compensation of Rs5.117.35 croras was

however stayed until further orders.

Mr. Gopal Subramaniam learned senioxr counsel appea.rinlg
for the appellant company submiﬁs on instructions, that the company
Sig:‘ﬁl!{ %ithout prejudice to its contention in this appeal decided to

kg
Daie; w

"‘mcomply with the direction issued by the Tribunal other than those

EY

regarding payment of compensaticn. He submits that the Tribumal
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had directed the company to obtain a fresh enviornmental clearance

certificate and to maintain the 75 meter distances as buffer zone *

and to remove the debris from the construction site. He submits

1]

that the company is willing to comply with all ‘the terms and

conditions imposed by the environmental clearance granted on

17.2.2012. He draws our attention to an affidavit filed in

I.A.No.3 to the above effect. He submits that this Court could

modify order dated 12.5.2016 and permit the'patitionex company to
resume construction activities on the basis of the undertaking so

furnished.

Dr. Singhvi learned senior counsel appearing for respcndenﬁ
No.l submits that although the appellant company offers to ccmply
with the conditions stipulated by the Tribunal before this Court:

but the submission made by the learned counsel does not match the

documents filed on recoxd. He urged that this Court could leave

the matter to the Tribunal to examine whether the conditions

stipulated by it in its oxder are satisfied/complied with in which

event the company can be permitted to resume constructions if the

Tribunal records such a finding.

We find merit in the submission of Dr. Singhvi. We do not

consider it appropriate for us to go into the question whether the

company has or has not complied with the conditions stipulated by

the Tribunal. In our opinion, the gquestion whether there is

i . 2 ,f"ﬂ__“‘“‘hw
sufficient compliance with the directions or not can be }éftgyhe -
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It is for the Tribunal to also look

examined with the Tribunal.

into and verify the relevant facts by appointing a local

commissioner if considered necessary. All that we pﬁgdhﬁéy is that

if the petitioner company wishes to;ﬁésum?jthe bﬁhspru;tigg and the

condition on which such resumption has been pe>hitt€€lln terms of

i£5 previous orders are satisfied by Fbe_;om&fny, our order dated
12.g.201g‘directing tye_23££ig§ to maintain status-quo shall not be
éreétad as an impediment for su;h fesumptioy. )

Wi;h these obsgrvaticns, ETETﬁﬁTB/ZOlG is disposed of.

The recovery of the compensation awarded by the Tribunal

shall, however, remain étayed.

New Delhi,
November 11, 2016

/
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SECTION XVII

ITEM NO.1ll ) COURT NO.1

SUPREME COURT OF INDTIA
EECORD OF PROCEEDINGS

I.A.No. 3/2016 in Civil Appeal No(s). 5016/2016

MANTRI TECHZONE PVT. LTD. Appellant (s)

VERSUS

FORWARD FOUﬁDATION & ORS. Respondent(s)

{(for further direction and office report)

Date : 11/11/2016 This application was called on for hearing today.

CORAM

HON'BLE THE CHIEF JUSTICE
HON'BLE. MR. JUSTICE SHIVA KIRTI SINGH

For Appellant(s) Mr. Gopal Subramanium, Sr.Adv.
Mr. R. Venkataramani, Sr.adv,
Mr. Shekhar G. Devasa, Adv.
Mr, K.V. Bhuvendra, Adv.
Mr. Manish Tiwari, Adv,for
M/s. Devasa & Co.

For Respondent(s) Mr. S.K. Kulkarni, Adv.
Mr. M. Gireesh Kumar, Adv.
Mr. Ankur S. Kulkarni,Adv.

Mr. Anup Jain, Adv.

Mr. Devashish Bharuka, Adv.
Dr. A.M. Singhvi, Sr.Adv.
Mr. Mahesh Aggarwal, Adv.

r. Rishabh Parikh, Adv.
Mr. E. C. Agrawala, Adv,

Mr. Shyam Divan, Sr.Adv.
Mr. Saransh Jain, Adv. \

Mr. Pravaeen Sehrawat, Adv. v R
Mr. Naresh Kumar, Adv. b S
Mzr. O. P. Bhadani,hdv.

Ms. Kiran Suri, Sr.Adv. .S o

Mr. S$.J. Amith; Adv.
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UPON hearing the counsel the Court made the following
ORDER

Dr. (Mrs. Vipin Gupta ,Adv

I.A.NO.3/2016 is disposed of in terms of the signed

order.
The recovery of the compensation awarded by the Tribunal

shall, however, remain stayed.

(USHA BHARDWAJ)

(TAPAN KUMAR CHRXRABORTY)
AR-CUM-PS

CCURT MASTER

Signed oxder is placed on the file.

| -
[ G5 ’}j )
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CONSERVATION OF BELLANDUR WETLANDS: OBLIGATION (s13
DECISION MAKERS TO ENSURE INTERGENLRATIONAL EQUITY

Executive Summary:

Oellundur fnke catchment is leated benween 770 38 west wnd 777 48"
507 south and 13000 worth (The Survey of udiz wpographic :
“’\\. overall catchment ares is ubout 28733 sy kan with a w

st Lititude 12%
1 AT A, sealer 15A0.000),
vitberspeeind area ol 301 ha. The

errain of the region is relatively Mot and shoping wwards soml of Bangalore city, Relaive
. iin]:u of e region s tound to be very gentle to wenthe slope. The relative contour height is
Y3 M abave mean sea level and the towest s 880 m, The Tieight by Townd o be 870 m ubuye

g mean sea level near the tank, The drninage patiem is dendeite Pl s charactevized by
: aneiss and gneiss granite rochs. This water budy has been o feling wu
ul seitlements in the cochment and conum

f g practiced sinee mnny cen

nimg the livelihood -

wd an

5. Agriculnire (rive and vepetables)
s i the downstrean continues even taday, Theee pain streamns
Join the ok, which form the entire wateeshed, Three chain of lakes in the uasirean Juiny 5
Bellandur Take with & catehment aren of obout 198 square Kilometres (14979 Hectarest and 2
overflow of this lake gets into Vankur lake and from wl fere it Hows diswn the platesu and
joins Pinakini river basin,

Ore of the swreans ariginates at the nonthern pat ol the e
wdslern stream. Another strewnd originates Gom the ¢
Market and eovers the central part ol the n
central steam, Anotner stvant comaands sonthwes

Famd knowy s
. Wrishoa Raja
] ll'_ tanh o s called the

1t b e resion called tie weslem
stveam. Further, befoce the confluence with Bellandur Tk, wll e strestys come serass twa
o three tanks. The raintill dat s available Tar e 1
FARE w1

SULUO we DI yenrs, Radudull varies from

A ot The disiiel reveives 510% of the towal anmeal st

il in the

i , southwest monsoan periad, e, June w Sepiember e aver witiwl pilad i e
il cilehment was 839 mmin 1999, April is usually the Totest menth with the e daily
it : maximam and minimum tewpersure of 3349 Coand 2120 O espectively. Decensher i

generally the coolest month with the nwean daily masimum and minionn WHiperatuse i 25°
Coand 133" C respectively, The temperatiee deags down 1o 8% ¢ dun

Relative humidicy is high from June to October (86 W 8% %) Thereafiern, it decicases s
from Pebruary to April becames 23 10 33%, The reluive humidiny i the furiing i higher
Wian in the evening, giving rise w the lorntion of fug, -

Ly niglhis.

Unplunnm!‘rapid urbanisation during post 2000 witnessed Jarg

E conrearsion ol
watershed area of the lake Lo residentiul and commercial fvouty. |

s s ohered the
hydrologicnl regime and enhanced the silt movement in the catchment. Duclining vegeration
cover has lowered waler vield in the catchment, affecting the grovndwater recharge.
Alerstions in ecolopical imegrity is evident frum reduced water yield, fosh Noods,
f . ) contaminated water, ohnoxious udour, copivus growily of invasive Nouting

croplivtes,

[
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el A major portion of untreated city sewige (300+ million livers per o

beyund the neutralizing ubility of the lake, which has hampered the ecologicnl functioning of
the lake.

batween Werresiti

Significance of wetlands! Wetlands are linds transitiona
and aquatic geo-systems where the water teble i usuudly

or near e surfice
or the find is covered by shallow water. Wetlunds are the must productive |
and blulogleally diverse bur very &

tile ceosystems, They tunctivn as
litneys of landsenpe due to remediation of contaminants (which include
nutrients, heavy metalds, ele), These Tragile eeosystens ure valnerable e

even small L‘hull;gc.\' in their biotic amd abiotie Gietors. In vecent yeurs,

) there las been concern wver the continusus degrndation ol wetlauds due
i o unphied developrmental uetivities Ctamuehundia, 2002), i
' ; s I
Policy and legislative measures for Wetlands consereation in India are: |
«  The Indiun Forest Act - 1927 |
+ Lorest (Conservation Act) - 1980
«  Wildlife (Protection) Act - 1972
o Waler (Prevention and Contral ol PollutionjAct - 1974
o Water (Prevention and Conteol of Pullition) Act - 1477
o Bnvironmental (Protection) Act - 1986 |
o Wildlife (Protection) Amemdiment Act - $991 4 |
= Mational Conservation Strategy und Policy Stutement on Environmen
and | Development - 1992
»  Mational Peliey And Maero level Avtion Sualegy on Bodiversity- 1999
v Biological Diversity Act, 2002, arews rieh i hiodiversity, colural i.
importance, ¢ic. '
+ Wetlands (Conservation nnd Munagement) rules 2000, Goverpment of
oy India
The proposed plan (o set up SEZ by KIADE needs lo be stopped and waetland Lo he restared
cansidering ’
| Activities [ Norms : |
| Location of the project (SEZ by | This is contrary 1o sustuimble development us |
P Karnatuin L, Industripl Avess | the nlural resuurees - (uke. weslaondsy pe |
! Development Boned (RIADRB) in | aftected dye to s decision. Eventually ihis |
| the valley zone kills the lake, This rellecis the igporanee of e |
i adminisicative maehinery on tle inpoclance of
1 ‘ | ceusysiems and the newd w proteet valley zones
| The proposed wetivity is in valley 1 Tor be protecied considering cealugical funciion
| zone And are NO BEVELOPMENT ZONES' us per
” /
-4
[
i
t' L
L PrISE in T I

v is ket into the lake,
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L
L
i
i

CLI? 2008, 2013

L

- Locarion of SEZ in flood prane zone

ol the lake and in wetland - 30 m

i butler zome of the water body is w
be no development zone .

|
i 2

In case of waler bodies a 300 1y buller of na
deveRapaient zone' is 1o be maimatned
arpund the lake (as per revenue reconds)
Y As per BDA, RMP* 20135
vooseetion |7 ol KTCP Act, 1961 a5
2ol BOA AL 1970
< Wetlands (Conserviion and
Management) rules 2010, Government
of lintia

-

L

i Alwerations in wpopraphy
i :

Adjncent localities would be  vilnernbic

o
N

| Removal of mjakaluve (storm waler

rajukaluve as well as lake bed

drain} -and gradual encraachiment of

Hemowval al lake conneetivity eubunees the
cpusades of Boading wid sssovined disasters

The Hon'ble Supreme Court in Civil appeat
aumber LI322000 w0 SLIP (C) 31092010 an
Janoary - 282011 ehspressed coneern
regurding encroschment of conunon property
esources, more particulanly fakes und it las

It

divected the state govermments lor remmovil ol

encroachments an all community funds,
Evichon of coveonchiment: Need 19 be ovicied
as per Karomaka Public Premises (evietion of
utiamihorised  oecupunis) 1974 the
Karnatika Land Revenue Act, 1964,

“and

The proposed action by KIADN 1o
st up SEZ viokates Hon'ble 1ligh
Cowrt of Karnaka's  verdicl 1o
Eprmcc!. conserve, rehabilitate and
|wisely  use  lakes  and  their
| watersheds in Bangalore all lakes in
| Kamataka and their canal networks

’ {about 38,000y

High Court of Karnutaka (WP No. 8172008}

¢ TProtects lkes weross Kan

* Prohibis dumping of Garbage and
Sewape in Lakes )

o Lbke wed o be surveyed md fenced  wnd
dechyre g oo devc]ﬂpu!cnll zone
arownd Likes

* Encruachmwents to be remaved.

o Forest depanment o plun trees in
consullation with experts in ke
surroustings and inthe watershed ¢

¢ Member Seereliny of stare log
athority te moniter— Smplementation of
the abeve in - coordimation with Revenue
wndd Fueest Departments,

v Alsoselup disirial lnke proteaion

cominlives
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[ AdliTianal 10007 15 14000 vehicies

Increases tailic buttleneek in the regivn and air |

pollution (with the increase in density of
wehicles)

Inceease  In wehicular lfic and

|
1
i
fenhaneed pollutuns

t
i
1

Traflic congsstion (due 1w additivnal vehicle
movement). The density of waltic would
merense, e road's current Jevel o1 service
(LOS) s under euegory © |, the increase in
velhicles upto 14000+ wauld worsen the
comdition with LOS under cutepory P enliiod
levels of vehicular pollutants; likely increase in
vespirniory diseases:

l Water shorage

P The estimate shows that SEZ
| requires 4587 Kilo Liters per duy
| (4.58 MLID = Million liters per duy)

waler BCEMArIo and

LE S i i
insulMicien . drinking  waler  in
| Bungalory

A e 4% pop

!l

Ei'uﬁl‘.ﬁim'e is already cxpu'r—iéxlcing NEVETE Willel
shorteges as water yield i rivers (Cauvery,
e has comedown due 1o large scule land
cover changes. Neilher Cauvery, T G Halli nor
groundwater cay sustain Bangalore's growing
water demand.

BWSSH has vot given NOC and has indicaed
inability 1o supply such huge quantity of water
wn repular basis

fation growth rate of Bansulore

uver e past U years, the curvent population of

Bangalore'is 8.5 million (20013, Water supply

dried.

o unly

Cosupply w Bangalore s trom
b 4

Cauvery with 2 gross o' 1410 million Hiwens a
iy (MLD), There s no way of increasing the
drawal Trom Cawvery us the allocation by the
Couvery Water Disputes Tribunad for the entire |
urban aned rural papulation in Cauvery Basin in
Karnataka is only 8.75 TMC 1 (one thoussnd
million cubic - TMC & equals 78 ML,
Bangalore ciiy is already drawing more winer—
1400 MLD  cquats (18 TMC—thun  the
allocation for the entire rural amd  urban
popuhi in Cuuvery biwsin,




Ecological and Envivonmental Iniphications:

Leened e change: Comversion of watershed area espectally villey regions wl'the
itk 1o paved surthees would witer tive hadroly
Loxs af Dntinage N

i Reaval 'of drain (Rajakatoes aod veducing fig

width wf the drai wanld fload e soerounding
intercannectivities among lakes are lost and there

sidenfial us the

e o mechanisms. for the

exeessive starm wiler W drain and s the witer

apnates Noading in the
surroundings.

Alteration in lendseupe topouraphy: This activity wleers the integrity of the
region affecting the lake calchment, This w < serious implicitions
[T the storny waler Mo in e

1 nlso b

cateluneni,
The dumping of construction waste along the lake

wnd like has altered the
natural topography thus rendering the stormi water runoft © 19ke 2 few course
that might get-into the existing residential areas. Such alteration ul topowaphy
would nol be geologically stable apart from causir
siltation in the lake.

suil erosion wnd lead w

Loss of Shoreling: The loss of shoreline along the kakebed results in the pabity
destruction tor must ol the shoreline bisds tit wade in this region. Sume of the

Shoreline wading bieds like the Stilts, Sandpipees: ete will be devoid of their

Babitit Torcing them 1o move oot such disturbed bk It was s apparent
from the tield investigations thar with e illogical Lind filling Gnd duanping

laking plice in the Bellandur lukebed, the shoreline are sabbled up by these
activitis. '

Lo of velihoed: Loc) peuple we dependent an the w
ele, estis

Is Jor fudcter, fish
ands pravide gands and services worth Ry 10300
perheetars per day (Ramachondre et b, 200355

ate shows that we

Decision makers need to leava (rom the simibkie historica) blunder of
plundering  ccosystuns ws in the case of ~Blek Swan  event
(httpfiblackswanevents.org/? page_id=26) of evieunting half of the city
in 10 years due to waler searcity, contuminated water, ele. ur
abandening of Fatehpur Silchei aud fading out of Adil Shahi's Rijagur,
ar ecological disaster at Euster Iyland or Vijuyinagara cmpire

It is the responsibility of Bangalore citizens (for interuenerational
equily, susienance of natural resources and o prevert humai-ciade
disasters such as floads, eic.) w0 stall the Trrational conversion of lund in
the name of development und restrict the decision makers Laking the
system (ccosysteny including humaes) for gromed os in the cuse of

i_ Bellandur wetdands by KIADB.
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w




PRI o S vl

ENVIS Technical report 55

CONSERVATION OF BELLANDUR WETLANDS: OBLIGATION OF
DECISION MAKERS T0O ENSURE INTERGENERATIONAL Equity

Introduction

Wetlands constitute vital components of the tegional lipdrofegival eycle, highly productive,
support exceptionally large bivlogical diversity sl provide o svide ran

e ol ecosysiem
services, such os food and fibre; waste assimibnion; water purification; deed witigision:

erosien contrel; groundwater recharse; microclimale regulition; enhance pesther
lundstupe; suppart many signifieant recreationa!, sodial and éultunil activ
a part ef our culural heritage, 1t was

s oaf the
w5, busides being

sinowhedged thut must ef urban wetands are serivusly
ibrestened by conversion o nen-wetiand purposes. encroschment of deninage, through
landfill, pollution (discharge of domestic and indusieinl eMuents, disposal ol selid wasies),

hydrological alicrations [wiler witl
B - \

wal ind inllow changes), and over-exploitation of
their natural resources resulting in loss af bivdiversity and discuption i gouds and seeviees
provided vy wetlnds (Raumuchiandra, 2002; 200900 Ramachandiy et ul, 20128.b). This
report addresses the implications of setting up SEZ in an eeolagically frayi

e wethmis, Also,
provides insights o the strategies considering e curment tremds i wglitic ceosystem

conservation, restoration and mugement ineluding the hydrological-und the biuphysical
uspects,  peuples” participmion and the tole of noregovernmental, vlueational und
governmental organisations’ needs or the restortion, conservation ind mmmgenien:.

Urbanisation is & form of metropolitan growsh that is o response o often bewildering sets ol
ceonomic, social, and political forees and 1o the physical e

graphy ol an_ arew. I iy he
increase in the population of cities in proportion 1o the region's rural population. The 20%
century is witnessing "the repid wbanisulion of the world's populalion”, us the global
proportion of urban population rose dramatically from 13% (220 millien) in 1900, w 29%
(732 million) in 1950, w 49% (3.2 billion) in 2005 and s projecied 1o Tise te G0% (4.9
billion) by 2030. Urban ecosystems are the consequence of the intrinsic nature ol Bumans as
social beings to live together (Ramachundrs ot al,, 20123 20120 Rumachandrn wnd Kuniar,
2008). The process of urbunisation contributed by infrastruciuce initiatives, consequent
population grawih and migration results in the growth of villages into towns, towns o cities
and cities into metros. Urbanisation and urban spraw] huve pused serious challenges to the
decision mukers in the ¢ty planning and managenient process involving plethura of issues
like infrastructure development, traffic congestion, and basic amenities (electrivity. witer,
and sanitation), ete. (Ramachandra and Shwetmala, 2009; Ramachandra, 2009¢). Land use
analyses show S84% growth in built-up areu Quring the list fuur decades with the deeline of
vegelation by G66% and water bodies by 74%, Analyses of the tempornd due revenls. an
increase in urban built up drea of 312.83% (during 1973 10 1992), 129.56% (during 1992
1999), 106.7% (1999 1o '.'!002)‘ 114.51% (2002 10 2006) and 126.19% from 2006 1o
(Ramachandra et al,, 2012a). The major implications of unplunned urbanisution we:
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= Loss of wetlands wind green spaces: Urbanisation has. telling influences an the
watura] resources such as decline in green spaces (vegetation) ncluding wetlands aod ¢
or depleting groundwater table {Ramachandra, 20023,

Flosds: Common consequences of wrhian development sine increased peak discharge
und Trequency of loads as Jand is converted Gom fields e woodlands W roads and
parking lots, it loses its abilivy w absorh minfall, Conversion of water bodics ty
residential layouts has compounded the groblem by removing 1h

in on unduliing tervain, Encroachment of nalural dreai

w inercemectivities

s, alierution of wpography
involving the construction ol high rise buildings, remaval of vegemlive cover,
reclamation of wetlands are the prime reasons for frequent Mooding even during
norn'lmJ rinfall post 2000 \'_Ffm‘m'.clws\dm el al, 2012a).

Decline in groundwiter table: Studies reveal the temoval of water badies has led o
£ the decline in water mhl_c. Water table has deelined 1w 300 i [rom 28 moover o period
of 20 years alter the reclunation of Jeke with its calchment for commercial setivities,
Also, groundwater table in inensely urbimized arcy such us Whitelield, ete. has now
dropped to 400 to 500m (Ramachandra et al,, 2002).

Heat island: Surface wid aimospherie temperatures are increased by anthropugenic
heat discharge due to energy consumption, increased land surface coveruge by
artificial materials having high hewt capacities and conductivities, and the associated
deereases in vegetation and watgr pervious surfaces, which reduce  surfice
temperature through evapotranspiration (Ramaclandri and Kumar 2009),

o Ineregsed carbon [votprint: Due w Uie adoption of inappropriate building
architecture, the consumption of electricity has increased in cerain corporation wards
drastically. The building design conducive 1o tropical climete would have reduced the
dependence an electricity, Higher energy consumption, ¢nhenced pollution levels due
to the increase of private vehicles, traffic bottlenecks have contribited 1w curbon
eiissions significantly, Apart from these, mismonagenent of solid and liquid wastes
has aggravated the silvation (Ramachandra und Shwetmala, 2009; Ramachumdra o al..
2012%; 2012b). .

Bangalore Lakes and Bellandur

Greater Dangalore is the administrative, cultural, commereinl, industrial, and kiwwhedge
capital of the state of Karataka, Indiz with an area of 741 $g. ki, and lies between
the latitude 12939°00"" 10 13°13°00™ N and longilude 77°22'00" 1w 77°52°00" E
(Figure 1). Bangalore city administrative jurisdiction wis redefined in the year 2006 by
merging the existing area of Bangalore city spatial limits with 8 neighbouring Urban Lecal
Bodies (ULBs) und 111 Villages of Bangalore Urban District. Bangadore has grown spatinlly
more  than  ten  times  since 1949 (=69 square  kilomewes o 716 squgk
Kilometres) and s the fifth largest metropolis in Indin curremly with o populatiof o

Bangalore ity population has increused encomously from 65,37,124 (in 200)) 10 93, ,2239'
(in 201 1), accounting for 46,68 % growth in & decade. Population density has im.'n:ila'ntl'rum

_,,
PR
-
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a5 10732 (in 2001) to 13352 (in 2011) persons per sk, The cupita GOP of Bangalore
is about $2060. which is considerably low with linvited expansion w balasce both -
enviroamental and economic needs

Bangalore once a garden city, became garbage city and now-in the ve rge of heg
city due to consistent mismanagement of natural resources, The 1 1 ey o
dead city has iken place because of the wnplanned rapld Urbanisation involving concentimed
prowlh, Bungalore witnessed the software industry boun during early 2000, Due 1o this, there
is drastie increase in population with 1t

ing u deaud
ition trom parde

(H

enbaneed demaned for water any electricicy. Apart
from this, lack of infrastructure i3 evu]n.u' From traflic bowlenveks, e

About 80% of wuter supplied as demund wens w3 Hguid waste vither a3 dumestic wasie wiler
or industrial waste water that contain figh amounis of loxie, organic. inore e wastes. Mos
of the sewage and wustewater péneraied 15 discharged direetly into storm water desins that
ultimately link o water bodies,

The unduluting reresin in the regivn faeiliwed the ereation of
i lurge number of tanks in the pust, providing for the traditionz! uses of wrigation, drinking,
lishing and washing, This led 10 Bangalore having hundreds of such water bodies through e
centuries. ln [961, the number ol lakes and tanks in the ¢ity stoud w 262, A large number of
witter-bodies (locally ealicd fakes or tanks) b Uhe City lid anelivraed the local climate, and
maintained a good warer bulance in the neighborhood. Sinee Bangalore is located on 3 ridge
with natural waler courses along the three divections o the Vrishabbivaty, Kow sangitla.
Challaghatta [K&( Jand Hebbul-Nugvarn villey systems (Figure 2, these water vourses are
today being used for the teansport and disposal ol the city's sewage. The’shortlll or lack o
sewipe treatment facilitics huve contuminged the majurity vl sur

I EIOUIRE Wk,

The Koramangala Chaiabhisuu valley {Figure 2, Figure 3), wributary of Periayar Kiver, locaied
towards the south east of Greater Bangalore, The Tollowing are likes along the valley:
Varthur, Bellandur, Agaram, Puttenahalli, Chalaghaiw, . Madivala, Sarakki,

Hhliniva,
Lalbhag, Bayappunahalli, Vieuthipurn, Kusdallalll, bbury, Ulsoor, Hepuru, ete.

Uellandur Lake located in the southeeasiern portion of Greater Bangalore is towirds (e
upstresm of Varthur lake, the drainage nevwork tor Bellandur lake hus 3 drainiage neiwork:

i Inthe norih or

nating at Jayunahal covering castern portion of the ¢ ity

i, Drains originating from the centrad part near K R Market covering Uw central ;mru.‘m
olhe City; ¥

iii. Originating from the southern past of Ui city ear Fulinav,

Bellandur lake has o histery over 130 years, post 19508 the drainuge chains Needing the likes
were broken due Lo unchecked industrial, residential as well as commercial develupmen in
. . 1 A 3 fur o P L N e
the region, the lands near the lake were allutied for develepmenit of ring road post 1990
during which there was industial development

The Bellandur vichment extends from 12°50°N La YT i bitude and 77533147
TTEE in longitude with an area of 17117 knt* . Ve Bellan dur Lake itseif encomglug

an arca of 33829 hecures. Bellandur lake earchment - and

s dratinage netwerk
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represented in figure 3, The false colour sutelije composite of Bellandur catchiment (Figure

4) highlight the heterogeneity of the langseape, The digital elevation model (fgure 4) depicts

the undulating terrain with interconnected water bodies. The terrain altinde araduatly varics

from City center (North western pait of catchment) 562m 10 850m above MSL at the lake
Population in the catehment given in Table | show an inerease from 1425105 {1991 w
J410383 (2011

The popuiationsdensity (figure 53 in the Bellandur circhment hus shown s sharp increase from
100 persons per hectare (2001) 1o over 141.96 (2011} and 750 persons per hectare (in 2011)

in certain wards, mainly due o migration,

Table : Pupulation of all the wards wnder Bellandur catelmen

Vear : Bopulitioi Population density
. ! cpersons (ha |
1981 1425108 3932
2001 2417744 100.63
201 3410383 14196

kiomelons

Figure i: Greater Bangalore
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Threats faced by Wetlands in Ban galore: Greaer Bangalore hud 207 water badies
in 1973 (Figure 6), which declined o 93 {in 2010} The rapid develupment of wrban sprawl
has many potentially detrimentul ¢ffects including the loss ol valuable agrivullural and eco-
sensitive (e.g. wetlnds, forests) lands, enbanced eergy consumplion wd greenhouse gas
emissions from increasing privale wehicle use (Ramachandre and Shwetmala, 2009).

Vegetation has decreased by 32% (during 1973 10 19923, 38% (1992 1o 2002) and 63% (2002
w 20105, .

Kilematars

Figure 6: Lakes encronched by fing mafin

Disappearunce of water bodies or sharp decline in the number of wtler budies i
mainly dus to inense urbanisation and urban sprawl, Many fokes (34%) were ene

ched for
illegal buildings. Field survey of all lukes (in 2007) shows Ut seardy 66% of likes e

sewage fed, 19% surrounded by slums and 72% shewed loss of catchment arci Also, like
vatehments were used as dumping vads for either iuaicipal salid waste or building debris
(Ramachandra, 20092; 20124). The .-su:wh:'.e.ing ol these lakes have 1 epdl constrictions of
buildings and most of the times, slum dwellers oceupy the adjoining arss, At many sies,
water is used for washing snd household activities and even [ishing was ubserved ar ene of
these sites. Multi-steried huildings have vome up en somw lke buls hat have wally
intervene the natural cachment Now leading 1o sherp deciine and Js eriorating guality of
water bodies. This is conelaed with the increase iy buil; up aren § he ¢
wowilh madel focusing on Bangalore, adopted by the sie niscl g severely
upen spaces and in particular water Sedies. Some of the lakes have b estored by the city
corporation ind the ¢oncerned authorities in recent mes,  Threas [hced by lakes and
drainages of Bangalore: '

1) Encroachiment of fikebed, food plaing, and luke selr

2) Encrouchment of rajakaluyes ( storm water dising wnd loss of |
3) Lake reclamation for infrastructure setivities:

4) Topography alterations in lak

LIEONNRCHIVILY;

tehunient;

51 Unauthorised duniping of municipal sulid waste und suiliing debmy;
6) Sustained irflow of uintreaied o rliably 1reated sewuge and indusirin! elMueis;

7) Removal of shareline riparian veuetation,
3) Pollution due to enhanced velicular taliic.
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These anthropogenic activities particulaly, indiserimine disposal of indusirial et
sewage wastes, dumping ol building debris have shered the physicul, chemical as well ag
biolagical intep) rm ol the ecosystenr. This hus resulied in the cealugival degradation, which is
evident from the current ecosystem valuntion of wetlands., Clabal valu
wetland ceosystem shows a 1ol of 14,7850 1SS
relatively pristine wetland in Buggalure shows thy
polluted wetiand shuws the value ol Rs. 20hwday (Ramachandra et al, 20030 I conast 1o
this, Varthur, o sewage fed wetlind has o vadue of Rs.118.9/0eay (Ranvachandra e
2011). The pollutants and subsequent contumination of the wetland has e g clTects such as
disappearance of native specivs, dominance of invagive exulic species (such as Afrivan
entlish, water hyacinth, ¢te), in addiden 1o pruluse [:nfxfuhm= ot disease veetors and
puthagens, Water quality analyses revealed of high phosphites (4 22-5.70 ppm) levels in
addition 10 the cohanced BOD (119140 ppin} amd decreased DO (U106 P The
amplified decline of ccus_v.::h:m goods and services with degradation of water ¢quality
necessitates the implements
wetland benefits.

ation of coasial

dnnual cognumic value,  Volusion of
I

ool Ra. 033 iy while

4 of sustainable mamgement sirtegics 1o recover the lost

SEZ in Bellandur Wétlands: Irational decision of setting up SLZ v Bells
would affeet the lake. The Mised Use Developmen Praject - BEZ (figure 6) iy propussd
elong Sagjupur Road in o wetland Between Bellandur aind A Lake, extending from
77°38'28.96" E 10 77°38'57.99" £ of Longjitude and 12935°24.98" N 19 12255 24 23" Nl

Lutitude with an area ot 33 heetare, The proposil ol the project is w construct residential
arens, olfiees, wd retail and hotel build dings in this area

ndur wetland

'Figuru 6:8EZ

Siguifieunce vt the Region:

L Wetlands with remediation functional ability (functicn as &i idners of the lundseupe),
Remoaval of wetlands will affect the Tunctional ability of the Jake and would result in
the death of Bellandur lake;

i

Considering severe waler shortage to meet the drinking water réquirement in
Bangalore, there is a need to remove depasived silt in the Bellandur luke, which will
enhunce the storage capacity and in twm heips in mitigating the water n.qu iremen;
3. Wetlands aid in recharging groundwater as soil wre permeable;

e —
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4, Belandury lake provide food (tish, ew.) und fodder,

5. Retain the excess waler wnd prevent floeding in the viciniy:

6. Large number of Tatmers in the downstrezn is dependent on Belanduru Kike water for
agriculture, vegetable, ele,

Realizing these, BDA has aptly earmarked these cegions in CLP 2003 for “ENVIRONMENT
PROTECTION AND HERITAGE CONSERVATION", The musterplan irclides the
protection of valleys and tanks as part of the vision and enfurci

@ the ban un construetion
aver protected wrens, COP 2015: As per CDP 2015, valley region are “No Development
Zoiwe™ :

1) In case of water badies a 30.0 1 bulTer of ‘no.developient zone® is 1o be maimained
around the lake (a5 per roevenue records) with exception of activities assucimed with
lake and this buffer may be taken into account for reservatiol of park while
sanctioning plans, :

3
-

If the valley portion s o pan of the leyout! development plan, then that part of the
valley zone could be taken inte account lur reservation of parks and ppen spae
in development plan and under subdivision regulations subjest w (ullilling se
of IKTCP Act, 1961 and see 32 of BDA A, 1976,

Rajakaluve/ storm water deaing citegotized into 3 types nomely primary, secondury
and tertiary. These drains will have a butfer of 30, 25 and 15m (messured Trom the
vetivre of the drain) respeetively on eithier side. No activities shall be penmitted in the
bufler zone. '

:5 buth
n 17

3

SEZ in the wetland and assessment of damuges

Drainage network and Land-covey of the wetland regivn were mapped using temporud Geogle
earlh (hitps/fwwivgooglesarth.cam) far the pevied 2007 to 2012, and the changes in land wse
and drainages (network as well as width of the channelidruin). Figure 7 depicts drastic Lnd
use changes evident from the conversion of wetlund to open land (at the proposed SEZ site)
during 2000 to 2012, Temporal chnge analysis done for ‘the region s given in Toble 1.
Figare § illustrates land use chinges-between 2007 and 2012 Werlinds have decreased from
328 Ha to 595 Hu whereas the Open land (Conversion of Wetlunds w SEZ Construction
site) has increased from 0.6 Ha o 27.96 Ha,

Table|: Change in Lond use '

[ Year | Wetland in Ha ‘ Cpen land i

2007 sasn | [

008 | . 3022 | s
BEE T ACHE

ENE Nk _‘ 1433
N T
2012 ses | mAe |

g AT ST T .3 a4 o B Y LR ]




2000

2011

2012

Legend: Changes in Wetlund

SRS 2007 iy 20bs BRIEN 2008 2010 ;- 34 20

e BIEEE wetiine

Figure 8: Chunge in wetland between 2007 1o 2012
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The change in drainage pattern between 2007 and 2012 i shown i tigure Y ad table 2 gives
= = =
the extent of eneroachment of deainage and wetland.

TubleZ: Encroschment of draiage wid wetlind

Description | Avea in Ha | Lengihin m

Abrered drain width and encroachiment |© b5 0 !
Eneroached a drain | 0.36. . 380 |
Encroached Wetland | ! :

.06 .

Effect on vehicle traffic in the region: Figure 10 gives the existing road network (Main
Roads) in the region; the lengih between 2 signals on either side of the SEZ is approsinaely
.88 km {Gougle Earth) the width of road is 15,5 m, 4 Lines amd twa ways, The capacity of
urban roads is listed in tahle 3.

Table 32 Capacity of urhan Ruwds as per 110E

Lapaeity in PO per b fur wradlic conditean | i
R with e | Weads with Tramage | Roads  wih e | n
No. ol Tralfic R Futitige atoess, o[ oacvess, bt oo | Inon
: Trafliv Flsw - 5 ¢ -
Lanes wd widhih sharading e sty sl
Very high |
il BOlREseT ks 3
Two lane . +
One way 2400 1506 i 120a
7.0-7.5 m o |
Two lane I T
Two wa 1540 1200 L 750
7.075m | ¥ )
Three lane
One way 3600 2300 2000
10.5m L
Four lane - I e |
Cne way 800 Uty 2400
14.0-15.5m : '
o Four lane
Two way 4000 2500 2000
14.0=155m i
0 lane |
3 Two way Ao 4200 | Ja0
2l m | |
Source: $.K.Khanna & €050 s, (2003) Uighwiy inverings 5% Ediion, Trble 3.8, 185-211
Roud maximum capacity: As per IRC (ripAvwawdrcongin - luding Road Congress)
for a 4 lane road with traffic flow on both sides, for roads with no fromage access, no

standing vehicles, very little cross wraffic {intersection) capacity is 4000 PCUlhour (PCL-
Bassenger Car Unit). The capacity for Sarjapur road was estimated 1o be J500 PCUMbour, un
cither side of the road, with averape lengih of 2 PCU as 4w 2t an averayge speed of 45 kmph
and driver reaction time of 0.7 seconds. Along sarjapur rond, during the highes: pesk tour

i I e T
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1ra1':".c_, the number of vehicles is approxunacsly 2000 PCUs/huuz, With this the level off
service (LOS) bused on the rativ of observed to nmuximum capacity is

VIC = 2000/3500 = 0,571
For the rutie of 0.57, the currem Level of service in under category “C™ us per Table 4.

Figure 10: Bellandur Catchement Rond Network

Table 4: Category of Roads based on traffic and service

VIC ratio LOS | Perfurmunce

0.0-02 A | Excellem

N2-04 B Very Good i

0.4 -6 E Avurage/ Fair |

06-08 D Poor |

08-10 | E Very Poor '
[ ni-1z ] F " Very Very Pour

Seurce! IRC

The SEZ has a capacity of over 14000 Car units, in addition 1o this because ol the Flonting
population that travel in their own mode of runsit yields an additivnad vehiculur pupulation.

o e o e e e -
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With added 14000 cars, asswining 8 hour of traific in a day, the density of car units would
increase by 1750 units per hour increasing the tratfic (o 3780 PUC sthour, Then the VIC ritio

VIC = (2000 + 1750) /3500 = 1.07

The ratio of 1.07 is equivalent to an 1.OS catepory of “F" indicating very very pour traflic
conditions indicating higher chances of tralfic congestion, The curren buttle necks along the
Sarjapur Road is as depicted in figure 10(a) and likely bottleneck due 1o the addition of
14000+ vehicles, is depicted in lgure 10(b). Traffe boulenecks ulso have higher levels of
pollutants such as particulate matter, CQy, NO,, 505 )

. Exisling boutlenecks i b, Likely bottlenecks aller $1K

Figure 112 Troflie butilenecks

Maujor Violations:

B, Development in the wetand - Violation of CEP 2015 as vulley wone is suppused w
be protected as the region is “No Develapmem Hone™;

i), the wetland removal wit vepetition ¢ffects the ecologival functioning, The plams
and algae in wetlands aids in bioremedimion by uptake of nutrient and heavy
metls:

i), this activity enchuses Nooding inthe vicinity dug w

a. Eneroachment of drains  rajukuluves:

b, Alterations in topography;

¢ encroschment of lakeded; and

4. eneroaching of lake itself by dumping debris and illing up of same

V)., construction sctivity in the lake floadpluin

vl wviolution ol30 m bufter (lake Noodpluing;

vi}, encroachment of a drain and fand (2,06 hectares);

vii). gradual encroachment of another deain (by filling with building debris):

. filling of a portion of lake with buildjng debris;

ix). alterations in tepopraply, ! . )

®).  waffic congestion (due 1o additional vehicle muvemem). The sity of trattic
would increase, the road's current level of service (LOS) s under category € | the
increase in vehicles uple 14000+ would worsen the truffic condition with LOS

viil

P
i
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under category F. enhonced levels of wehiculr pollutams; likely inerense
respivatory discases;

XY, insufticient drinking water in Bangalore (how decision makers van make provision
for Inrge quantivy ol water reyuirement during eonstruction and operation phase);

The propused plan w set up SEZ by KIADE needs o be stoppeil and wetland to be resiored

considering 4
[ Auvtivities ; | Nurnis ) W
i Location ol the project (SEZ by | This is contiary (o sustainable develupmen us |
| Karnataka Industrial .-\r\.‘a.i.i the matwral  resources  (loke. © wetlands)  ga

3 Development Boand  (KIADB)) in 'lal'i'cuu'd due e this devision. Evenally this

the valley zone | hills e Tabe. This relhevts the igngranee of e

tive machinery an the Importinge of
| ecnystens wmnd e sead W prateet valley aones
| ‘Phe proposed aetivity s in valley | To be protected congideri

| | administ
i |

wleygical function |
| one Andare NG DEVELOPMENT ZONES" as pur
H G 0P 2005, 2003

| Location of SEZ in Nowvd prone 2o I case af waster bodies 0 30,0 m butter of *na

af the lake and in wetland = 30 m | developnrent zone’ i 1o be muaditained
buller zone o the water hody 15 1o | around the ke (as per revenue records)

Be ne development one Yo Ay per BDA, RMP 2U1S

] ¥ seekion: |7 of KECT Acn 1961 and see

| 310l BDA At 1970

i < Wetlands (Conservutinn and
Management) rules 2000, Governmem :
ol Indin i

Alterations in topogriphy Adjacent Jocalitigs would be  vulnerable 1o

| loods i

I Removal of rajakaiuve (storm water | Remuval of lake conneetivity cobanees the

drain) and gradual encrouchment ol | episudes ol looding and associnted disusters

rifikaluve '.;s wellas loke bed O The Hon'ble Supreme Cowt e Civil uppeal

maraber FI322000 W SEP(C) 31092011 on

January 2B2010 has ex-pressed concern

regarding encroachment of commml property

resuurees, mure paticularky lakes and it has
directed the state governdvents [or remeval of
i : encrouchiments on all community fands.

| Eviction o’ ecroachment: Need to be evicted
s per Rurnataki Public l’rc,rnisu?' {eviction of
unawthorised  occupums) 1974 and  the
Karamtaka Land Revenue Act, 1964,

The propased action by KIADB to ] High Court ef Karnuleki (WP No. 817/2008)

a0

b

N Sttt et
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_______ ; shbied]

st up SEZ violates Hon'ble Tligh
| Court of Kurnuskn's  verdiet 10
| proteet, conserve, rehabilivae and
| wisely  use  lukes  and their
watersheds in Bangalore all lakes in
Karnateka and their canal networks
| (aboul 38,000)

Thdditional 0000 W 14000 vehicles |

7% Protects lakes ncross Roarmataka,

+  Prohibits dumping of Garbage and
Séwagu in Lakes

e Lake arento be surveyed a
declare ane L|r.'\':!0pl!'l.:ll:l Zoue
around lakes

fendod  and

»  Encrouchments o be removed.

o Furest depariment 1o plant trees in
vonsultation with expents in like  surround
ings and inthe watershed region

v Member Secretry ol siate legal services
authority.te moniter implementition o the

| above in coardination with Revenue

| and Forest Depunments.

Also s21 up district lake protection
commitiees G

acreases wallic bostheneck in e region and uir
pollwion (with the. increwse in dunsity of
vehicles)

Inevease  inc vehicular taflic und
enhanced paliutans

Water shortage
The estimate  shows tha  SEZ
reuires 4587 Kilo Liters per day
(4.58 MLD = Million liters per day)

Traflie congestion (due W additional vehicle
movement), The density of  uaffic would
incresse, the rond's current level of service
(LOSY is under category © , the increase in
vehigles upto 14000+ would worsen the trallic
condition with LOS under category Fo enbaneed
levels of vehicular potlutams: likely increase in |
respirnory diseases; | nps
Bangalure is already éxperiencing sevene wiler
shortages ws water wield e rivers [Convery.
eic.) has come dowr due o large seale land
cover changes, Neither Cauvery, T G Halli aar
groundwater ean sustain Bangalere’s growing
witter demand.

BWSSDE has not given NOC and i in
inubility w supply such huge
wn regulae basis.

cated
tity ol waler

waler  scenario and

deiniking

i
| Pathetie

nsuiticien
1 Bangaiore

el ettt e

witer di |

aver U past 50 years, the cureent population of
Bangalore 15 8.5 million (2011} Waler supply
from Hessarghata lias dricd,

Tippegondohanally s drving wp. the wly
reliable waier. supply 1o Bangalore is from
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Cauvery with a gross of 1310 million liers a |
divy (ML, There is e wisy o ineredsing 1he |
drawal from Couvery as the allovution by the i
Cauvery Witer Disputes Trilwmnal for the entire
wban and rurl-populition in Cauvery Basin in
75 TMC T qone thousund
million cubie - TMC 6 ;’L|l|i|]: T8 MLDY,
Bangilore city is already drawing more waler—
LABE MLL  eguals 18 TMU—han e

Karnataka s only 8

populution in Cauvery basin.

slogicul and Envivenmenial lmplicativns:

Lol tse change: Conversion ol watershed area especi

nllocation for the entice rural und wban |

lake te paved surfaces would alter the hydrologivnl regime,

Loss wf Drainage Nevword: Kemoval of diain (Rojokalive)

width of the deain venndd flosd the sarveanding resfdenticl ows e
interconneativities mmony lokes ore Tost and there are oo mechanisms e the
excessive storm witer o d

n :ma.'. s the witer stignates Hoading in the

surrpundings,

Alteration in fandscape opograply: This sctivity alters the istepriny of the

region aflecting the lake cachment, This would slso bave seriogs inplic
o the L wwiller How in Ihe

uns
caghment,
The dumping of construction waste along the lakebed wod ahe has alengd the
natural opagraphy thus rendering the storm water runoll 1o Tike 1 new course
that might get intw the existing residential arens. Such aliertion of topugraphy
would not be geologivally suble apart from causing soil eresion ad lead 1o
siltation in the lake.

Loss wf Shoreline: "The loss of shoreling along the fakebed resulis in the lubi
destruction Tor most of the shoreline birds that wade:in this region. Some of the
shoreling woding birds like the Stilts, Sendpipe

sioete will be deveid of their
habital forcing them to move out such disturbed habisas, 1L was wlso upparent
from the feld investigations that with the iliogical tond Glling and dumping
taking place in the Bellandur lukebed, the shoreline are gobbled up hy these
activities,

Loss of livelihond: Local people ave dependent on the wetlands lor todder, fish
cte, estimate shows that wetlands provide goods and sepvives warlh Rs 10500

anied dedocing e

per heeture per dey (Ramachandra eval., 2005),

EBRAR Lot /- eet o
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Decision makers need to learn from the similar historienl blunder of |
pundering  ceosystems -us in the case of Black Swan  event
(http:/iblackswanevents.ovg/?page_id=26) of evacuating half of the|
city in 10 years due to water scarcity, contaminated water, cete. or |

abandoning of Fatehpur Sikhei and fading out of Adil Shabi's|
Bijapur, or eceological disaster at Easter Island or Vijayanagira

i empire,

It is the cesponsibilily of Bangaloee citieens (for intergeneration :
| equity, sustenance of ualural resources and 10 prevent human-made i
': disasters. such as tloods, ete ) o stall the irmational conver

car ol lund in

the mame of development and restriet the decision mukers taking the ;
sysien (ccosystem including humans) for gramied as in the case of H

Bellundur wetlands by KIADH.
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against ireational decision of buraucraey leading w senseless o) ol removing kidney ol the
landscape - wetlinds, a fragile ccosystem.
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ENERGY AND WETLANDS RESEARCH GROUP
CENTRE FOR ECOLOGICAL SCIENCES
NEW BIOLOGY BUILDING, 3RD FLOOR, E-WING, LAB: TE1S
INDIAN INSTITUTE OF SCIENCE, BANGALORE 560 012

Talephone : 91-80-22932098/22933503{Ext:107)/23600985 b

Fax : 91-B0-23601428/23600085/236C0683[CES-TVR) 3

Email ; cestvr@ces.iisc.ernet.in, energy@ces.lisc.ernet.in :

Web: http://ces.iisc.ernetin/energy, hitp://ces.iisc.ernet.in/biodiversity
. Cpen Source GIS: http://ceslisc.ernet.in/grass
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ANN exokE—h |
Inspection Report of Bellandur lake as er the ropord published in HINDU
_ Paper on June 3™ 2013

Date of lspection

112-06- 2013

Officers Preseny :Slri.S.R. ana.raj. EE LDA

Shei.C. Nogesh Ruo, AEE LOa

As per the instructions of CEO LDA Dated 3-06-2013 the above said inke wag iag
elong with Sri. Negesh AEE. The repont published in "The Hiy
mentions that the KIADB has initioted a colossal “mixed ~ uge development project”
calehment area of Bellandyr lake. The report also mentions

KIADD WILL HAVE ADVERSE EFFECT ON THE
Bellandur Lake.

pecied
U newspager on Jupe 1 2003,
in the
ihat the developinent praject by

WATER WHICH FLOWS Tp

Bellandur lake is one of the big lakes which falls i Kor
an extent of 358 Heetares,

upper maches, Bellandur

amangala ~ Challg
Il is dependent on the MONS00s 18NS and rac
leke receives warer fom

232 valley having

eives water from (e

8 Kempapura Valley

" Kempapura Village L

b Airport Valley T gera, Mur hapalys, Aerod &

Belur village i
¢ Domlur Valley - dayamabal, Contorument, Ulsour, Ashoi Negar, i

Duomlur, Kedihalii
d. Chhallsgans Valley Challagara & Nagasandre
. Koramangala Yalley ; Udhamanagasa, Ausin Town, Neelasindrs, ¢

Lipurs & Koramangala
L Madivala Valley ¢ Tileknagar, Saraick

, Madivala, Hulimavu,
Begur, Agara wet crops

8 Ibbalurvallay 1 &1« tynater Village

A
iéwrnﬁ-"‘:‘rﬁ“
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e ugsy mino
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Out of the ubgve mentioned valleys, he agove mentioned reference pennjng to Madivals

valley where excess warer from Agara waste weir flows in

Jddkasandry weq 4nd enters jutg
Bellandur lake, A1 the time of i

pection te slom waler drain is cons

tractedd for & lengiy of
0 200 mtr ipproximately and aftapwasds it js 1

debris arc obsceved due 1o huge-developmental 2z

tivilies. Dye o reduced widih of
reja¥aluve ot this stretch the faw of waler ind

10 luke is restricred, {Phoios enclosed)
Previous! the down siream of Agara lake eriginally it wa 3
28 Use 10 cultivas wey

gricudiusal l2nds where furpers
€rops by using lake water. "The excess wa
Along with open land adjoining was g part of catchumen greq fory

er from thess

lend

he Bellandyr

Al the Ume o ins, ECHan it was obgerved that huge construction Letivilies were observed in
P :

iry it was infonmed th,
KIADB for SEZ and aliotied for differeny igencies

this cajchment ares and op eng at the above said land g sequired by the

for construction
malls, eic., Due g huge construction aelivities jn this easch
use and diectly impactifig the caichment of Bellang

of apanment omplexes,
unent ares there i3 change of lang
ur lake, {Photos enclosed)

er the, Para 2 of the repont, it is reported thag the wei |an,
typizally found atound water bodies) has shruak, Jt is ot the wei
and of Ager

d (2 masshlage CCOsysIen
and of Bellandur [uhe. ftis
h MT Depantinens a.-:déMJ has ngy

ShoErea which was shrunk due 19

alake, Originally Bellandy: loke was wit

Sonstructed any werfand in Bellandur lake, It i5 cqer

ounent of agreuliur] jund by XIADD 1o differe;

M zgencizs for tonsiruztion of apanpeny
tomplexes ,malis are,.

ixed - use developmient projeet in (he Calchimen: arsa of

7.have adverse effeci 1o Bellandur Jake,

C. ML

(SR Nagaraj) (C.Nagesh)
EELDA

AEE/LDA

? Q—;rﬂ
WMIrEH Ihki BORO

12 93y mond
Lofdal
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BEFORE THE NATIONAL GREEN TRIBUNAL, & | 0‘
PRINCIPAL BENCH, NEW DELHI

Original Application Ne. 217 of 2017
d And

Original Application No. 125 of 2017
{M.A, No. 440 of 2017)

Il THE MATTER OF:

D. Kupendra Reddy Vs. State of Karnataka & Ors,
; And 1
Court on its own Motion Vs. State of Karnataka

CORAM : HON'ELE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR, JUSTICE RAGHUVENDRA S, RATHORE, JUDICIAL MEMBER
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER
. HON'BLE DR, AJAY A DESHPANDE, EXPERT MEMBER
b 7

Original Application No. 217 of 2017 '
Present: Applicant: Ms. Guneet Khehar, Adv.
Respondent: Mr. Attin Shankar Rastogl, Adv for Minlstry of
Envirenment, Forest and Climate Change
bir. Devra] Ashok, Adv, for State of Harnataka
Mr. Rajesh Mahale, Adv,, Mr, G. Vidyasagar,
CEQ, and Mr, K.G. V. Murthy, Legal
Advisor, KSCLDA
Mz, R. Rakesh Sharma, Adv, for State of TH &
THPCE
Mr, Raj Kumar, Adv. and Mr. Bhupender Kumar,
, LA for Central Pollution Control Board

| Original Application No, 125 of 2017
| Present: | Applicant: Mr. Ra] Panjwand, Sr. Adv. and Mr. Saransh Jaln, Adv, N
; for Intervener - NBF
Mr. B.C. Thiruvengadam and Mr. Ravi. Agarwal,
Advs. for KSIIDC
Mr. Raj Kumar, Adv. and Mr. Bhupender Kumar, LA for
CPCB..
Mz, Attin Shankar Rastogi ,Adv. for Ministry of
; Environment, Forest and Climate Change
Mr. Rajesh Mahale, Adv., Mr, G. Vidyasagar,
'CEQ, and Mr, K.@, V. Murthy, Legal
Advisor, KSCLDA .

Date and

Remarks .
[tem No.* i :
01 &02 | M.A. No. 440 of 2017

Orders of the Tribunal

*‘921';'1}!9- In furtherance to the previous orders of the Tribunal

various officers from the State of Karnataka, Public
| Authorities, Bodies and the concerned Departments are
present before us. First and foremost, we are concerned
with the circular daled 30% March, 2017 isfued by Bruhat

Bangalore Mahanagara Palike the opinion contained

therein and the directions issued for foliowing the same
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Item No.
01 & 02

April 19,
2017

before the Tribunal that if a party has been given any

+|.the circular dated 3ot March, 2017, that'we.

hals a direct impact and renders the judgment of the NGT
dated 44/7t% May, 2016 ineffective. However, before we
could direct initiation of contempt or other proceedings
against ihe officers i.e the Commissioner and Joint
Commissioner of the Palika, the Learned Counsel
appearing for the Autherities, on instruction from the Joint
Commissioner .presem in court, has tendered
unconditicllnai apology for writing such a letter and has
furtiner given an undertaking to the Tribunal that the said

circular shall be withdrawn forthwith, It is also stated |

benefit in furtherance to the ecircular -da__tled 30" March,
2017, the same shall be withdrawn 'im_zp._é'dia:e]y and the
party would be informed accordingly.

T""‘_"- undertaking given on behalf of Mr. Sarfaraz
Khan, Joint Commissioner of the Palika is ac(I;c;ptfg_td by the
Tribu;'lal and it is on ;he basis of uncenditional apology

tendered and.the undertaking given, not to give effect to

e,

Naotice issued’to this."'d[ﬁccr‘ be 'dropppd and no further
. B

ction need’ to' be taken in this matter,

wesmak
iy

i ;
brought to the notice of the Tribunal again, it would be

it clear that in th

vent!of such’ default being

compelled to take a serious view 01: the matter and deal
with the defaulting officers; in accordance with law.

Next we are concerned with the legal opinion given
by the Additional Secretary, Law, and in reference to which
a letter has been issued by the Secretary, Urban
Development Department 01;1 16% February, 2017. This

letter uses improper language against the Tribunal and

Courts. Further, it comments upon the judgment in an

.
. & 2

o

[

=%
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Item No.
01 & 02

April 19,
2017

unacceplable manner and in fact expresses opinion totally

contra not only to the judgement of the Tribunal dated 04t

{ May, 2016, but also to the estabiished p‘rincip]es of the

law. Wz do not expect an officer of the rank of the
Additional Secretary, Law to use such language and
express opinien which are contrary Ito the judgment, which
is not acceptable. The attempt was primarily to [rustrate
the judgement of the Tribunal. However, beiorc we could
proceed to take action against the concerned officer, the

Learned Counsel appearing for State of Karnataka has filed

an affidavit tendering unconditional apology and also made

statement before the Tribunal that the said opinion and
letter dated 16% February, 2017 will not be given effect to,
and shall be withdrawn. He further states that if any
benefit has been given to any buiider or body ar person, on
the basis of this letter, the sume shall be withdrawn
immediately. Undertaking of Mr. Mahendra Jain,

Additional  Chief  Secretary, Urban Development

Department has been accepted by the Tribunal. It is only |

on the basis of the acceptance of such undertaking that we

ldrop the  further prr-alcccdings against  the officers

concerned, but we do express a hope that such senior

g ;
officers in the Government or in the local bodies would net

in future try te undermine administration of justice and |

interfere in dispensation of justice by expressing such
untenable opinion by using impertinent language, which
cannot be accepted. .

With the aﬂat’c directions, the M.A. No. 440 of;201|?_
stands displosed of.

Main Matter

bl AN LTS

Fire in lakes in city of Bangulore, particularly in
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relation to Bellandur Lake is nothing new or strange. The
tem No. | hisiory stiows that the lake has been on fire, in ils
01 & 02 L :
April 19, difference sections, over a long peripd. The Bellandur Lake
L is Spread in nearly 900 Acres of land and is surrounded by
heavy development and even industries.
The judgment of the Trjbﬁnn’. dated 04" May, 2016
had issued varicus directions in relation to protection of
the ecology and envirenment in Lhc_city of Bangalore,
-pa.rlicularly with  reference to water bedies and
. - Rajakaluves, According to the Applicant the directions
issued by the Tribunal have not been complied with by the
Govern-rncnt, Local Bodies and other Stakeholders. |

However the same is disputed by the Learned Counsel

appearing for the State and other authorities, except the

Learned Counsel appearing for the Lake Development

Authority and Karnataka Pollution Control Baa.rd;.

At the threshold, we may also notice that the

directions contaihe:d in the Jjudgment of the Tribunal dated

Odth May, ‘2016 hav: not been complied w:th i xts enurcty

On, the one hand w}ule the two cuculara,r’letters issued on

neorrect interpretat on- to it and setting principles of
laws which are not acceptable. We had in fact proposed to
initiate proceedings for contempt as well as to take other
punitive action against the officers who were instrumental
in issuing these letters which il';tended to frustrats the
impact and compliance of the judgrment. However, since
unconditional apélogy has been tendered and an

undertaking given to withdraw this circulars as well as the

benefit that might have accrued to the parties on their
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Item No.
01 & o2

April 19,
2017

basis, we decided not to proceed further against the
Government or any of its official. Thus we have noticed
and place on record that the Government, Local
Authorities and instruincntalft_ies of the State have not
responded appropriately to tl';e directions contained in the
judgment as well as miserably failed to take preventive and
restorative measures for ensuring that the water bodies are
not put to fire again and again.

The Additional Chief Secretary, Urban Development
has stated that. Bangalore has serious shortage of water
and they in fact receive water from 150 Kms away {rom the
Icity. This is the reason which: ;Ihou}_d_; persuade the
authorities concerned to protect the w_a_t:le;zf-- bodies, rather
than pollutes them to the extent that either _thn?;.r are put on
fire or there is a fire in the lake by huma.n acts or
otherwise. It is not disputed, on bc:ha.ll' of the Govie_émmem,

that there are varied pellutants being discharged into the

| lake. According to the Applicant, it includes discharge of

chcmicall pollutants by the industrics, domestic discharge,

sewage (treated and untreated), C&D waste and even

Imunic'ip'a.l solid waste which is dumped int'o the lalkke, The

| takee

om being a water body, 'has become a dumping
gro\.indh.caus_ing irreparable damage n—:' its bio-diversity,
aguatic Jife ands health, much less to say that the water
could Le used for human consumption. 1t is incapable of
even being touched as it has huge.quantity of froth,
chemical, faecal coliform and ecther waste, It may be
hazardous to the health of the people who are living

around the lake,

Firstly, it is evident from the record before us that

the Bellandur Lake caught fire in the vear 2015. A report
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Item No.
0l & 02

April 19,
2017

iy

| Pollution .Control Boarg, ‘amongst. others, the following

-| Patent.

was prepared, titled as “Expert Committee Report
Rejuvenalion of Bcllnpdur Lake". This was prepared under
the Chairmanship of the Additional Chief Secretary. In this
report, it was clearly stated that foam caught fire perhaps
due to compounds with high ﬂunnl-nabi]ity L,
hydrocarbons and organic polyraers that came from
industries in the vicinity of Bellandur Lake. Discharge of
untreated effluents (rich in hydrocarbon) with accidental
fire [likc throwing cigarettes, beedi} has lead to the fire in
i the lake on 160 May, 2015,

In this report it was noticed that there are heavy
metals in the Bellandur Lake, [rothing increased Green
House Gases {GHG) ccntami.natioul of g'rour‘.d water, fish
mortality, spreading of water Ayacinth and also stated the

causes of the problem. a period of 2 years has gone by,

bt nDtiling seems to have improved, The health of the
lake has gone down, from bad'to worst,
Here we may also notice that in September, 2015 a

report on aér_icp taken by Karnataka Pollution Contral

Bo:u'-d_in BBMP area was also.prepared, According to the

. deficiencies were .pointed’ out and it was

una..-ﬁbiguuus]y stated that chemicals were present in the

water [rom domestic sewage. In the Sewage Treatment

Plant, there was na means to treat and remove Nitrate and |

Phosphate. The consent had been grantéd for discharge of

the sewage on the land and not in l_ﬁc water bodies. The

relevant part of the said report could be usefully

reproduced at this slage:-

“{14] In spite of all these monitoring and persuasion
by the KSPCB, it is observed that the concerned
department  yiz., BEMFP, BWSSB, BEDa are not
complying to the directions cven after one year and

/L3
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Item No,
01 & 02

April 19,
2017

|-stipulation was provided ‘that there shall be one time
cleaning of lake, specially for removal of accumulative sily

“[which was to be completed b); April, S017. TPhiswas to be

nothing has been dane. However

Counsel appearing for the Government, they have taken

some effective steps, the co
examine at the time of final hearing the matter

When {E{e lake was on fire gn 17 February, 2017, it
car.nlot_be stated to'be a minor one.
by no stretch aof imagination it could be called an accident,

capable of being overlooked either in terms of extent of fire

hence, there s no co-ordination  for proper
implementation of the measures suggested in the
directions stated above {7 points). Hence, the Board
has ultimately decided to file eriminal case under
section 41744/ 48 of water [orevention and control of
pollution) Act, 1974 against the BWSSH in the
Jurisdictiona! magistrate of Court of Bangalore. The
Board is further monitoring the iséue in fing with the
directions issued on 20.03.201 5,

16} It ts observed that the Joam is formed mainly
because of the chemicals present in the water from
domestic sewage uiz, sudfactants like the soap |
solutions, shampoos, ete., which do contain _,Q:Hom'ng.
chemicals of foam Jorming chemicals.

Linear Alkylbenzene Su lfonic Acid (LAS acid)

Sodium Carbonate

Fatty acid (hysteric, Lauric, CocoNut Fatty Acid
(CNFA))

Alkaline Silicate

Sodium Sulphate

FPeqfumes

3, KSPCB has issued consent for establishment
for 278 apartments in around Varthur and Bellandur
lakes with an estimated laste ‘water generation
around 40MLD. In view of HSPCH's insistence 1o
Pprovide STP to all the apartments covered . under
consent network about 28 MLD' of treated  Luaste
water from 133 apartments is being reused/recycled
thereby reducing burden to such extent on BWSSS,

5 The KSPCB has given the consent to BWSSH tp
use the treated sewage for on land for irrigation,
Whereas BWSSB is discharging the treated effluent to
lakes & water bodies.” 5

Furthermaore in the rejuvenation plan, a specific

by the Bangalore Development Authority, Certainly

» according to the Learned

rreciness thercof we would

[t was a major fire and
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Item No.
01 & 02

April 19,
2017

. | have really taken the measures scriousiy. The Pollution

or of heavy pollution that it caused, adversely effecting the

environment and public health iln relation to the peaple
living around the lake and even at some distance.
' Photographs, Meldia reports and affidavits have been filed
on record to show the extent of fire, the resultant pollution

|
and the carelessness with which the issue was being dealt |

with by the concerned atakeh;:ldcrs.

According to the Learncd Counsel appearing for the
Lake dcv;:iopmem Authority, the lake is cermiﬂn]y in a very
undesirable condition and re-occurrence of fire is a :ﬁat:cr
which cught not to be ignored. According to him, for the
last @ months they are trying to take some effective steps
to prelvem and control the pollution. According to the
Learned Counsel appearing flor Pollution Control Board, in
their report they have referred in det;n'll, the measures

which are required to be taken bul reae of the Autherities

Control Boﬁrd served Notice upon people, the Local
Authoritics and even filed criminal case. In our considered
ni::i'nion hthat is n‘;.»t a sufficient action to bc.'takcn by the
statutory board which is responsible for r:rre‘.remion and
cantrol of pollution and _is_ -vested with wide powers'
including that of closure, disconnection of electricity and

water and also to prosecute the defaulters. No decuments

has been placed by the Pollution Control Beard \vhich‘I
shows what directions, as contemplated under Section 5|
of the Environmental Protection Act, 1986 and the order |

passed by the Tribunal, have been issued by the Board,

The Board had, however, issued orders under Section 334

of Water (Prevention and Control of Pdiiution] Act, 1974

directing PWSSP, BBMP, Bangalore Lake Developme
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Item No.
Ol & 02

April 19,
2017

fire in guestion has been initiated by the Board. The

time withoul &

5 _contrcllmg measurcs ‘to be taken gither by thc concerned

Authority, KUWSSE that there should be stoppage of
throwing waste; the sewage should not be ﬁis:hargcd into
the lake; to undertake cleaning of water bodies to take
prevenilve measures to prevenlt the entry of any new outlet
and not to discharge untreated or pelluted matters into the
lake. This was issued on 20"-_ Mareh, 2014, that is, prior
to the fire of 2015 and also 2016. There is definite failure
on the part of the autherities to comply with the directions
contained urider section 33A of the Water Act. The criminal

prosecution related to both the Notices issued prior or after

apathy in the action of the Staif::";Govc_;-nment and its
instrumentalities is evident. The pollutgr_s are not being
put to inconvenience, much less, required to féli:f: the legal
consequences of their polluting acts. None ha; ;athcred to
invoke ‘Polluter Pays’ Principle’ till date. Developments are

being sanctioned at.an increasing rite with the passage of

urmg any .preventive, restorative and

Statc Agenc:es or by the pnvat!‘.‘ s:;d:cimlders who are

poliutera in, termsiof cnwronmenta.l Junspmdcnce

In light of the above we-have fo issue certain interim

orders after hearing thc Learned Counsel appearing for |
the punics_ Government officers and s:akehngders, Thus.
we issue the following dircctio._‘ls:-

1. All the industries which are located in the catchment
area of the Bellandur Lake and are discharging their
effluent (treated or untreated) into the water body
are hereby directed to. be closed forthwith, No
industry shall be permitted to operate unless they

have been subjected to an inspection by the joint




ltem No,
01 & 02

April 19,
2017

inspection tearn and their analysis of the effluent are
found te be within ‘the p-urmissiblc limit,  The
Pollution Control Board shall ensure that these
industries are shut down immediately and if any
industry or person is found to be violating these
instructions or directions, the same shall be sealed
by the Pollution Control Board and the Government
would provide all assistance and Help. including the

police aid, to the Pollution Control HBoard,

. No waste of any kind including municilpal solid waste

or C&D or domestic waste shall be dumped into the
lake or on the buffer zone of the lake which we have

alréady fixgd in terms of our judgment dated 04

May, 2016, If anybody is found to be dumping waste

of any kind either in the lake or in its buifer zone.‘

shall be liable to pay environmental compensation of
Rs. 5 Lakh per event, The CEOs and the Senjor
most Officers of the Lake Development - Authority,

Pollution . Control Board and the Bangalore

. Development  Authority, shali  be personally

responsible for compliance of this order, withaut

< :default and delay,

. The Committee consisting of the Karnataka Pollution

Control Board, Lake Developmem_}\mhorhy and
Bangaluru Development A;Athority. which  will
nominate their officers 'r_mt below the rank of an
Additional Scc‘r_etg;ry to the Gov_'emmcm of Karnataka
or equivalent rank, is constituted. This Committee

shall be presided over: by the Additional Chief

Secretary, Urban. Development, State of Karr‘a:aka'

The Committee shall undertake one time ciear/é?";—"l

! 5%.3#’

\-,_cL
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the entire Bellandur Lake. This would include de-i

Item No. . silting, removal of municipal solid waste and C&D
01 & 02
wasle from the lake and the surface cleaning of the
April 19, i
2017 lake, including chemicals which are stated o be

stored in the lake. This process shall be completed
within ene menth from today. The work shall be
executed by a  specialized agency which the
Government of Karnataka may appoint. But the
Committee constituted under this direction shall be
personally responsible and sl.;bmit a compliance

report to the Tribunal.

E

All local authorities shall ensure that no untreated

sewage water is permitted to enter‘into Bellandur
Lake. All such outlets shall be intercepted forthwith.

Untreated sewage shall be transported so as to dump

it on a site or land and not to be released-into any

water body.  The State of Karnataka shall plan
-establishment of STPs to ensure. that such_'cctlectud
waste or ﬁ_nt.'e:a'.ed sewage can be.:_t;ansported to

that plant for treatment. ‘The, waste water so

gc'rier_a:ed;s_l';:ouldii:'é used t‘_o\i-:- di's:-'ha;ge on land or

agriculturd purposes or gardening or for power

2

Sector for cooling purpeses.

5. Any Society or group of builders or residents who
are discharging their sewage into the Rajakaluves,
leading to the lake or directly into the lake shall stop
deing so forthwith, Thay shall ensure that from the
outlet point, all their effluent or sewage should be
collected by suction trucks and transported to the

site as notified by the State Government, within one

month and which should be at an appropriate |




Item No.
01 & 02

April 19,
2017

- The State of Karnataka would be entitled to invoke

- We hereby direct the State Government and all other

- Karnataka State Pollution 'Control Board shall

placed before the Tribunal.

be listed for further arguments and reporting compliance,

on 18% May, 2017,

distance from the residential colonies.

‘Polluter Pays Principle’ and require the builders and
developers  to ' bear their corporate  social
responsibility and ensure that the sewage is carried
and transported at their own cost fo the destination

notified by the State Government,

authorities and stakeholders ta Place belore the
Tribunal, within two weeks from today, their action
plan to completely prevent and control of pollution of
Bellandur Lake in future as well as for its restoration

and rejuvenation in all respect.

submit details of the industries and thcli,r pollution
status, in catchment area of the lake specifically
pointing out whether any surfacranf or polymer
chemnical industries are in cperation. Kamutafm

State Pollution Control Board shall also give details

|
-of sewage generation in the catchment area of lake, |

]
3 ]

its  treatment, existing  STP capacity, actual
i

- Lreatment done (operational capacity) over a period of |

last six months and the quality of treated sewage,

We will pass [urther direstions once such plan is

With the above directions we order that the matier

.......................... iR

[Swatanter Kumar)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Applicatien No, 125 of 2017
And

‘Original Application No, 217 of 2017
[MLA. NO. 761/2017, 1073/2017, 1098/2017 & 1471/2017)

IN THE MATTER OF :

Court on its own Motlan Ve, State of Karnataka
And
D, Kupendra Reddy Vs. State of Harnataks & Ors,

CORAM : HON'BELE MR, JUSTICE U.D.BALVI, ACTING CHAIRPERSON
HON'ELE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant:,

Respondents
Mr. Attin Shankar Rastogl, Adv. for Minlstry of
Environment, Forest and Climate Change
ir, Saransh Jain, Adv, Ior NBF-lhter\(cnu
P Mr, Rajesh Mahale and Mr, Krutin R. Joshl, Advs. for
Gol KLCDA ’

Mr. Deveaj Ashok, Adv, for State of Harnataka

Present: “Applicant: Mr. P. Ramprasad Adv. and Ms. Guneet Khehar, Advs,
4 Ms. Supriya Jain, Adv. for Imp. Applicant B.A.F,
. Respondent: Mr. Attin Shankar Rastogl, Adv for MoEF:
i Dr. Abhishek Atrey, Adv, for Minlstry of
Envirenment, Forest and Climate Change
Mr, Raj Kumar, Adv, with Ms. Urmila Thakur, LO and
bir, Bhupender, LA for Central Pollution Control Beard
Mr, Saransh Jala, Adv, for NliF-Intervener
Mr. Rajesh Mahale and Mr, Krutin 2. Joshi, Advs, for
KLCDA a3
Mr. Devraj Asbok, Adv for BEMP
Mr. Devraj Ashok, Adv, with M, Aditya Sondhi, AAG
. for State of Karnatalka

Date and Orders of the Tribunal
Tl'Remarks -
Item No, State of Karnataka places belore us consolidated
132 & 33
i Action Plan dated 27t January,. 2018 with timeline in
January 2
29,2018 respect-of rejuvenation of Bellandur Lake particularly for
ss B

curb:ing'thc mm;lar:c of continuing pallution.  Copy be
furnished 10 the applicant. All this began with fire in
Bellandur Lake almost a year before i.e._on 16" February,
2017. We issued suo-moto Notice on 20 February, 2017
to the State and other concerned authorities and asked
them to furnish reason why appropriate direction to

protect the environment be not issued by us. In view of

the directions which were passed thereafter, the report

o




L kiR D A R R T b

S

Item No.
32 & 33

January
29, 2018

‘| inflammable compounds caught fire and the source of

| waste/debris or domestic waste into the lake or on the |

“Expert Committee Report and Rejuvenation of Bellandur
Lake" regarding the previous incident of fire in Bellandur
Lake in the years 2015 was placed before us, It was
noticed. that the said report prepared wunder the
Chairmanship of Additional Secretary stated that the foam

containing Hydro-carbon polymers and such other highly

such ccmpou:ﬂs_ was the industries in the vicinity of |
Bellandur Lake. -\'\"Ie, therefore, ‘directed closure of the
industries located in the catchmelm arca of Bellandur
Lake and discharging their Ie.l‘.f]uent, treated or untreated,
into the water body and further directed not to permit any
industry to operate without the inspection J!J}' the joint
inspection team and analysis of their effluents in ord.er o
ensure that effluents generated were within the
permissible limits. We also prohibited the dumping of

municipal “solid  waste or construction and demolition

buffer zone of the lake as fixed in terms orlc.mr order dated
0410 May, 2016.

Tl"e Commlttce consistingy 0.1' Karnataka Pollution
Cuntrol Boa.-d and ___Er_l:angalorc Lake Development
Authority, the Addi_tional Secretary, Government af
Karnataka and presided over by the Additional Chief
Secretary, State of Ka.malajca was directed to underiake
one time cleaning of the entire Bellandur Lake and submit
compliance report to the Tribunal, All Local Authorities
we1:e to ensure that no untreated sewage was permitted to
enter the Bellandur Lake and disch‘argc of sewage into the

Rajakaluves leading to the lake was prehibited vide order

A
a

TR LT R s e e .




Item No.
32 & 33

January.
29, 2018

535

dated 19t April, 2017,

We are now informed that action in pursuance to
the said dircctions was taken and the industries which
were discharging their effluents in the Beil:;ndur Lake and
Varthur Lake were closed. The statement is made on
instructions by the Learned Counsel appearing on behalf
of the State that no industry releases or had released at
any point of time any effluent in Aga;ra Lake.

Alter having noticed that the Agara Lake, Bellandur
Lake and Varthur Lake fall in common water shed and are
interlinked, we had extended the .s_qplp_c of the issue before
us to all these three lakes vide order gi_gtgci' 18% May, 2017

for compliance of the directions issued'i-:y us,, From time

to time we had directed the State to p!:(c'é_'_;'be'!‘orc us a
complete Action Plan in relation te:

1. "Removal of silt from the lake,

2. Municipal solid waste and all other waste deposited
in orwround the lake,

3. Treatment of the sewage which is going tato the lake,
untreated or partially treated. '

4. Establishment of S5TPs by all the residential
complexes around/ near the lake, )

5. The action that should be taken against  the
residential complexes which are causing pollution,

genérating  sewage, sending  detergents and allied

pollutants to the lake, the time frame thereaf,

6. The existing STPs, thetr capactty, technology and the
" parameters which: they are capable of providing to
the effluent upon treatment,”

The Status Report-cum-Action Flan dated (4t
September, 2017 {Annexure R-2 Page 265 Vol. [11-A) with
affidavit dated 0= September, 2017 of the Additional
Secretary, Urban Development Department, Government
of Karnataka was placed before us on Q4 January, 2018.

It was pointed out that the authoritics had failed to

comply with the directicns passed by us as well as by the
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Item Neo.
32 & 33

January
29,2018

| continuing pollution. The report filed today is the result of

llatest fire incident, the report reveals, is the dry

| grass/organic wgste generated due to grewth of grass and

The report further speaks about short term and long term

of untreated sewage from  the apartments and

construction of STPs are suggested as short term and long

Hon'ble High Court.

On 05™ January, 2018 we had directed the State of
Karnataka to place on record a cemprehensive Chart and
Action Plan giving squarely status of activity and timelines
for ﬁ.chicvir_lg the objectives and the agencies responsible
for it in order to free the water bodies {Agara Lake,

Bellandur Lake and Varthur Lalee) from the menace al

these directions, particularly of the another episode of fire

in Bellandur Lake on 19 January, 2018, Cause of the

water hyacinth fed on the sludge and sediments packed
with nutrients which comes [rom the sewage released in
Bellandur Lake. Shert term remedial measures suggested
in the report are. (i de-weeding, regular harvesting of
macrophytes (grass and water hyacinth) rcdjll_c:ion. (if)
Reduction of velocity of the flow at the waste weirs and the
extent of drop by co_x}_smcting ramps at ti'u: weste weirs,
[ii.i]"ir_nprovement in level of aeration_.[ivj Fencing and
removal of encroachment as long'terms measures. The
il - indicates de—_silLli_f‘;'g a_nd reduction/stoppage of
untreated sewage in Bellandur Lake, disposal of sludge

and silt, harvesting of macrophyles at regular intervals.

remedial rheasures‘_cq be taken by the Bangalore Water
Supply and Sewerage Board as well as Karnataka Lake

Conservation and Development Authority. The stoppage

v
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Item No.
32 & 33

January
29, 2018

BB

| macrophytes from the said lake 'shall be carried out at

/| apartment pr_ojéc'ts w};ich haye no't'instajled S5TPs and are

‘| and Varthur Lake catchment area. It further reveals that

term remedial measures resp!ectivcly to. be taken by the
Bangalore Water Supply and Sewerage Board.

&:onsidering the rale of mncraphytels in rendering
the quality of water in lakes below the a_ccepl:l.ble levels, it
is nece-ssm'y that the macrophytes men.ﬁce is terminated
once and for alll We, therefore, direct a pilot study to be
carried out of the life cycle of macrophytes and water
hyacinth/grass and the biological removal/eradication of
such macrophytes by the Indian Institute of Sciences,

Bangalore. 1In the meanwhile physical removal of these

regular intervals and compliance report;'*hhal! be placed

before the Tribunal every month. Libe;g(:: is granted to the

‘take such

Indian Institute of Sciences, Bangalor
necessary assistance from other ins:ituﬁons',_f_l_g:xper_; bodies
in the field. Expenses for such stuéy shall be :bome by!
the State of Karnataka. t

The report further reveals that there are 99

re.l';as_ing_,f ti_i:é.char'ging dqur:s:tic sg‘}'agc__:_ih Bellandur Lake
t.l'.xe:.@'p.i_:a.}unent Owners _5%;-;_6;1:1&0:{ of these projects had
submitted their representation to the Board in response to
the action taken by the Karnataka Pollution Control
Board, Apartment Owners_ Association, ais the report
reveals have broadly given three reasons (i} Economic [ii]
Availability of requisite free space for installation of STPs
(iif) Structural instability due to installation of STP. We do
not know whether all these 99 projects are also consisting

of commercial complexes,
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32 &33

‘January
29,2018

Item No. -

| the timelines as in the case of E'_iellandur Lake with regard

for consideration vis-a-vis the environmental interests are
concerned. It further reveals that all representations
made b’} the Apartments Qwners/Associations have been
rejected as the State Pollution Contro! Board found no
merit in the said rt‘:prcsemélions. Hou.lrever. the Stalel

to 99 apartment projects to provide STPs by December, |

oollution Control Board alse appears to have granted time

2018. Environmental justic;: requires immediate steps for
stopping the continuing poliution of the Bellandur Lake.
This will also stop the growth of macrophyles which
nurture on sewage.

We, therefore, direct the State Pollution Centrol
Board to initiate action for issuance of direction- to the
said 99 apartment projects to install modular §TPs in licu
of STPs, which can be placed in the available f_ree space
particularly the basements of such buildings and do not
posel any" structuré.‘l threats to the structure of such|

projects. - The report does not reveal any action plan with

to ottier-two lakes ie, Agara Lake and Varthur Lake which
are in the common water shed. We, therefore, direct the ||
Sta:te Governmént to prepare a comprehensive Action Plan ]
as regards Agara Lake andl\’arthur Lake and place it}

before us, within three weeks, so as 1o ensure that

| rejuvenation or remediation of all these three lakes shall

proceed simultancously in a Holistic manner. Action Flan
regarding municipal solid waste in catchr‘hent area shall
also be placed .befurc us. Strict vigil shall be maintained
regarding discharge of the industrial pollutants/effluents

so as to ensure that no such poliution meets the

d




catchment area of this lake.

List these cases on 28" February, 2018.

Item No.
32 & 33
gamere | 0 BEEETES R ACP
25, 2018 {U.D. Salvi)
]
55 |
........................................... EM

[Dr. Nagin Nanda)

o
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. NDOH- 23-02-2018
TII"IE NATIONAL GREEN 'I“RIBUNAL,I PRINCIPAL BENCH,
NEW DELHI
ORIGINAL APPLICATION No.222/2014
IN THE MATTER OF:-
. Forward Foundation & Ors.,

-Versus-

..... «...Applicants

: State of Karnataka & Ors., ... Respondents

PROOF OF SERVICE

&2

[ Respondent Advocates
| Nos. . Z T
Applicant | Mr. Rishabh Parikh, Adv. \ \%7
No. 1 to 3: ] \")1
Respondent | Mr. Devraj Ashok, Adv. for
No.1, 3; 4, | State of Karnataka =
5
Respondent | Mr. Attin Shankar Rastogi,
No. 2: Adv, for Ministry of
Environment, Forest and
Climate Change
Respondent | Mr. Rajesh Mahale and Mr.
. No.6 Krutin R. Joshi, Advs. for
KLCDA
RcSpon-dent Mr. B. R. Srinivasa Gowda,
No.7 Adv.
Respondent | Mr. Ankur S. Kulkarni, Advs,
No. 8: .
Respondent | Mr. Devashish Bharuka, Adv,
No. 10:
Respondent | Mr. Saransh Jain, Adv. ;
No. 11 and ;

Dated: 22-02-2018

Through,

SHEKHAR G DEVASA,

Advocate for Respondent No.9
OFFICE: 77, Tower No. 13

4% Floor, Supreme Enclave

Mayur Vihar-1, Delhi-110091
9868464180, 9910011551

E-mail: shekhargdevasa@gmail.com
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IN THE SUP-RE-ME COURT OF INDIA
(CIVIL APPELL TE J-URIS"DIC"-‘ION‘J
_ CIVIL c\ppmu No 5016 of 2016
N THE MATTER QF:-
Mantri Techzone Pvt, i,tdl_. :
_.VERSUS- B b
_ The Stateof I{amataka & OIS . .7, .,RESPONDENTS

. APPELLANT

ADDITIONAL AFFIDAVIT OF APPELLAN'I‘

1, GQirish Gupta H, S‘,'-S;fo_,l Sri Sa;yanaraya\na Gupta,

Aged about 48 years, office at Mantri House, No.4l,

o

vittal Mallya Road, ‘Bangalore-560 001, Karnataka
State, o hereby solemnly affirm and declave as
: follows:~-

1. That | am the authorized rej::fes'cmati.vc of the Appellant

COI“".Q&’W’-’\‘IE:".'T‘i Techzone Puyt,, Ltd. ! know the facts of

b ' the case on the bc\S.. of melrecords in the office of the’

-\pne‘.‘awr-and 'r‘ertfme, ' am compeient and duly

@
zuthorized to swear e.nc! a firn 1o the conenty af_this
affidavit.

2, That in'terms of order dated 12-07-2016 by this Hen'bie

Court, the Appellant i{s filing this affidavit undestalmy
to abide by some of the, conditions stipulated By the
Hon'ble Nat‘ona& Green Tribunal in the impugned order

‘dated 04- 05 20 16,.@s undertaken bgfo‘ﬂ rhis ‘—}.
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3. The 12 Respondent [Nan;.ﬁia Bengaluriy Foundation]
and the 13h ?es.ao'men \_mch.j.’s action Forum) had,
prior to '11~1~g of t“!e 01 ginal Apol cation before the
I-lon'bllc MNational G,_cen Tribunal, 1«5' itured a Writ
Peticjion before thg_liiar-:*{'a't'aka High Court seeking 1o
restrain co:isn-uctilion- :‘I'a.c':livity of  the f\pplellan'; in &’

L

Pubnc h:ercs‘ ngauo“'[Wri: Petition No. 36567-

574 201 3] In the said Peuvo. the land acquisition for

the project was a:so quesnonec The associates ol the

12th an i 13 Resuonacwts namely, the 1% Respondent

{”‘he F'owuar_d ~oundauon], tbe Qnd- Resp*}:}dcnt (Praja
RAAG) e;nd tﬁe t"nrc. Re‘:spczlil‘xde.nt_ [Banga‘m:‘é
E"wrovmen. Tmstj ﬁle:l am_ application .Jefore the
Hon'ble Green Lnbunal {Southcm Bench at Chennai)
on 12 rebr\.ary 2014 be‘ng ADpl.cﬁmtmq No. 114 of
2014, In the app’licatmn‘, e the Green Tribunal granted
an ex-ﬁar:e iﬁterim stay on the 16 Ap'ﬂ 2014 against

CO"IS'EI.‘\ACU.O“‘ a.c-"'-w-'ws ‘on. the surmise that no

erw-c. nmental claararce nad been obtained [or the
project. However, t"'ke r;m,.naI was not informed of the
pending Writ °ew‘ons:'m the Ka:'n'ataka High Court or
of the fact that env;ronmmtal cieararce for the project
was issued on 17t Feb'ruary 20 12 itself. gubsequently,

the aforesa;d ap'shcamor\ was heard at length and cht:y

came to be rransfen ed befow me Pr mcxpa} Be/:}zh gc;%%ev \




Tribunal at New Dethi and was renumbered as

: : -_'O.A.NoQQQonOH.'

; ‘4, After h-=armg argumcnts ol vanm,s aspcc:s, the Greasn
Tribunal by Juugerﬂ.mt and O der dated 07 May 2013

f_i'n‘ected p_ayrncnt of pene.lty lbut c.e\,'lz.._d to pass any

direction or order to-.stop‘ furt'nm- progress of the oroject

and of demolition of the project and any part thereof at
.. that Stage The Tribunal, however, constituted &
' Committee 10 inspeét the project in guestion and

Lo . ' submit a Report thereafter.

5. Being aggrieved BY the Order dated 7th May 2015 o

the ground that thq-nppanam,s were not hearg on

merits, the Appel llants orefﬂ"rea an appeal before this

®
o
: b Hon'ble, Cou*n in Cw'k A peal No. 48;2 01 2015 this

Hon'ble C,ouﬂ; by its O1c1c1' dated 20th May QO;.:

it e

&

divected the 'T":b\mal 1o rccall tl*e Order on merits z\nd

; ' : decide the ma'ter hf*ns‘ ‘after hearing Counsel for the

this Hon'ble Cowrt tonk

T

pa.r""es it may Be noted &b hat

i
note of the wb-ms:.xcn that the Tribunal had permitt e

the Appeliants o prqcc_ec;‘w_itlb the, constructicn Cand left

e -

|
. it to the Tribunal to pass appropriate Qrders
. ' ' y . .

b = L :
6 An aopl'"at ion for *ecanin-g of ity Order ‘dared Tth May

2015 was filed by tha '\ppenaﬁr on 28th Me.\ 2015, At

lnte“o\.utovy Apphca tiony was filed b_v

i

Hiehasy s
Be"Ma-‘L!L} Litban ,1 e
Rep. No, 203e3 |
Expirs [t /‘ﬁ .
0703‘&‘4‘5’,}




December 2015 in M. A. No. 1283/2015 before the
Tribunal seeking further sermission 1o continue the

construction and also Jiberty to create third party

fg, rights. The Tribunal by _Order_ dated 220d December,

. . : o 2015 granted the sal id ap::uca"on A true copy of the
4 .

o said Order dated 22-12- 2’)‘ 5 by the Tribunal is marked

é_ ureAj__Pglpo 16:)

7. Subsequent upon the passing of the Order dated 22nd

Dccember 2Q15, the Ap_pe:ilam continued constructon.

’ ... 8 The fn‘st Respondent mcd ol Appeal No. 214/2016

[ © seeking © C'r‘alle“‘.gc t‘ne mtm i Order passed by the
]

@ ' : Trivunal _perm-it*mg fu“t'her COnSL suction and creation

" he saad Appeal was dismissed. A

of third party rig{xt

: 3 ' i 4
g & _ . . true copy of the _O_:‘.d.c; or t't'“.s Court-dated 400\ January

- S 2016 passed BY -:hts 'r’.o'\'ble Cou*" is annexsd Herem as

Annexure- A{Q LPf* | ro [Q'

1 : - - -9, 0n 04t May 20 ¢6 nhe Ty 1buna1 passed the impugned
Order. On 12¥ May 2016 tbls_'-’on ble Cour:'was
pleased 10 pass a_n mf._cnn Order; in view of the

statement that t"le-i-‘.‘c'a.tus quo would be maintained, the

Appenan: hag . not "esta.rted the construction. The

‘Appellant crau:s leave_to be relieved of the said

\staternent and seels the liverty of this He

- cco*nmc"lce. the co_nstruc_:tionl'
g i

S [ LMSHIIHARAYANA
B@i‘{}a

Feg, No. mutﬁ
Expire DL
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contained in

in the Committee's Report:
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Gﬂ“‘\ 420
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When . the matter was listed on 128 July 2019,

ior Cou"\sé‘ anpeaung on Lch 1f of the

.,earne.d Se

d tnaL em affidavir would he filed

ey
1tie

Appel laﬂ* subm

indicating co.l.phame w1tl~1 reievam conditions @as

the O;'_’@tr pass_ed. by the Tribunal and also

.

11. The Appellant also *:.{Jis;h-es_to bring to this Hon'ble

that the penaency o: L‘nese ploce edings are being

Court

adver..cd to for cﬂtramous 1u*uoses Dy an organisation

the Scuth’, Forum for Sustainable

called _E'as.t
Development, It 18 relevant to note that the said
organisation has, infb'r.med the Punjab National Bank

Cantonment Branch Jjargalmc in which the Appellant

nave Bank Account as folkow-a.
"We -undérsrand ‘that you ‘have a loan exposure

p Ltd in respect of a

to M/s Mantrl Techzone

led "Mantri Agara on Sarjapur Road

project calle

Bangalore.
Please be aware thm ;hls en:ue land paree.‘ {s

the, subject of o case’ Jusf concluded at the
| Green Tribunal, Delm in which the p lan

Clearance

National
g?

and
r'v-'/s VGN‘!.E'I. Techzo

sanctions Envirenmenta
accorded 10 mz p Lid have

"peen set aside. T“’LE tr‘farm ation has been widely
reported in the mediaas well.
caear Mgk that the loans

mere is .nerefore a

granted by you o ‘the p_ro;ect propong




sreseTuas

R e i

t'l o Sig-

M a“rr' Techzone P Ltd cau'd surn into o doubtful
asset classification.
We therefore reque‘si';you, tor @ssess your asse

> the GbOJE exposure in

quality with regard . to t

" light of this new information .cmd take wihatever

O

steps you deem prudent.

;

r ,,g 4 A copy of this leiter is being shared with Reserve

! § : " - Bank af India {F’ankiné Regulation Depariment/

'E and with rlhe A .sury ofrmance, Government of

| India for information.” ;

| ' ,

b A true copy of the represe-ma:'.-on dated 29 August

e TO‘:' \Ew stainable

2016 made bY me Souw F‘ast l"

. _ Development before Pumab ,f[<auo1m1 Bank is “enclosed
o '

| : ' Lol J%,”_._-p__.;@ g

|

1 !‘ herewith as Annexure: A,f 1.. sk
Pl N 12, 1 state that ‘:.l'l('.'Cp:'lClt_l(}'F
Ii. ] 5 4 gbvernmém .and or lcmd forming paz‘t of the Lake
i 58 3
: ' ; ~ measuring 3 Aer es. 10 g\..ntas in Sy. No.s3 has always
§
i i ;- L
Bl . been oul of-tnc-"_nc;:.:.d-aw of tl*c Appellant and
[ L :

i accordingly, the ‘said land s surrendered 1o the
L compe*cm authori _beiﬁg’ the ‘Karnataka Industrial
i P FRE g Area Devel opmcm: Boam Banga.lore (KIADB) by the

cor*espo'ﬂ.dence 06 O;—2015 ryue  Copies of

co'rresoov*aencc by ;he adpealaﬁt vo the Karnataka

nrea"--Dcw:‘oomqant Board Bangalore dated




ke

At

Q29

13. The appellant decl_a es t'zt none o:’ irs activities have

;11 be in fm,.tue carri J on within

been in the past ana'
the se.*d oarce‘ of land ’I‘h° a,ppella : undertakes that
2§ s00n &S ..be Ccﬂpetcnt m: thority takes possesst ion of
the 1a»-d and marks t"'ze clea1 ‘oouqdary for such land, &
compound wau wm bc er..ctcd by the Appellant 1o
clearly bifurcate that’land from Lhe land allotted by
KIADB to it. It is pra) ed that a surablc cluecucr in
I ;hm regard may mnclly be! issued to KIADB(R- 10). "‘he.

plan showing the dele»ec. pornan of 3 acres 10 guntas

of land is annexq'c;l_.l'herev.'w.th as Annexure-A/S

14, This *\poeﬂan melc tc\l‘l_(CS that it will fully abide by

the direction to mamt&n the requisite air guality

monuormg during’ .na coﬁstruct',on an.d will not spill

over or dump or }et 103" any soil or other ccns‘:mc:ion

material into the &ake or RaJa r(amve .ocauco on the

Southern a,.c‘. Western side of its boundary during the

construction phase o' ope*at'ona‘ phase of 18 project:
The Appellant undertakes that it shall ensure that the

topog:-‘apl‘y and sloppmg paacrn of tne Project L."r\r. is

maintained at the end of me co-xs'"uction such that the

surface water runecff from the pro;e ¢t land is not unduly

altered or ame.swv a’fectec* ‘—owcuclgvz cmrn»\‘_.

e, T LN
Gol0 I N\

¢
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. run off we.ter is 1

15, The appellant has &l

290 .

digging and lay‘._'hg' of foundation during

course of the
construction phase, it may ! not be possible to maintain

such topography at such loca ions where puildings or

othher facilities are. c“eated However, all ard every

reasonable efforis will.be me.de o ensure the surface

not obsfruc ed from reaclﬂ.i-ﬁf the water

bodies, The ccmpounc. waa,l of the appellant will also

_contain such openings as are reaso:f.a.ble and suitable

considering safety" and othm aspects of the pr operty o .

facih:at;‘, the swface ruuof of the water.

already undertaken Fraffic
Management Study ‘as indicated in the Order of the
Hon'ble Trib inal and it will make appropriate changes "
_in the design and other paramelers of its building o

; T l,/" e
¢ visitor”

J"
: :ﬂlﬂlatﬁ l‘iaﬁ“;-'.-'
‘1\‘ 1

: p70v1c§e suitabie pass through and r;nrov sion [of

Trae

md oceupa it park ng a; the site

Copy of traf:'c Mamgement 5 d>r

hat- V\M‘L.r

16. The A}ﬁpel.aﬂt subrmts £

re:.ycﬁed water dm mg constfquon

far .as possible, -

"phase and during operatam phase oy nurchasmg water

from BWS;—:B 01 oher agency as long as the Wwalel 50

providea ‘are acccmc\.:ale under.‘he nmma‘i stancards

L

Ir wul use recw:* wa

.c%gelw: ated

and parameters.
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within th'e _facility and 'for", this purpose will carry out

double pw.pmg and use ,nﬁ.aximum recycled water for

Qushing and other: uscs'as per standards. It will also

consume the recvcleq was e\ for gardening and other

nen- ‘numan "lses 1\: s an‘eaay planned and  will

cstabn.s. ncccssary Sewerage T‘catment Plants for

recycling of waste wa*er gerexated within its facility.

. '
f !

17, It is svb"n‘d.cc. mat “"e A'wclle n: has com plied with

_and has calr'ed out consu wetion in "u'll compliance of

ail: the ‘conditions \mcosec. py all the autherities

including the Enw.rmmcmal Clearance granted on 17
.

02-2012. True Copy of mnvu onment Ch’a. ance issued

by Srate Level Ernroqmmt Impact AssesSment

‘{arlﬁ"tal{a-} LSLm_A] dated 17-

S 10,120,

Authority,

ma rlced ’1': l\nne‘{u'e A{’f (Pg.

18. As sha*ed earher f-the -Appcllemt nas already prepar ed &

p1en wlth regam to .,nnrcw'm':“t.-,l Management during -

construction aﬁd t'ne sarne: Wl‘x be submitted @ the

campetent e.ut}*onw dctmhng .the matier and all

“actions will be car ma out as’ suggcshcd py such.

_'Competent-:‘«ut‘non'y U{SPCB aﬁd SE1AA). The Plan

. includes the methodo}ogy to avoid any obstruction {oF

safe disposal of #un off to sme Rajalcaluves, prevent

<cavated material ;ort any construction




escaping either 10 the Rajakaluvgs of Bellandur Lake,

. 5o that said condition is complied with and no damage

and caused either to-the Rajakaluves OF Bellandur

Lale. g e
19, 1 state that the cori-ﬁtz’jt:;:c't_'ign-of the A;ﬁpellani is limited .

and those

.40 the iands that are _rxlic’::tec'I' to the Appellam

&

. which nave been unde* 1"vatc %gotiatim\ that wo

since they form integral part of the rest of the lands.

Although, the p‘.';rc_‘na'sé 01‘ contiguous parcels of land

i
|
|
|

SR

| . o T
© ad measuring & acu:s 19 guntas are under negotation

: EE with  privaie parucs, 1'1cchc1, .-’or the prescht

i . . .
i constraction witl be limized o "tHe extent

Teue eopy of

(ﬂ..p It i as shown in the Veg_ 'nexed herewlitil.
the sanctl ned pian '_oij _me Appeﬁant's project site Ty

' the competent au_:’l'iori'c_v‘,_"{s mariked at ANnexuIs e-AlLd

1

| I Q»t'i‘.] " Lo

| a9 : : A j 5 .

: I CH

‘i: 20, 1 sate that the Hon "ble ’Tnbuta‘i has cdirected this
nos

Appellam to retadn _ﬂu em'rc b\.‘ {er zone &s &

that the same shall be i1

cénstrucnm zfme anc.

i

i i = ' :

b ' addition to the g'een ‘mlt prescribed upder any law
relating to. piaﬁning. It {s submitted that since the

: Plans 'na(\'fe a‘read}f been sanctioned and constryction

v TP has . commenccu,_ the Aopcllant will not be

able 0

L.uffe zone

ma.r-mam an} i:" a.ddmon o what 1S

ased on the r.tleiL..iiJJ"

i 3 f}"‘\.s P
RS ALT SIN
rg \;

apecified in thc Sanéuon ?le.n b

S A e e




g .
1 L

planning laws. However, wn._]eo to result of the appeal
7 will {ollow such res_u‘icti:ms in the lands where

|_ e, & .
i . consiracuon has not- L.om-ma ced and the land 1S

| - T ’F

(Eﬂb . . a,van.:.blc as vacant -.mo no* rccvmet‘ by aay pmp-nsed

. ! . Luilding. ”‘He buffer Zone so p"m-'med yill alse be used
K4

for permitted uses. owc\w" as. ar\ﬂmwe”“w measure,

,..-,)-‘-

the Appellant will not cm‘st"uc* wat‘nm ?‘rmeu\ of the

Bellandur Lake. In respccu m -w(o ‘b\.\ﬂn ngs 1c‘em.ncd as
ihe mrexed mar b:‘lo;cbwsﬁvcnc>.. sn'\l be

1

| . ¢ s-and B in

! ! w made until his-ander raking
| ! !I _ is \nt‘qow. p,ejudme ‘o t’ne by gl'uq and contentions 0 the
b | e parties. ' : e

' ' d " 21, In v‘ew of the aoo»e 1t is hwnmy and ! ‘ﬂspcmfully
o - prayed :ha.t this Hon ote Court may be pleased o
modify is Order \,azea 1?.5*\ May 2018 and permit e

* Apﬁel‘;am to u*\dm ..aka further construction in

e acco:cance with the \.u*dcmtakmgs contal ined in the

' : 5 s - affidavit affnrm,dhcrewu‘tm The. | mucr'asmgs ro.-.tmncc\

. Paragraph | 20 sna.ll abtac by the final result The

- Comumittee wh\ch was ccnsmutec by the Tribunal
whac-"u has unde"taken an m.‘ection of the site in

question 11as not fouﬂd any 'negamy

02, 1 erave leave a'-ad':lib‘erlty' on l is Hon b‘c Court that the

instant afhdawn 1'ﬂa_y' be talccn on 1eco

e

Reg. No. 203
Expirs D

0? ‘{}3-. ’0‘,‘

=




mc filed pursuant to the

1 X

i that the said aff davlt 1% bc

i

' on 12‘" July 2016, 1

berty granted by th.. Cu_urt

' : further seele the condon'\non 01‘ this IIo*,‘ le Court in

filing of the affidavit -'m' view of the fact that intera 1

making e

clearance were - necessary ! peifore

ed in the instant affidavit.

f’-fgg’}i\)

S DEPONENT

i i :
1 ks ; : © . commitments contain

VERIFICATION:-l, Girish® - Gupta H.S. 8/04 Sri
i i - Satyénmravaﬁa Gu‘:l;a, above named deponent, that the
H | .I-

i facts stated 'm the aoove smd parag"aphs No.l to Llof my

| -
' additional affidavit are tme a'm cmrcc; to the best of mYy
. Ly knowle znd nothing m_‘atcnal bas peen concealed there
! | aﬁga.lore-'City, :(a_rnataka on this the
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IN THE supnzbm-copnm OF INDIA

o
VN

CIVIL. A??’LLATE JURTSDICTTON

I.ANO. 3 O""‘ 2016 IN

CIVIL APPEAL NO,EO";G OF 2016

MANTRI TECHZONE PVT. LTD. o Appellant (s)
 VERSUS
[]
FORWARD FOUNDATION & ORS. = ' ' Respondent (s)
O RDER

o BN AP

.WQ had while issuip.g. notice to the respondents directed
the cémpetent authority'£a tak; ova:.ﬁossassion_an extent of 2
acres: 10 guntas of land *a:erred to in .he impugned order passed by
the. Tribunal. We had also dx:ectad the competent authority to

remova/démolish any constructio' pht up ongthe said extent of land.

We had further directed that since: the appellant company had not

rasumed its construct;an act‘v;ty Jha parties shall maintain status
quo on'the spct. The operation o’ tha impugned oxdex insofar as it
directed award of a monetary gompensation of Rs.117.35 crores was

however stayed until further oxders.

Mz, Gopal Subramaniam learnad senior counsel appaaring
for the appellant company subm;ts ‘on gnstxuau;aﬂs; that the compﬂ“y

Si'"‘)31"‘5'{"‘*’“"’"*‘r’::'.t:.l'xcn:tt rejudice to its ccntentmon in this appeal decided to
P

Oy d.ﬁl

ﬂ;tomply with the direction lBBuEd by the Tribunal other than those

regarding payment . of compensat;on., He submits that the Tzibunal




| had dirgcted tﬁe_company to obﬁqéh_éffﬁash enviornmental clearance
certificate and teo maintain thef?slﬁater distances as buffer zone
and to remove the deb;is from tﬁaﬂéopstruction site, He sSubmits
that the company 4is willing. ta_ poﬁpl§ with all the terms and
g conditions imposad by the en;ifonmental claarance granted on

‘j} 1722012, He draws our attention to an affidavit £iled in

| I.A.No.3 to the above'effect[vgﬁa submits that this Court could

o
5

modiﬁy order dated 12.5.2016 and Péfmit t?a petitioner company to

resume cchatructi@n Activities,§# tﬁe‘basis of the undertaking so

furni;hed; . . L': '-- P |

| ; :

| o

1 h < ED#._Sinéhvi learned sqﬁiéizéounsellgppaa;ing for respondent

: \ | No.l submits that although the;%péallant'campany offers Lo comply
| with tha-Qonditions-stipulatedTﬁi'Fha T:ibﬂﬂal b;foxe this Court

but the submission made by the learnad counsel does not mateh the

documents £iled on record. He uxged that this Court could leave

.'; «r the matter to the Tribunal teo examine Wwhethar fhe conditions
i & l ;

; stipulated by it: in its order are satisfied/complied with in which

| event the company can be pétﬁiéuﬁq:to resume constructions if cthe
i Tribunal receoxds such a £finding. e
i ;
I s : ; .
i : =

We find mexrit in the submission of Dx. singhvi. We do not
consider it appropriéte fpr_us'CO ge into the cuestion whether the

company has or has not complied with +he conditions gripulated by

the Tribunal. In our opiﬂion, the queétion' ghgghg;;,;hﬂjxp~is

sufficient compliance with the 'diractiong oxr not can be left to Dbe




s e

§ examined with the Tribunal., It :'_.-é : for the "Pribunal ‘wo also lock
f .+ into aErd_F verify tha'_ ralavan_ﬁ : facts by appointing— ‘a local

commissionex if considered nacessary'.'l All. that we need say is that

if the petitionex company wishes to resume +he construction and the

| condition on which such resumption has been. permitted in terms © \
ﬂﬂ?}' its _previous ordexs are satisfied by the company, our order date%
¥ ‘ ! :
. ¢ 12,5.2016 directing the parties to maintain status-que shall no® bég
i treated as an impediment Zox such resumption.
| s i A
i - i 1
' _ With these observations, 1.A.NO.3/2016 is disposed of.
The zecovery of the compensation awarded by the Tribunal
. shall, however, remain stayed.
SO ainay woas L Ip e cJI
i (T.S. THARUR)
i i
s 1

-
’- ¥ govember 11, 2016

) i S
o
l_ | : New Delhi,
|
:
-3
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TTEM NO.11 ' couRT NO.L . U SECTION XVII

syp REME COT A7 OF INDIRA
) RECORD OF PROCEEDINGS L

jvil Appea: ' 016

MANTRI TECHZONE PVT. 1TD.

Wom Appellant(s)
3" ;o4 ., VERSUS
FORWARD FOUNDATION & ORS. o : Respeadent (s)
i i P e
| (for further. girection and office. roport)
ll Date 41/11/2016 This applicatib;n‘.wa_.s called on for hearing £ogay.
f CORRM & ' _—
£ HON'BLE THE CHIEF JUSTICE. .
' . HON'BLE MR. JUSTICE SHIVA KIRTI SINGH
| For Rppelliant.(s} Mr. Gopal Subramanium, S¥.adv.’
| % ; Mr. R. Vankatgrmani, Sr.RAdv.
i Mz, Shekhaz G. Devasa, adv.
! Mr, K.V. Bhuvendra, Adv.
. ! vz, Manish Tiwari, Adv.for
iz'?') ' M/s. Devasa & Co.
| Wy ) .
; For Respondant(s} Mr. S.K. Kulkazai, Adv.
. i Mz, M. Gireash ‘Kumar, Adv.

i 0 "y r. Ankur S_-.:Ktilkarnﬁ.,adv'
; ' Mx, Rnup Jain;Rdv.

wr. Devashish Braruka,Adv.

Dr. A.M. singhvi, Sz .Adv:
Mr, Mahesh nggarwal, Rdv.
Mr. Rishabh parikn, Adv.
Mr. E. C.-Ag-riwalla,}.dv.

‘p4r. Shyam Diwvan, Sr.h.'dv.

3=, Saransh Jain, Adv.

Mr. Pravaeen Sehrawat, Rdv.

ir. Na:esh'xumar‘,‘ adv. .
Mr. ©. P. shadani, Adv.

Ms. Kiran Suri, ST.AdV.
Mr. S5.J. amith, Adv.




127

Bl v ' g% 4
Dr. (Mrs, Vipih Gu?ta,kdv b ' Zq
UPON hearing the counsel the Court made the following

QRDER:

I.#.NO.S!ZOLG is disposed, of in terms of the signed

The recovery of the compemsati.‘bn awarded by the Tribunal

q‘\‘} shall, however, remain stayed.

" (TAPAN KUMAR CHAKRABORTY).

(USHA BHARDWAJ)
COURT MASTER

AR-CUM-PS
i " signed oxder is placé&-?o’f:'-'éhe £ila.
L .
!
I Taascapy |
lspio— Py v

- opes .
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simp ssae it MU B N

INSFEC:HON REPOIT OF THE COMMITTEE CONST

0y HONBLENGT INO.A Mo 323/2010

1. How'ble NGT vide its ordur duted Seplember Yirecled M team cunstituted by biw
Tribunal on 4" taay 2010 1o condutt inspection's the project of Respendent NOLY (Man tech

: ?.ono) and mso—l.lnreﬂen 10 submit the mspc_c::on rcpm"c pr.n' I'! ne next dale ol heaang.

B g e

! N _Accurﬂlngl-p, the Comnnimes held s firse nm.nnL, an 11100017 wnd discussed ubout tae
directions fstued by the Hen'ble MGT in OA Mo }??)‘?014 willh rcgm1 16 Respondent Mob dd
requested the BOA, BUMP, w10, HLCON U “L\rurut UL,..:ﬂrnl.‘nl o pruvide e mcldt Lk
_maor: Thie copy vl 1i:c~pruteﬂur1ns i cn('ase" Imewnllu ds Annenate o3,
3, The Committee 7ls0 decived 1o ennduct mspn‘c.u :n.pmy ol Respungen Ma.y i verity the
i | T :omphan:e to the directions issued by Hotule N{.: un 28" Ootober Y017, The Colmiities sy '
(. L requasted all the Authorities to lile their setion Laken report L the orgers ol thi Hon' i e H
i " Only, 8DA hos submitted (heir uetion tukenrapert. Tiye other a-—:.-ucm hawe net et responitg
£ 4 % The Cop-( of the action fuken report sulimiited u-;.JDA s pgtosed as Anaaure = 2

a,, Tue Cornmh{ee w*hnd the praperty of demchm \iu‘i wr A5 ()n.'.o rer UL T ik e Dl s
sre the plservations ol the Capmrnibes vl fepaid W e ghrettions.

DIRECTIONS: =
'! E P— R e i ] oL PAE £
| ;
| SL.NG SPLECIFIC CONDETIONS IJllU."C ILONS. ‘ UJ\HH"“I'.‘[' v
i K ,HI} l{u.i.ltm\.d ded of The ——\L- e L‘\-L_-".\!TU-- boervea that i b U
\ 10 guntas in survey no. 43 \Hould Iy testored, Lo s \ {33 1b gantlsy ol Dellundur Take b 1
& loruun:tl condition ut the cost ol project prepundnt, :LL'I.nm\.Ll A all shong Ve boubues e i,
Lt
The, possession ol this urea shonld b restoret: by abutting 1 the s et s wiahend B
| Respondent Ned o the o werned .‘\\lhl}lmu prar, 1 losatvs

‘BDA Yay danie e el Tink @

innnediawely. In addition, @ bufler wone of 'J‘<m L veelnimed drvn i pol eatid

should e provided beiween the lake ud 1.=L. 1, Lcl coml’n'\uu peptprnphicully,
[ J » = p .

ared und this should be main stned ws presn

. N Thie Bller wone ol 78 et v [ lpeilandun 4

| :n identitied wd mmneked an e g Wl walh b

| fags. Hmw.nr, e portisng ol cunalitidtnds ]

mnuh ar: .ullns. tr the Mafber w02

Lmeters of Ein.ll.n.t:ur TP CRCI T TCRE TR o]

e | reiavet.
Co etk e of 73 g

has oot been pcked e vt

T AT N

. 'II'E'llll.\'ll'lIL'I.II\'IIl‘,'

ST s e e

—

==




et e

(i) I the remining arcy, swliere an .:r) Haghuluve n-[ I
abiulting fhe project aren, SO m buffer zune on th
side of the nrom.i wrey !nlru the edge vf e
Ihu«u[\.m shouqd be rmainined vy geeen bel

‘qs ultgerved by e Con it g,

'llm" uhntl\ i5 ulsibing ll.\:il
pwpm) of \h; prumlnu NGLY b ot sl I‘
rei e geound by BOMP and hence, could ot ll
!ut.sll. the Buller wane of 50 o
: (nmm: e s

“Several II‘J!L,JUHH cunals or weetiry Rajkaluve |nkn
| oll’ from the Agera lunk wece b

uh
e NP e poainde !
Ml et I‘I.L

sinng idughothe |
i ared of vespondent 60,9, und seeve the dul purpose
: of frigating paddy fields med disposa! of surfuee run
of I (swwm warer Uraiﬁs] during  ruiny - senson
Hc:\".f'c\"cr..'o_rt_ secount ol tse sei
these draing huve been waliy o
purpose of proper disposal of surlace | could ot be identifivd s no hydrolugical stut
d the entire aren fulling between the Agury lake vnd | was condueied @ idently snd waek BHEITRETINT

the’ Belandur lake, cespungent au¥ ot provide | ground, ) :
veguired number of storm witer driins bused o ' ' |
| proper hydrologicnl study, These gtorm  denins
I should have u buller zoae of 13m vn cither Lunk
maintainedios green bel, :

L2007 hus requesiad

5 RS
huluves (dewins) Lt s L o |

o repaet has been received fram the B8, - 0y

: § The endpey Rajukuluves which were os

] o Gv) ] The wunulative quantity of carih exeavated foi lh:;-, No selidn seen on "i.;l'uunc either o
{.) ; ? construction of project iy uround 4 lukhs cuble meter | parkund deain or the seiem
in the depth range of 0 to 9 'meters. This hus ereated'} exsavated earh,
fAuge hilloek [ike suuciure obstrueting e nutursl | '

R Do patterns of surface runod from Awera Luke.;

wodispustl ol e

|
side lo Balendur Luke side or Primury Rajkalewas,
: Fur this, purpose, during construction phuse garlind
e dritin’ Shl..?u[ﬂ be constructed pround e caisting
Llil|1=[)i:1g'§it¢ far sa.‘.'ga dispasal of runofl Lo 3
rujukaluves. Por the disposal of excavated materiul;l:
2 proper, tmuck d.i;lo.\hu plan duly approved by |
SELAA shall be prepuced, fn sny cusg the plun
should ensure that no. muu.k,f«emmc::t ﬂow into | -
| rajukatuves-and for Belundur ke, . S L s .
I (¥) |The kharub lund identiticd by ievenue Dtgi The Revenue Depaziment hus not submit ;
E £ admeasuring | acre 2 puntas S.’l_o.IJU be gc_m,jr;qt_ 1| détails regarding the demarsativn wl U1 acre
i und muiniained separmely as green beliooo 'L Launas of  khacb  fwwd Therefure
' 2y Cosmmiitee vould non identily dw st 0l b @
H : © o Lt on site, ) i, :
] (viy . | The entire ga'ccn pell credted under m-c ectiohyul | [‘Jli?f,‘:up'plitlublu.' T e i
this Tri : i 1 .
Fa 1]
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i green belt af the pmJ:.LL us punt ol EC condition ] - : - i
i will be.over and above tie ye..n {:{.lt us .udl\.:\lLd |-
ﬁj) ] " the EC. i H

_(.vﬁ) T view n[' the heavy trallic 1\!‘“.. in the r1t1JUll}Iﬂh{ e Lu:mmuec vuuld not \\’ll!\’ e cuni
_SuU.-Lp_ur ;put_. a proper study on (e busis ol trallic i o s direetion, however by U LT
1%}_ density, foat falls expected, ew, a praper plin, eeds I_wbuma that as amd when the o BC s |
10 be prepared and the concepl ol servick b agiderey for the prajecs, the simie condibi
exclusively for the project needs o be woiked uu“‘ nn} be insisted wpan. !
‘.mt udcuuo:.u! parking space vremcd W|I.11m e’
proycl arew and incorporated us u pun ufr!'\: {
L prajest luyout, within a peviod o3 months,

Uate:25.10.2017
Place: Bangalore,

_\:\'-Ro—:-m_.l'_'.t\.ﬂ-ﬂ-\(.}a-— L
| 1, DRt M. Remachandra), 15 AR
! | ) —— e “q-:.—"~

i — e i 4 i
i ""‘“x__‘-
2., |56 Naganna), -

. Chalrman, SEAC,
Rarnataka

ey /‘L—w :
; 30 (innSeema Gurpg), 7

CEO KLC'JJ’\

b 4 _ Zé.m/w R
i 5 | & [Sn‘:.nd"l.:.rﬂa'.:‘:nsultv] cio, Tk _ ,
: : Namma Bengaluru Foundation G
(%% TR :
. ; H . - . : . = i}
5.1 (SryAijayan Menon) > )
I{epresentative froin Respondent S g

G, (Sri. GV Ranga Rao); IFS, L '

Mermber Seeretury, KSPCU &
. Memter Convaner uf the Comnittes.
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| “-__...—l—'-'-_""'""‘_l'- . - 4
B b . BEFORE TUHE HON BLL w’rimALuu TEN lmPU\,\h
! ; . PRINCIPAL BENCIL, AT NEW DELHI
i R : ORIGINAL APELICATION NO,"222 OF 2014
Lo ; _ : . {Civil ;«punl Nn >0LE:I£GlG & J{JJQZJZO 10}
1 | IN THE MATTER OF: :
i ll . A Forwerd Foundation & Ors. o~~~ .. APDLICANTS
| State of Kt .w.;.l\-';. Ottery HESPONDENTS
6 | 5 '! 2 ' i o

: . ; -+ Filedon hebaif gl h- 51)[1"!”‘11'“ (]_C‘}A i complianie wish
:ﬁ:_‘ @ el leestlons tesued by this Honble Teibunal vide Qrder dated
. ' 04.05,2010. & 26.05.2017
1

"L" i . i, Smt Sesma Carg, D'.:ug.h's'u‘:‘ R ‘S(‘l‘l:._;JI’iI!T‘. Curg. e w2
; IE! . . £ . H

51 years, Ne 48, 2mil Floon Parisuri Bhavan, Chureh Sivee, B4

5350 001 do hereby sulrmply-allicnrond state un edth as twiluws:

1. lamthe ( hiel, Exeeutive Olficeryl the ;\.un\.. I Larke Cundetrviation

ke Yevelufment ﬂu..hul.L; e,u(' | .\.u tully vonversant with tne find

of the casz, hence |'am cou]\;:-eu-'.n'l and authorized Lo Hle s

alligiil,

2., The Covermment ol '.{.'{rr.-.ﬂ;fr.'c. Tas enavietl ‘The Karaatakha Like

Conservation ant va-el'épmew;'.»‘mihu;"\)- Aok, 20147 (Raratuke AT

Ne.al of 2015), which s cume inte eifers from 550010 The
Karnalaki Lake Ccrns'e:'v:r._'-.cn_'ar.d Development Awlhusity Ve
Autherity’ for short) cm.. untler the Ay has been lunguoual $ince
Ne\rem!:er 2014, 'J'hu F\uLt atity, even b present, 1% anderstalied and
without an ddequate buuqeL allo: ation, £
. i .
i 3 =" 5 3, This Authority is «':‘.tru'stctl. with the respunsibility of prutection,
i i B -:cm:s:ewqriu,-g e r-.'j.'Lm:__-:mt.'ion. ut ‘water, budles lixe tonks, lakes,
i 5| v wetlands and their carchinent areas, inlels wnd outlets o wisanng
I' ¥ .':.i. 3 »I I ’
i A ,rj
| * one E S o
! | 3 5 ﬁn!et Exoculive Otlines
l- 1' G L hmmh\.au(.un"nuhor-él'.lc-L-uy. ol "y
! v BangaloRgeTT
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th z . 3
'j.j: N . long LErm susienalice uf mf:h water bodigs, and or uther Niatiers
- H . #
3 g
i connected ;E;ere ikl o "'lEI('tIT al thereto. This Respancent -
f ; ' °
i : Authcm- has to exercise ragulatory control over zll the lakes within
l ‘ Lls j'.'rlam tion '\C!.stl.'uj pu\re'mon and removal of bnergschment of
i
! .= lake. Even huugh 11*@ Iunsaucun,l of 11.9 h.:thon. ﬁ’{\\.."l\.b 1o ali the
3 ¢ A
: | : }akes a., \a"na:uka Srae hat are logatet within M. Mumeipal
. | '| . '
g i ' C-anm"r._t‘,o § in the ...:\u? .1\ W *ll as areas uver wiuch Bungaluee
@G : T Devdc'm‘e &; Autlh urity m .;du wn, 1:1 psc_-w by, the Aulbority 8
‘ : 4 antrusted with cu*Ln;y of mly Tour lakes, viz. 1) Agars Lake, (2)
Hebbal Lake, (1) Na guwars Lake and (4) Vengaiahazkere Lake. The
]; _‘FIE%JH_’] ' other faies 10 Raneitlurs o -!-. vestuthy al wilher the Bungalore
E Development Authouty (DA, Bivhiat Bangalore Mahanayars Palike
! : LBBMP] or the Karna’t’aka’.}‘ymst Dieperiment
: 1\ |. .
i 4. [‘ms How' bln. Tribunal | seed orderssin OAN022T of 1016 wn
"4.5- 2018, intaralin c'.m.-m i :.':;':"
5, Both the Fwsuurl(‘anrwos & 10 shail ensure that’
dulriy ot uu;.r wr:%cf: i mc::ermf that hoes Lewn
: 'L.umpeu inte th ¢ m;\ﬁm wwps, OF their 3anks and on
i ' o i the buffer zong o, werlands should by removed withie
| ) % four weaks from todgy In the event the 3 Jall ti dlo 0,
) : e same sttt be remotedt by the Luie Developmen
m:rhn:ii;; m‘c‘:\g'w:'m thie Srate Administraticn and
fh 7
" recover churges tHereu) from the said res puiitieals
5. In ehedience to the a;'os‘é-si-.::'l '\ln'eqtamm‘ this Respondent Autliorily
: initiazed necessary acuon um'l imk sLE'h n()ou‘k‘l. respondent Nos Y &

10 and wrote tu the sanls (e compan.c,» \ L\.m,-n._a walle Mw
divections, 14 the mawnywhile, the A\\.any alsy dalled upon ey

’ Aulhorisies, in whose vustedy l:‘n’kes Ilzaw-.‘ PBeen entrusteg, Lo subee
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H, 1o the aforesanl directiony ..':u' mapl
such other lzkes in Bmsg:.l'm:e.
G, Initially, Respo .cmLs ) & 10 m:pmv'l Wit labiliny Lo ¢tmply wih
:]ie aforementioned: directions. due 1o which, this Authorily v
constraingd 1o condudl suy '\'e\' ot 11“ L.")E'IL‘(‘LHE\'. BT, :"EkLllﬁl"L thi
volume of debris dumped L_ln:res'r. '[-j:‘.x'. celeulate the ol of P iy

and’ .Larspo"mg the tuhm antl also took up the sl or identitying &

‘T:[{‘- IS . location sx:’.,ial)ld for dur L"}"ltJ he :L"l.u\'e't tl-l:

il

This Authwiity Nad

o . idlentified an i\hhi‘.('l-.‘.:’.‘.&d_tl\".;\]'!"f whiete the debris could be dumpes)

and sought permission of the Depuity Cummissiones G

Asthurily 10 wse fhe ubuntoned gy

£l i . S5
‘% ) Urban District o permitthi

7, Whiie the approval was _‘_aw_z;i:ed" this Hun’!:n.- Tribanal pussed
another order on 2&5-_"2-{}1?"_:&5' i:‘n:l::r-.- I
"’f'v'.e hlcwe heard the -I.-er:f'rw'd cm-::s'r."l appeqrinig Jor
the parties. '\'ubady is “‘on behalf of State uf Kor
: -|1u{m<ct L* duecc :Jm' il the respondents and srme
holders shall fﬂe Sm:u Report in regc‘rd o complis
: ' ' ance uf the _.uruu:_rw.a _n,onre.uwd in e Judgimerni
R 5 " dated 04th May 2016,
: ' ' Further, the. Lake Al.r o: ity ‘ag well as.all other re-
1 ; ; spamf(m:s 0)' C;uvefrm:em of . Kurnatiahka will plave o
: H e ; _ record as t how many offending. structures which full
withi .m aur,rw zone s (gfined in the Judgment. Let

the :‘w'ﬂ d be nuue within three weeks from Luday

fi o ) . . without de{cm.f C i
g, Ia c}ﬁeci'wce (o the. aforesuld. dL.‘d"LlOM of this Hon

F.esacndmt - autl.am, c.:cc.ed Project Proponeni Mis. Man

'E‘ech_:o::e ?rivare Lintited 50 take :mma:lmte necessary action for

~f
Cniel Exoculive Dilicet

Kamirahi Lbia Conservaiion & Developiiad Aulicn!
i ;mglawm
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/4. The .Project Proponent Mys, Manlil Techzone, Privale Linsiy

removidl of debais and uther wastes on or belure the JU™ June 2

¢

without fail and Lo furnistr

report to Lhis Respondent - A

supported with documentary proof nnd evidence s os to efable

filing an Affidavit ci"complia'r.-c_'e hafore this Hun'hle

of the lstter, dated 30-5:2017 is produced herewilh any marked as

AL A
2\;\!1-:&"]']3'.‘: =R .

wled while
acknowledging thotetter dated 30--2017 issuad by iy Respondent

Wl

ity reported that removal of débris and excavated soil ig

ng SA-190 shuared in Survey NoA3, Agare v

the Bellandur tankis fiw grogress snd in vl

aw ol severabynells of rain

the progress of removal of debris had slowed down, Uy
. F . *

MDY Cousing

= delay i completing the semoving of excavatad soil, Henoe,

requestes to provide extzasion of tme il 10:7-2017 w complote v
wark andd Subniciine complianee repor. A copy of e lewer
adldressed to this-Respondiznl - futhority by the Project Praposent

Mis, Mantrl Techzone Private Limdted, dited 1-7-2017, togeiher with

photoyraphs teken

ile 1% produced hefewith aod mirked as

; ‘% 115 submiied lI1'.\:,:|z-_\J'sJéc‘.t'P.f|ue @ the didctions smsuew by s

Honble Tribunal on $:5: 2016 and 28:5-2017, the Projuct Proponest

“has submitied & feport &1 removal of exciviled soil, imfoenung Lhin

!'em_oval.'o:' excovated soil and TemsTw
copy of i:hE leput {':;ll.;&‘_Ll }:U-T-):Il_lll?,'_{ugt-l}m' VT PRDLUYTS S Lk
aL the site aﬁ sent Eo this P.'us'pgncl'e;:t f“\'.':'.'-horj:y oy Lhe Projscl
Proponsnt - M3, M.a&'ntg‘;'_ fecllum.u_.- F’:':;vme: Limited e produced

herewith and marke

o5 ANNEXURE R

B 3

e - .—N AT

et g iy — . ;
R ey Ch:HC.\.'-Culi'ﬂlfnff""“
S ancn B

Lt ]

wha ! Abmab s




@

TYREDL]

el of the final ¢

e ' \_/ 10 Es submitred that -.lg’iu;rm\-. It
v ' : E e
: rjeet Proponent inlilnunlag-ﬂ al th ;ul v mutk .ms Deell remuved

from the site, :'he Assmant Lxevm-vn— Engineer of this Ruspu:l:',an: -

X Authority visied the sitd, tiv bis ins,n.n.uun Report, the Assita

I

- Executive Engineer nas “L pl el

it the Project Mrapuneny blis.
Man.n Techzong ?L‘|vate' .-umte;} hos removed delbris, C&D wastes

and 'iou wanil 12,:2.203,7 and ahe total guantity of muk remuoved so

far is-to an extent of §2497.5 cwines, Coples of phowoyraphs taken ar
the site are praduced hefewild gnd marked uy ANNENUIE <14,

12, This Hon'ple Teibunal, in s Under* dated 4:5-2016, had sy

“issued the _-.’o'do‘;l-aing Sp:’unc hu|.L.muns,*Direél.'io'.‘.s 1o Hespondent §;
v""h Lrﬂmrlm. ) hﬁP (rbnw frmmwh whith shoutd e
equuf[\r p:un of B¢ CUncﬁtmn in respect of respondents
Nus, Y & 1, ruf!u__w_;_rr._r spetific sunditions shall apply to
respondent g, ’

i. Reclaimed mea o;' the fnke [0 mw e‘certr Of 5 acres 1u
QLIMGF in .‘II.!.'Wéy N

4 J-'qhou.rf b Jtmmed to ils origand

conclition. at L'hv"cosr o) project proponent. Tne posses- ’
, sion ef this areo should be restored "_,a Respondent No, 9 Tl
. 1o the concerned; Aurhornes immediately. In addition. o

buffer zone of 75°'m s.’:m_n'd be pr-ovzwd.be.wem the lehe

and the project areu wid this should be muintuined ay

© greenareq, -

13, This Mot ble Tebual by shessume Order vedelined the butler

" zonus 1o he maintained in vespect ol Jakes and primary secomlary

O . » e
vt sl tertiy Rejekaluves-and alsougued Genetal Diretlivns, windh

reads:

This L'lll,rﬁ?l.rgl'\“e‘-’l mrm'wct'( be treated as o v
constiction z:me fhu sl iprent and purposes. This s

Cod . o At
/ﬁ.lut\ R AR TR ~:.I L

Kernpis Laks Conservaliun b Lernuiopaual Auintt, "
== Bangsiore

e Wh"‘ TR RN




g abselutely essential for the purpese of sustainally

e

develppment,  purticularly - keeping i

ecology angl environment o the rea i question

All the offending colistructions raised by Respondenty
9 and 10 of any hind nghuding boundary walls ghall

be demolished- which  ifails within ‘such qreas.

Whereper  hevessuty  drédy ying operativns Wi

©required, the same 511.1” he mmecl ful (0 resire e

out ;lmul m,;.'ury ef .m— \r‘"’ﬁ spread area anhiul

wetlaniis. Nat only. :hr’ qu g cunst ruction would by "
s remeyet! bul also noue ¢ of these respundencs - Froject

Sropgnents  wauid be permitied  tw' ruie any

: s " constructiun pn this 2one..
9 o Al authorities J...hfc‘uf(ﬂ'l'}r Loke Davejopment
N R © Authority shiall c-, y gut this operatic in respect of afi
the wacerbodmsﬁu,m nf Bangalore.”

14, Tms Respondant - AuLho-;-.Ly calied upon various auihiorities, vz

B

i

DWSSE.! KSPCE. EDA,-?L‘.dMP. Depul'; Commissio

U":Jal‘ wt.:c;_ .L(‘[LI\‘)“ \J ‘\&- .1 6] I.lanI A this Authurity about 1ae

iI
steps taken hy them in- (.\mm' nge,with the elofeswid divzctinng wnd
dir ec'ec'. then to il v-;ollaw the nrescribed Dutfer nomes. & LRy ol
the Ia'rﬂr of rm". L \unn,"rt. mn '.!'-r.-?.mn i produced herewitls anul
ik k
@f@ . " markec as a[:g il b} }35 13 .

» L 15, Theissus -'emr.mq & r.he enc uwmme '.‘na;sds adioining fakes

ty tante, up for .n.\.uss:cn in tne Karnuatake

:1'.‘.:l around Ban&_m]u_re__
Legislative Assembly B @ ‘:peku cl e Karnetakn Legistativy
Assembly has cons:itu‘t I.'ep|s.m:w.-'t.qmnunee W indure I the

mmikee fas held regainr Mpevtiiys with

issue, The 'Augisluki\-u

va'mus «f;emes ct ihe m)\fc.'".hlf’.'!t, and-hes alsu coaductad feld

visite. This Commitiey, wlmh -\u‘a slready Aingtionud, veien this

—— RS

e,

L T i e £
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£ A Hen'blo Tribuna! isswed cirections g 4-5.201€, ok note of the

directions, and soughtinforthalion fom all’ the cenerrned ngencies

of the Covernment, vit ixs--i.‘étcgi"u-.teu L272010. A copy of the

Letter - dated 12-?-20-H3 i ':mdut'eu;l- Iverewithe and macged as

i &HELJBI_EL Tl 1--111.-r Wlmw pumplete wformativn Tra all

iwl 5 concerned agencivs I\.‘(_|u|(|l1.1(_:| Per mh:m": t]l\’L‘l] by the uoa LUME

Environment D’:r;m‘m‘;em 4‘.1\(. uthep Departnents, in thy bulleraune

n . of thnks 1l l.l en und \.uuw{l withdrowal ol such permissions and -
i T i

sm',.‘pag;.a ol ‘ssuance of b nesn Ilf-wmmun: This Authority hus alse

i

muéht apin'zt:n of the Secretar—v [I;:uic-gy & Envirenmen

: : . piTGhmen) writh
@

. respect to earmarking of GIGEI\IL\M@I Zone ih the Revised Musier

Plan for Bengmuru 20.11 A Lopy u1 Ihe 'mu ol wnis Autharuy

Tl
2016 15 produned L\\.[‘H\r\th j\\l.l m.«:l.vtl ax ‘\M:SNL;‘

2. Vhe

Legislative Cumimtie: .l_m:. :1myv1,lmn|-_1m.l s Keport.

16;  As submitetl eurlier this Resp‘dndenl - Authurity 45 the CusioalRin

of l'o'i'.r lukes. iz, Agir, Naguwars Yenguiabinulere and Hebiad
| IS v -y . . )
lake; .cc.net! in the ',J;‘;‘M" lifaits. There are whowt 210 hukes whh

are \nde" rhe ‘eustody ; 01 various Authorities of Severament, The

ks L - Governmant s no:nma*.e_uI...lvg_:.un:.‘.-e-n.Ls;nuLLu.me:. wobe the

i ; 5, ) )
L Custodian of Lhw lmtes. R [Jl::‘:‘\lilm'l.‘ wothe speaifivl yeneral
i N . clirac:in:&s issued by this, i-*sm Iyl Tuhune.i on 4502016, rutjaidiing

.Juﬁu zoqe s‘foww:xuon ha’s i)ef:n»ull‘.ainc(i with regard W pwidings
and structures, both® e\.m'l‘g a'”l under copsteuctivn, i the butler
-zone af lour lakes. A atn(cme'n indicating Ln- detaily of Builtings and

ofendlng smncu:ma w|1n,h .;\1] wsl..:ln the pufter zeng of Iu\u Toaley i

the custotly, af IhH Rvs,wn{‘»l"'- ,I-\ul:.«:ll'it.\' 1 produced hurevoih and

marker as ANNEXUNE =i

/
/Cnle‘ grpgutivy Olied!
Ram:uu Cansma..cn&'}c--'opmmﬁ LAY
e fanpakore
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. oo 1R As may e seen from e staement, furhished above, the

=

sonstrictions/budingy wi:l-i"l_h e+ cbtatingd Chuller Zuoe

independent houses .and. 1ot

oty invalving  multistoried
constructions, requiring e:i'-.:n‘un[nrim:d clearunce, Many of these
const' uctiohs have ccwe up sev'-"-q.l yeary belore the directions were

ﬁ ' ‘ i issued by \hlS ton'hit unnuna

to provide the turreet iformation aduul the offending strudiures i

Al this slage. Lhis Aul;ho:,’.y js, unable

allives, in'view ol ihe Tt

@:) ; - 35 the buffer zone of the omu .‘\1\?\ anu

cussaly man puhwaer 0 Lunnugt

e ' - that, this Authurity nuither hw.;::e-.

the sv.:»e-*smeaw E\'lu\"‘,‘ ner it in |Jo>:esmn ol Dudguiary

I . ; ‘ 3
) @.lhﬁl al':c-cat_ion to undertaxe the .expenses of yetning the survey alune
hrowgh third pacty 8g gencies. b
; . LB, fhe directions ol this 'r".on't:‘.(‘ Tijhunad and complinnee by g
._Au(hariw. i prnduced 1_'{erp._w.uier_ i tabulated fomm fur rendy
E reference: 3

[Direction lssue dVersating | T Cumplia:

i TR e VHERL foundaty wall and Hiek W
L}

I construcuons raised - Dby !Leed removed by ihe PO
| Reypondenis Nu.9 and 10 of Peepentnt i

any kind including houndary | However as regards action fur |

wall  shall  be. demolished Cemoval ‘of other. struetures|

which falls ‘within's “"“Iareas- falling "within the bufter wone, |
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ANMEXQM*E
F r /’/‘—
BEFORE THE NATIONAL GREEN TRIBUNAL, ! PRINGIPAL .
_ BENCH, i\EW -D_E:J..HI
Original Application Na222 of 2014
_ {N'THE MATTER OF:- o
. 6 * The Forward Foundation: & Ors .

VERSUS: |
The State of Karnataka & Ors.; T e Resoor'dev-ts

i Ors.;

‘Original Applicants

| STATEMENT og COMPLIANCE BY THE RESPONDENT
@ : : NO.9n

’I‘qe Respondent I ‘\o 9 umb_.y suomit’s as follows:-

1 It is subm meo t’-‘at thms hon"aie Tribunal passed Final

1 &
' . Qrder dated O--O:: ’2010 and issued certaib Special

and General Co'mu.ons on ‘chpo'men.: No. 9 and also

{ssued certain Ge“&era‘l Cmdxtmous .By an Order dated

24 03-2017,. Qesoondcm 1\0 g has heen directed to

. 3 : : file a Statement of Corplxance The Respondent No. 9
i \E}T _ois sub'n.umg this staten"a“lt before the Hon'ble
i i Tr 1buna1 of the comphaﬁ.ce hcmeved by u

‘2. 1tis sunmxttr.a Ll‘at Respondcr\t ‘No. 9' has challenged

the Fnal Order aatea 04 05 2016 :mssm by this

lbe:ore thr. Hon'tle S_preme Court in
16 and the Hon'bie Supreme

Hon'ble Tribuna

Cwﬂ Pppeal Ne. 501of20
8 *ﬂs*ﬁor‘dcqt a.s follows:

Court ne.s di rectcc Lln

Keeping in- view the fact that if
struction activity sS¢

the Petitioner

not resumea lts con

| : . Company has
fer, we direct that it “shall .nam,am.status quo on the

SPOt vovrnss™s
i A Copy of the order’ dat ed 12-0
. Hon’ble Supreme Court in, Cl\-’h npoeal No.

5- 2016- passed by the
5016

enclosed nerewith.




A

3.1t is submitted thal the ':\’.esoondent Nb, ¢ filed an
- mterlocutcry application m LA, No. 3;20 16 bclore the
Hon'ble Supreme Court in le hppeal No. 5010}‘2016
" seeking perﬂxssmm 0 -'esufnc cmstrucvon and the
% | . : Pon’b"e Supreme Court,: by a..‘l o'der dated 11-11-
2016 obse"\«ed th afol‘low'ng- g 5 ;
‘, R : P S LAll that we’ need say. is that if the Petiticner
company wishes 10 resume Lne consrrucnon and the
_ condition. on which such resummwn has been permitted
d%fﬁ ' in terms of its premous ord.e's are sal isfied by the
_ Comoang our order daned 12 52016 directing the
li s ‘_ parties 10 maintain staus 4:,10 not pe-treated as an
* : _ impediment for such resumwom ...... e
‘ A Copy of the order da:"d 11-11 2010 passed DY the
| _ Hon'nle Supreme Cou r; in Cw‘l Appeal No. 3016/2016 = A
(‘.) is ;ﬁroduced nerewith. _ ‘ .
i ; ; 4, 1t is submitted that 'he'Resooﬁdent No, 8§ is not

ieR - intending 10 ‘resume - co':erucuor and hence, even

- sans, the Order phaving been: Dassed nas not resumed
b ¢ constn.c*\o'* activities in view of the order dated 12-

. 05-2016 by the. Hon'ble: S...prem.e Court diz-ect:ng:his )
j\respovxcfé?"t 10 mmma..n carus-Quo  and  this

’ Respordem No. 9 I".aS maﬂtained status quo &t the [

project site in comph’mce of the smc. Order.

.5 Itis s..bf"mr:a tha* 1n t"\t "naanw slc the Respondent

Iis

No.3, (SEIAA- ‘(.amaga‘ica] by an order dated 23- bz- -
S“‘Ifm 30 ‘CON 2011, has

0017, bearing
C o withdrawn the Eﬂwronmcnt ‘Clearance anr.i directed

Qespondent No. 9 vxot o rake up any cor.s'r"c;__\_g_f‘

activities in the prowct szte




A copy of the order dei_‘:e,d'-fS-Q'Z—QOlIT bearing no.
SEIAA 30 CON 2011 {ssued by the Respondent No.3 is

. p"oauced hernwuh

f-a 6. The Respowdent No. 9 ~n h’e melanw‘mile has, 10 thc
. extent permissible in obedwncc of the Orders of
& . __-ﬁo y'ble Sup'a'ne Caurt and ‘the Hon "sle Tribunal,
complied with seve"'ﬂ of.'ne d1rect\ovlsfcor‘dmor
‘imposed on it as per th c Orc.ers menncned above and
%ﬂﬁ) ' ' has rabulated the comp‘rancc carried out by it in the
~ form of the artached th\tClT‘c"l" ‘which may kindly be
- read e.lcmg with this Staten*ent In, the light of the
| , . above, the. Respondent Ixo g, is. submitting the
fohowmg State.;.e"ut of Compuance as directed by this

Hon'ble TnbunaJ 14- 03 2018 which may kindly be

taken on record in the iterest of justice and equity.
T T e B SR
@ "Place: New Delhi : Advogate for Respo

——
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BEF‘OR" THE NATIONAL LRmL\ TR‘BUI\AL PRINCIPAL
BENCH, NEW DELHI

_ Original Apphcanon ’\‘o 222 of 2014
_IN THE MATTER OF:-

The Forward Foundation Ors i 5 - 0 in !
P ; riginal Applicants
‘Thc State of Karnataka &.Oz S Rcspondcnta

AFFIDAVTT

|, Girish Gupta HiS, Sf,q._ Sri. Sa};ya’narayan Gupta Aged
about 51 years, office at Mantrl House, No.41, Virtal Mallya '
Rogd,- Bangalore 560 001, Karnataka State, do hereby

solemnly affirm and declare as follows:-

-1, 'That I am the authorized® fesresemat:\'“ of the Applicant-
Mantri Techzo: ne Pvt, Ltd I' know the facts and
.t_:ircumstances of the case on the'basis of the records in the
~office of thc_hp'p-.mam ncz the* efor ¢, | am competent and
-Idul'y authorized to-swear _emd affirm to the contents of this

affidavit, i

’ _2 That the acco-npanymﬂ Staterﬂent of Comphance contains
tﬁj}‘ R s'atunent c.rawn by mv Advocate under my. instructions.
1 _have read ana uﬁuerstqod -the con*eﬁ_’fs of the above said
and 1 say that the same are true and correct to ny
knowledge and be Lc* and 1 ‘o*l‘evc the same 1o be true,
3. That the A.*mcxu*e eﬂc;osed with the Statement of
& C_'ompuance are true cooxes 0; thcl" respective originals.
p fap s o & . EEEA DEPO\EE\T
. VERIFICATION:-I,. Girish Gupfa® H.§, the deponent, do

1

‘@

: ncrcby verify that the contents of D’fra-l to Para-3 of above.

affidavit are true a“d carrect to the best of my l\..owledgg A

' a.nd belief and Bothi ng -'nateria. Has been concea?ed ?&‘crt

J\

«,'1":‘ Solemnly afﬁrmca on t‘us 16w Day of Mareh, 20]@ 2L,
"Bav;‘um Cn:y

3 ‘-:f\ I|JIL . Dhll-
FIARY HJUC \ [J

4
# T4, '# § .H,ro I. n'\sl i
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State Level Environment impact Asls'el'ssmfen't-&uihbrity.—i{arnataka.
' I"iJ-ktlL1(:L“\iL‘iL:i.iDﬂ 33y of E(P) Act, 1930)

(Condlituted by MoEF, Government of Indis

‘Proceedings of the 1300 SEIAA Meetiite held gn 2314 Febryacy 2017
at Roow No, 708 M.S Building: Bangalore”

Menybers present: - . 2
- Ehairman, SEIAA
- . Meniber, SE[AA-
Member Geeretary, SEIAA

1. Dr.H.S Ramesh

2. Dr: MR Rajmohan

3, Sri. Ramachandra

cleomes the wiembers and {nitiated the discussion. The subjucts
wnder each of the agendapoint are a3 follows:

The Chatrman w
Land the decisions made

discussu
1303 Confirmation .of the proceedings pf " A20m SELAA Meeting held on
.15t Gebruary 2017. et " '
Proceedings of 1290 SEIAA eeting held o 151 Febriary 2017wy read and as
re 1o comimeiits the SATAE Was acceptel,

there wa
1302 Action Taken report on the proceedings 6f 129 SEIAA Mecting held on
150 February 2017, : S o

The Authority noted that the action s being ke on the proceedings ol g
SETAA Meeting held on 151 February 10 i .
1303 Review-of Action taken on the o.rklerg'of_-fhu Hon'ble NOT in OA N, 222 of
2014 . Al i

noted thiat the Hon'ble WO

“t OA Nu. 222 of 2084 have issual
May 2016, The divections sl and v

~ “The Autherity
certain Jirections to the Authority on 4t
couipliance on the said direstions, are as fullows: ;

1o a ety

v [ 8)
i l Direction " ICOL‘.\I_.JHL".I'.I:C'

otter dated 10.05.2010 auddrossed r:-;-l

Woerd o e .
1. |We divect SEIAA, Karpamka o issue 1
amended” arder grantng Envirpmnen:.ﬁl-rl'w Respondent No. Y, M/js lanu
Clearance within four wevks from today |Techzone Pyl :
: h\§u1-po1'e\:i:ag all the conditions stated |
this judgement and such other conditions [No. 3L
as It may deem appropriate indight of this Gangalore 360001 amad Hespundent
judgment mid  Inspection Note of the |
| rxpert Mombers. The Projegt Prgponents |

Gorvicey  Frivaw Linitul

Ao 7 Y
Qo0 Fhdng L USU 20T el Uk

! .

LY ek

Faom Mo, TUE, 701 Floor, 4t Gota, M., Building, @angalure - 56
Website : hilpliseias karnicin - Blipiiseiaa kauonataka povin
e tnail meseiEharmst i gmadl can

SRS~ A I

Mo, 10, M/ s Coreminag Saftweare nd |

Lo, {farmerty, called §

a [Monipal ETA 1 L) Manwd Mouse, |
Vieral  Mallya Road,




P

o
"‘lf-_\

@

Ji !"'I.Elnr\:\-.\_h'n?liu[; Praveedings et 2 Pebnitary w7

would be persuted to commence activity E{E\__c;ﬁ"éﬂ:ii-.i{-}?ﬁﬁ'?\'mﬁ“iﬁﬁaiz' Ulsoor
o lonly afrer  issuance of  mmended Road,” WHangalore 560042 seeking
Euyironmental Clearancd vider. < Hinfapmation oo complivnee of the

: sp'll.‘j-sl'fic Cudivections  asied o

velevant dpformation: /  documents
including revised conesprual plin
ln}nl.r':'csh fayout plan i ascordange
-|~.:vi1'h she urders uf the Hon'ble NCT.

————

‘\ 3 ISR AA Karnataka i Mol 511.;1'[“L.-1'L-:u|'-67
|
|

The Hon'ble Supreme Cuurt vide

regular supervision and monitering of the larder dated 12.05.2010 have direcrad |]
projuct and during the' conseruction And |H malnin slatus duu on the spotin |
gvent upan completion o ensure that (vl Appual No. A0 of Tl and :
steietly  in {under dated $.8.2016 i Civit Appenl {

activity s ecarried  out
accordance with the conditions of the |No. Diary No(s). 17976/ 2010 lnked
] i

ordar gre;n:iug, Arviroimental C'Euu:-:un'o:_', o tivil A p|'rd1ll Nu, 3016 of 2010, |

© Lthis Judgment, Notfication of 2006 and | !
|othes laws In forew. . y i ;
it = o 2

e LR P e VY
The distances in vespect of buffer zone [The SEIAA,
gpecified In L‘nih‘:}‘.1L11‘,l)\t.‘l"1t,S.hlnu be made [complianee 10 iy direction of|
{applicable torall the projects and all the |Hon'ble NGT, - owhile  bsuing ;
Ehvironmental  Clearance for thi |
projects/ wclivitios cgnsidered undér :
A ELA Naificarion, 2006, i

Authorities concorned are directed T
incorporate such conditions i
piojects o whom " EnvironnieRt
Clearance and other pesmissions ard now [,
granted not oaly arownd Delandur L\iik'_el,-]_ |
| Rajkulewas, Agarn Loke, butalso all pther ! . I.

Hlakesy wetlinds ip e city of Benghird: % R d

! : |

|
|

Pty

5. Ithere is o ser ;
regard w the measurement of land
“|ag. . Respondent * e, & qs  concerned {furnish, B
Admittedly the Respondent has bee, |incorparating all  the  specifie |
allotted andl is in EEREDIGH] of lany condifions/dizections and  other |
adineasusing 6394 s, though information peguired toenably the
lpavironmental  Clearance has e |Authority 1 issue - amended
\gr-.mted for 2,92,636.03 St Metets which [Environméntal Cleavanee,  The
is cquivalent, lo- 72.22 Qcres. Jror - this, Respondent Na.d did ooz submir the
Fance [nformation “saught and the fresh

DR R e D L
pepaney evel in.|Respondent nio. G was l
s far [vide  letter  dawd 10033000 40,

sl aym plan

s dl'_

|reason alone, Envivonmental Ch
canuot be given effect to. While issuing -

Jche amended Environmental Cleaidnce,

i SElaA  Karnalaka  shall taley dabo [rderad st qus
| leansideration all these aspects ns1_gl.-_'_i|‘l . : : L
l.,_. Hecessar a___"’i_‘_—‘“l*'l IE_‘I_L_"'_I'L.EP_SR?E“&EL Ao, Ei_w Ruswomdent N 10 1

layout plan quoting the feason that
the Flon'ble Suprems Court have

|

|l||’;
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1 SEEAA Mowting Priveedings bt 3 Bebtigary S

J e Rt T o syom

i ‘ no. 9 to submit a fresh layout plant ang |meL- replying W e Authwrity feter
e cnatibe project miay be revised Din-fdated 1052010 have « exprassed |

% accordance with law, © labiliy w Furnish the informazion |
! ; s o Asoughe and have pequested W lcc&-a"i

1eh Envivammental o 1
s 1L ; i Abearing No. SEIAA 27 CON X ':
L % A % A o !
| | . Tdated  aum o Seprember i
; | . fabuvanee, i
| § Bl S ' |
| A : i
5 e Autharity was therelore |

aralile o o dssue amended |

Environmental U

e sent o the Responaent N, 9,
12017 reyuesting thent w furnish

g Feliruary 2047

The Authority further nuted that a :-c:{hif{du;
M/ s Manii Techzone Pt Lud. vide letter dardd 2
the information sought vide lett

or dated 10.03,2016; on or Lefore |

g, M/s Manti ’]_'g:éhxu'uu Put, Lid whily replying W tha
d 2022017 lave, fnfurmad thal “they are Tt ly
sitd:for the timwe Ledinyg nad have requestud 1o
! issued il the disposal of Civil Appeal

l The Respondént No.
above said leter vide fetter date
- proceed with the constructien at their
) . defer taking any action with respect o the’
{r:] : No. 3016 of 2076 by dhie Hon'ble Supreme Gaurn TS
: . S
peeling held on 15
No. 9, M/ s, Mantei Techzane
Sorvices Private Lithited.

Februgry 2017 hadl perused the -
Pt Led and Responsdent

o The Authority during the
veply submitted by Respondent

i !
@) . Nolo.M/sCore Nind Suftivare and
to-thie ordlees of Hig

The Authority: while-inviting reference
General Condition No.6 observed that, all the aspects the said order Nee
into consideration and- the, Respondient No. 9 requited to submit a fresh layous plan
revising the entire pwjuct.in.accnrdam:c with fav The Authority observed that this

4 was,usémarin\ requirement for "issue of amended. The
Aughority noted that amended Environmental Clearance cauhl

i : accordance with the directions of the Hon'bie Natiunal Green Tritunal for the reasan
' ; i that the Respondent No. 9 and 10 did nj.;;l"submir'_ the vequited infarmation and fresh
Jayout plan as requested, o g 48
-i-’r':ql«.‘m!; note of the above dewvod

The Authority @fter discussion anwd wfie
¥ L L i L p
was 9, Mg Mant Fochone et Ll wd

Wan'ble NGT under
¢l Lo be taken

Environmental Clearance.
Aot be dssuad in

i i
apment

5' | . Tl decidedd to eall wpan Respondent

1| . Ruspondent No.It, M/ s Core, Mind So:".\_vey"e_ and Gopvices Private Limited provigde

FI AN OppPOTTIILY. of being head, bofore th Authority: on 23022017 with all relevant

5 information along with the nformation / ddocuments spught vide the Authusty et

: 2 . dated 10,08.2016 anable the, Authoriry o issud amended Environmental Clearange
conditions /divections :i}'.- the Flou'ble NGT.. The Au tharity wlsu had iy

incorporating the




1 . ) it i} , o et .
130 SELAA M'ﬂu‘ll.ir\l',-!‘rnr.eediu;;s G i CDatedd et ihraany Wl

decided ta inform that failing ro appear before the Authosity and non submission af the
Eavironmental

information, e Authority will I congtail

: o pequired
Clearance pranted four tha praject. o
totter dated 5022017 o the

maen sent o vide e
“and Responddent No by, M/ s Core

e o pevoky the

Accordinglys intimation has
e No.9, M/s Ma jtet Techzone Pyt Tad.

an Responade
L Mind Saltware Al Serviees Private Limited w-iurnish the information souyht and W
appear wefore the Authority 10 Show cause why the Aviranmoengal Clearanes granwd
should not P revoked for mon-submission of the (formation sought. .
E‘?ﬂ%‘ Representatives of bath Respondent N, Y, 7 s Mo Pochzone Pt Lad, amd
ate Litninad o seaved

/s Core ind Software aitd Services Prly
dne information Detatls of gulbiiasions made
e i o fuliawss '

' fespondent No10
before the Authority and ‘submitted
Pyief and decision of the Author ty-in each of theabiive oa

sidential, perail, hotel, artice, 5

nd _]:Ll\:'.\-.m.amh-.\.\"]ll
Mys Manui Tectipune Privite

,3\']:.;‘.11'1 Blguse, NO R Wil

1) Construction of mixed use development witli re
i & Non-§EZ at various Sy. No. of, Agard village a age, Beguy
plolili, Bangalore Sputh Tatuk, Bangatore by

Limited  (formerly called Manipal EUA P L)
MallyacRead, Bangalore 550001, (SELAA 30 CONL20L)

The Authority purused the Jetter ruceivied ud eI A suliiitted by dw
praponent along with demils regarding madification uf she

cevised layout plan.

praject inciuding e

Smt. Sowmyﬁ panscthiran Shrr fagindish N
ruprescnh'ﬁg. /s Manti dhe Authuority
roday and furnished following detuils
as been |'e\fi:='m'l\:u1~.?1',\mg W
O, has been dssavd
Flow'ble Supreme Cuourt.

Somaprakash, Shei V.,
Techzene Privite, Limited appenred et

(1) The p:'ojrc'cr.propus:'.l h satal arei ab BN Agies

} instead - of 72,22 Acres fur which FC.

' + gubject rathe result of the appeal pifore the
. £

phurl\l} ‘_‘t.' e lakeand

e

by b Auihie

12) A bulfer of 75m from the puri som Lrom the wlge af the
Rajakaluve has been provid o -
ertiary Rajakajuy

o Uaw profecy mie
fe plan and is not
&t IADD and

are no secandary ort

(3) Ve
N Ad s ot imeluded bt

ol S
¢ has been submitte

() The 3 Acres 10 Gantas .
them, btk

i i
encroached / e sied by
" ather authorities t, take poss ssion of the il land. A copy o e leter
: addressed t0 KIADS on 1* Auy,'.i::z_zt‘-_:iﬁismlbmittu,l ra e Aathorily,
i (S)A-hydrologiml study hias alveady bead Symmissionel aml the vepart will be
i Cgubmitted 0 the Authority. Lb it o7 . i
i it

Epmindars

gz
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- Ban,
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1 ot ¥
v 4 Laiend T8 ey 3 17

pagi SELAA D ey, rucedings

‘
sorm watel drains Aty with & butler o om ds made 0 e
Lers uf Fon'ble Creen Tyl andd sl 9

i \;u;_l'{ire. !.hu"l'lun' bl Suprem Cuurt

(&) Provigion fors

pevised Jayout plan dsipet ARV
change ooy @ rdered in the & ppe

cusite, Al suitable nction

\ri1;s§\lc«' Phe proi
\ Jdrnin will e

{7) The ‘1_1‘11iock lilee strucnt iy neared
will be taken to allow surince uneoil @ Rajakalui, CGarlane
i, - e o 4 i 1 i L
2 p_r-.w_md-ud o contain the excavated soil erosiany Jue o ran=otk.
d carth il grilizati

LS prg:\li(‘...'.d sread o |
Lan i ‘accurddy ity the wrders af the

(8) An “estimate of Lexcavar
qubmitting proper m uch

B %
(o) There B8 19 Wharal laned 28 all \»;‘-.miﬂ.'_‘rhv."pm';c.c
AUADRE. Ared that 18 “ajrendy gecupied Ly Luihding

'd‘\spusn\ )

t st deliverl W@ g Dy
[ating conpot

changed . < .

(o ik rega pel Lo the \;;rcmhﬂt it sated that aiy s of 1,018,298 s which

amounts 0 a74% of the site aren 13 pfm;’:dp_d. [Howevet, the dotaits ol }!rrk‘.cnbulz

*that is 10 e atiiained a8 peyr e ardirs o the Hon'bld NG U e w
e maintoined. a8 tauffer zone auljacent (g the lake Rajokaluve Al stovm

water (ain OVE s above the 'gru_éﬁbélt aren Aoy have buen @y proved 88
paust of EC isnut provided. SR '
wrigad

/ ok 18D covided 0 the revi

duawing cubmitted, it s cut-oft by. wprivate property: Continulty jeudds ta be

- provided i e project S o L e S

k. (12) The penalty of Ry, 11725 Crores i1q‘._~p'osuu1'vide arder dared 4 52006 i O

@jﬁ - ~ No 922" of 2016 has been stayed bY 'thu"'l-‘lm\‘me Guprene Cours viie @ pdar
41253016 and 10 2016100 C‘i\-‘i'l'.ﬂ"_f.ppp;\l N, 56 O 6.

(V1) Even though provision for exc.‘.\m';,'\ru__._ser\ric{-' v

e
y cunsl rudt s

(1) Asper the covised layout pla cubmisied, i Jraposit ¥
Lo budldings cmﬁprls'm-g‘,nt ?s-Bnsumcm_,-_uruaL;mt anel 12 L0PeT Paors and al) the
Cpuildings e p\‘npos@.c'. to b Llﬂcd't'm'r‘.commurc’ml‘ purposes a8y ),
whereas e enylier pmpusnl which have een tesued with '[inv'n-unme-_-.uu'l
Clanrance for ndned use L",.\Wt!lﬁpn'\cm’cumpris':l.\gg af 1‘eﬁ'\dun'."m‘;_. et poted -
pffice with rotal built up ared of 135 145498 S i various puilding Llogks
with 2108 hasements and upper floors ¥arying from 1210 15 upper [0V
; 14) presently construction of building for rqﬂi{lunr’ml blogk
o Tamdertaken and 5‘mpped."ﬂ\t‘. Luilding? (nder consie

thnt of the puilding npgm\fed -}«*1\1lu"\ssx_ﬁ|.'\'g,"‘ﬁtw%rm'u_.mr',\r.\l Clearanst.

fram

v 8 ol

DBased oo the suim:".se'.'-.m'w made Wy the prc:'pdncm ad veply B¢
Authori®y olerved a8 gollows: g
a) By way of p-:c-,mring ponjsed {avout pion dhe projet in camphewly povamped
from the paint of vivw of UsIge building configuratian i bt ul

2.5 andk 7 hawe bean .
H 4T

Braittesd, the .
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Qe SELAA Mg froeeerings J

hange i the envired mueial footprint from tat of the proje

which resulted in ¢
learance vidi letwr No, SEIAA a0 CoN 2Ll dared

e with Eaviron mental €

L7 Februavy 2012

Acres 10 Gunmas land in Sy Na, 43 is not |
cimed by thém, Tivs is 0 \

eounent have |

(b) The p_w.‘upo:w.ni Jas submitied that 3
included in the plan amd is not encroachet /o vech
le NGT. | lgwuve? the p
partions af the land whish |

(e}

siradiction with the orders of the How
i Calan new, deheting th

3

Faivble Tribunal have i yed (o, : :

Xz ; G red W —
{¢) Details of dredging vperations pequiiied (o vestore dae oviginal capacity af the
water spread avea d nd o wetland i nobprovided. i

() 1-‘-.yd:’<:'!og‘.c'.-ﬂ grudy has been conunissionisd by P poject proponent e repovt is
yet to be received, Howeven gtort dvier draing ae provided 0 the plan even
Jwithout referring w0 the hy_dfmugic;\!'s:udy Dasesd o he village mag. Tliis cano

e ageupred as there ave Lot of changes i the beveain of the fanal, Bachuding < umps

of excavated eartl.

{e) Carland drains wre sot provided avound the exigting, dump for gafe dispusal ol

U yuneoff to the Rajakal v/ loke, as directed by the Huon'bie NGT.

-0 e Kharab land al b Avre 2 Cuntas identifind by e Revenbie D;-ya'.u't.ﬁc.'-nr s
ft e denrareatad and araintained Ceparely s reenbult ds P thw

pavbie NGTY e '

Jirectigns of tw I

) Greenbelt area aintained as pet fye Envirgnmensil Clearanee aad yreanblt
duvelpped in Uae bultfer Agie af lake/ Rajakaly G/ sraron wated Jraing kharab Ll

are ot ingicated geparately.

add abowe dieatiod. i the favirenMenial

() Details of parking provided over 3
prerrupied by @ privaite properii

Clearance is not pfuvidu\l. The service poadisi

oty apined that §3 e

above chservanons e Auth
‘.‘.n\f,e'.liubw:d":tu\'l thi project prapas
f Jhppmen (] Clearande has
' e orduys of

[ view of the
proponent, Lo, Svifs Mantrd Techzone
envisaged 19 entipely different from the projct: for whie
peen granted and o specific details with regard polensuing cormplimee
the Hon'ble NGT is [optheoming. Flencs mertded Eavirormental Clearaney vt be
(W withoul @ fresh appraisal W cnsm_( anmental sustainaility ff\-.r',hcr, thw
& the orsders af i Hos'hie T ationul areen ritunal

ey

;-,a"amud v
projuct proponent has ot camplie
and the ybservations masde in the inspection
yibunal; Hunee, the AU ity desidud o ok

e fetter Noi SEIAA 30 CON 201) dated”

Lnmentd Slearanes abrendy

gran ted vice

ool the Expert Maontlbers ol i o' ble
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1300 SEIAA h_i\!lwling‘ Procedings

Pl 1Y

b gt the spat At comducnd w

further; the Authority also Jdueide
conditions of thw

tera Lis o any iolatien/ deviation ol U

confinm - whether
PR Bebruary 212 dacluding e

Fuvivonintal (4
builting configura than and footpring
amd 1o initinw credible aciion fuatlow it pre
The Authority have authorizedd TRE Mol ®
gotthe mahadic done innediatelye A Lo ke legal toursy
also obseryed that pevoking the Eaviran il Cleasinee grasted will nut absalve the
project pl'dpbn'ent from paying fur environne "_;al’ Jamayes iy casl due o such
violations. ) . LN
2y Construction of ngateva Domain’, Office Fuilding goftware teetmuology paci) #
various Sy:Nos. of Agard v'iI’la;z,e,Uegx'-‘-l-l‘obii,-Bcngnlum-South Taulk, Bengabwru
District project at by /s Coremind ftware S Services Py, Ltd., 13, 4 Flour,
Salaripuria Windsex Ulsoor sl 560042, (SELAS 37 CON 2012}

Jeariney il vidde tetrer dduued

af the ‘-_‘;lulll']_" -\\'hjd'l e Dt consirictad 5o far
by ll:’ FHRL it l\:_‘LI&','.\ 1'.1\"lu \.’i.'.‘L'.[.IUi\ &
wpelnry af the Authority W

usml\';_'ls]'.vd.
KERUS IS Chae Aathority

o Thw Authorivy poted the t‘{ﬂluw':ng-_-",'mﬁnrmn\-'md‘ with tegard to thw projuet i

quosten: i R T

ij e l;n'upuuwnt-\-'idu luetler dantedd ES.U".'-.?.zj‘ah'n.sdﬁm-.im:d Yhat a Ll Apppeal have Lot
filed | before the Hon'ble Suprcr-,w."(?ni_l rt- i " this, pogad @ Urereiure, the

Environmental Clearance granted, vide lettei No. gRIAn 37 CON 20172 ddated 30

Soprember 2013 may be keptin abeyanee panding disposal & | Appuat

‘However, no derails #:'L:‘-'m{':qo-.um::n-c.l Cleatanee arw furnished,

f the said ©

grissue of amende
ar before the authority with Al e

4

d upon 1 Appe
manied

ity The praponent was sherefore caile
required iaformation and to ghow cause why . the Environmgnial Clearinee
chould not be revoked far nan-receipt’
amendéd Enyironmen ral Cleavavee.

jif) Stiri XK, Mishra appeared belore the A

ol the rl'cquircc'."ml‘nrmm-ium ey desue b

drority and submitted fhpt they ac in the
process af preparing pevised plan in compliancewith the orders of the Honble NGT.
He has wade @ pequust vide letter d;qm'd 47 JEANT o issuy cr il
Envirenmental Clearinee Cper the E"I._ire'srriu.:n.-s:-ni' e 1 len'ble sational Green
Fribunalas they wili be :1‘.;1d_c by the '\'«uh_l':\"ln_:n:'i [rdiveetions ut e Flonhie NG

1y tlhe proponent have @ sread o abide by the
¢ Prp & SRl

ab pven ey
pequested for amensded Eavienmental

o oand haves
d for the following red SO

asing the _E‘L}l\(ﬂti(‘\n.'i}’\.1':1‘&.‘L‘1'im'\.'i af the Hon'ble
of the project far which

{he Autherity noted
condifions of the Flon'ble N

Cleavance, his peguest cunes be considert

(1) As the rev jsed layout plan neorpor
NGT is not yet prepated arid 27 cotaparison
Eavironmental Clearanee has been grantéd and the one which will be proposed
after modificasion iy orerms 6F'"ﬁu_\vironmdma“ Tootage Is At available, the
1:|i:dp'05_ed (6] 1‘It.'_-\lel1' inm‘puy;gi;;gu_;h}_-_v

sustainabiliyy of the projegt which 15
conditions are not ko, @ & - R
' - . X ¥ I
g 8 (" . ¥ "
ot
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(7) Lven though the Hon'ble NGT have foted that the proponenihave wiwlertaken
excavation and deposition of huge earth, ther praponent fuive not provided a
comprehensive plan. ' $ g '

*(3) The proponent have sotindieated impact of  iairtaiiing pulfer in accordance

with tie orders of the Hon'ble NCT on, the: concyptuat plan, that has been

& considered and approved while according Bnvironmental Clearance.
it (4) The proponent during the discussion agreed that the projust profile which has
been given with Eavirenmental Clearanes W i) be revamped w hile preparing the
@r]} vevised plan ufter ineerporating the directionsy condiions of the Hon'ble NGT.
W The Autharity after ciscussion, np1nod.1hn‘_'& ineview of the above observations it

woild not be pessible for the Authorily issue amended Bpyironmental Clearance in.
the absence of revised plan and without assessing v inypactol the proposed plan with
Fespect W environmen rl sustainability including ensuring compliance to ihe orders of
e Huon'ble National Green Tritunal and the ;n:spc'c_:i(an pote ) the Lixpert plembers of
the Howble Tribunal W‘?'Jp'hhﬂ w pevake the Environmental
L;:ﬁ.;ni:mw tssued vide luetter No. SEIAA 37 CON 2012 dated A0M Seprambur 200,

Further, the Authority alsv decided W __:y,ut'ihc gpot malaea conducted @
confim  whether  there sy violation/ deviation  of the conditions of the
Enviremmental Clearance issucd vide letter dated 0w Seprember 2013 inchwding the
building tonfiguation and footprint of e “blodks and o inltiate credible action
following the procedure of law, i the prima”faciy viokton is established, The

q Authorlty have authorlzed the Member Secretary .._L_‘.',f the Authority w get the nhazal

FaRi done immediately and to take legal course as per-fab, The Authorlty also observed that

i revoking the Environmental Clearanes privited will n_m;.\hsolx‘c the project proponent
from paying for environmental damiges P any cituged due to such violations,

Blevting conchided with thanks Lo e Chaie.

- I safe - B
(Or. 1 8. RAMESH) (Dr. L R RAJMOHAN] - (RAMACHANDRA)
Chatiman, )  Moentlierg, Nember Seareary,
SEIAA, Kamataka - SEIAA, Karnatakd. SEIAA, Karnaaka
o : "C.c'p'\"'

A

(RAMACHANDRA)
Maember Secdtary,




et et T

o 25581303, 25589112
& paseuqnt, 25986270

e [Fax s 080-25586321
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Consent withdrawal order wnder Sec. 27(2) (15, of Water (Prevention & Contrul vt
I’u1lffﬁf'ﬂ_.ﬁL-TI'S‘?@F;\'EH"S'éE':ﬁn{4_)'"6f."A'fE'{L’r\:\'.untiu'n-&: Control of Pallutive) Ay,
b 71 U R s 2
Sub:  Non- compliance to the provisions of the Water {Prevention & Comeol
" of Pollution) Act'1874 and the s [Puevention & Control of Pollution]
Act 1981 by M /5. Mantri Tethnone Private Limited (formerly calledt
Manipal ETA Inforech Lid.) 1o the ‘proposed cesidential buildingss
retail building , hotel and oificibuitding and Non- SEZ office Luilding
with built up area of 13, 50, 404,
9/2,9/3, 9/% 9/5, 9/6, 9/7. Y/5, 9/9, 10/, 13/1, 1342, 1375, 13/4,
13/5,13/8, 13/7,13/8, 13/9,15/10,13/12, 13/13,13/14, 13/15, 13/,
. 13/17, 13718, 13/19, 1320, 13/21, 14,15/ 14, 15/18, 15/2, 15/2, 1574,
© 15/5,15/6,15/7,15/8,15/%:1 /10, 15/11,15/12, 15/13, 13/14, 15/15,"
© 15/16, 15/17, 15/18, 15719, 15/20,15/ 21, 15/22, 15/23, 15/24, 15/25,
16/1P, 17, 18/1, 18/2, 18/%; 19/1,20/1, 20/2F, 20/3, 21/1A, 21/18,
Coo21/2,0/8 2% 0, 23, 24, 25, 77, 2B/ 28/2, 29/, 30/ TAP, 30/ 18P,
- 30/2P, 30/3P, 33/, 40/F, 41/, 42/, 44, &5/ 46, 47, 48, 49,50 & Sy.
No. 16P, 19/2, 26 7p,32-0f, hpgara Village and Sy. No. 7% of
Jakkasandra Village, Begurilobii, Bangalore - regrading

ic

(5.0 Sqn at Sy, Nos, 9/1F, 128, 13119,

Ref: 1. Environmental Clerance letter Not SEIAA 20 CON 2011

A Dr:17/02/2012 n I :

P - © 2.This Office Consent for Estallishment (CEFE) Order No:

. PCB/235/ CNP/11/ H645,datgd, 092012 _

" 4, Hon'ble NGT Ordex dated 04 US2015 in respect of OA 222/2014.
4. Board Cireular No. PCB/ 44/ oc/ 2015-16/ 5419 dated 28,12.2015
5. SEIAA, Karnataka letter No SELAA B0 COM 2011 & dated

23.02.2017. :
6. Proceedings of thecons
7.SEIAA direction No: CFES

2t e 'mn';tlt_ee meeting held on 02,03.2017.
A A 2 MEET 2014 dated 01122015

R kb bn
% s
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PREAMBLE: i - &81
"The Board has accorded consent for establishinent for praposed residential building,
retail building , hotel and office building and Non- SEZ office puilding witl total
built up area of 13, 50, 454,98 Squm to B/se Manti Teéchzone Private Limited
(formexly called Manipal ETA Pt Ltd.) at:-Sy: Nos, 9/1P, 12P,13/110, 9 /2,973,
9/4,9/5: 9/6, 9/7,9/8,9/9,10/F, 13/%, 13/2;18/3,13/4, 13/5, 13/6, 13/7, 13/8,
13/9, 13/10, 13/12, 13/13, 13/14, 13/15, 13716, 13/17, 13/18, 1319, 13/20, 13/ 24,
12, 15/14, 15/18, 15/2, 15/3, 15/4, 15/5, 15/6: 13/ 7, 15/8, 15/9. 15/10, 15/1L,
15/12,15/13, 15/14, 15/15, 15/16,15/17, 15 /18,15/19,15/20, 15/2L, 15/22,15/23,

% 15/24, 15/25, 16/1P, 17, 18/1, 18/2, 18/,19/1,20/1, 20/28,.20/3, 21/1A, 21/1B,
21/2,21/3,21/4, 22,23, 24,25, 27, 28/1, 28/ 397 P, 30/1AP, 30/ 1B2, 30/ 2P, 30/3F,

33/, 40/ P, 41/P, 42/ P, 44, 45, 46, 47, 43,19, 50 & Sy. No. 16P, 19/2, 26, 7P, 32 of

. Agara Village and Sy. No. 7P of Jakkasandia Village, Begu¥ Hobli, Bangalore on

04/09/2012 vide Ref(2). Yy D -

Meanwhile, the Hor'ble Pringipal j‘.-ui'lu-!r of.the National Green T vibunal, New

Delhi’ has jssued certain: specific conditionsy divections vide judgement dated

04,05.2016 in the Original Application No. 712 0f-2014 to M/s. Mantd Techzone

| Private Lumited (formerly called Manipal ITA Lyp, Lid,) Mantri Houst, No. 41,

| Vittal Mallya Road, Bangalore - 560 001 The Jlon'hle Teibunal has also directed the

! SEIAA, Karnataka to issue amended Environmental Clearance within four weeks

: \ from the date of judgement incorporating all.the conditions stated in the said

b judgement and such other conditions as the Ay wority may deem appropriate in
¢ | light of the judgement and inspection note of the Bxpert Members. '

The SEIAA in its letter di 23/02/2017, Jhas: opined that the project proposal
subimisted by M/s Mankri Techzone Privale Limitad i3 éntirely different from the
o project for which environmental clearanse b bren pranted and no specific dealls
ﬁ‘i ' with regard to ensuring compliance w the Orders’of the Monlble NGT=is
’ ' tortheoming. Further opined that aménded’ Eavivonmienta, clearance cannal be

granted without a fresh appraisal to ensure environmental sustainability. fn view of

- the non-compliance to the orders of the Pri ncipal Bench of Hon'ble NGT New Delhi
® dr 04/05/2016 In Original Application No.22% of 2014 the Authority has revoked te
Enviroruniental clearance granted to the profect aulhority i its letver dr 23022017

vide Re(5).

i ‘ In this regard it is to be furtkior bougit fo the notice that SEIAL in L8
directions under Sec, 5 of the Envivonnenl {lErotection) At 1986 has directed the
Board not to issue CFE establishment/ CET epansion fur the projects artracting the
| Environmental Clearance without prior EC from the compeient authoriry in i

© Jetter dt 01122015 vide Ref(7).

; In view of the -non-cﬁ}mpli:mce to the 'g::{-nlurs of the Principal Bench of Howble
NGT New Delhi dt 04/05/ 2016 in Original-Application No.222 of 2014 and the non-
compliance observed by the BEIAAA 1O the eavirenmental clearance granted and

1




yevoking of the environumental clearance, the subject on Consent for establishment
was discussed in the

issued by the Board under the Water and Air. At vide Ref(2)

consent committee meeting held on 00/ 512007, Alter detailed detiberation, the
committee recommended to withdraw the cons « for esiablishment issued by the
Board vide Ref(2). Hence the foltowing Order, =1 -

ORDER

In exercise of the powers vested with Karnataka State Polluton Control
Board, under Section 27(2) of Water (Preventidr and Control of Pollution) Act, 1974
the Board hereby “Withdraw” the Consent lur Isidbtistunent issued to M/s. Mantiri
g@ ? Techzione Private Limited (formerly called Meanipal FTA Pyt Lid,,) o

e —— e ——

t above Sy. Nos,
of Agura Village and Jakkasandza Village Bepur Hobli, Bangalore and under Sectien
21(4) of Air (Preventon and Control uf Tullution) Act, 1981 the Board hereby
“Cancels” the Consent For Establishment issued to “M/s. Mantrl Techzone Private

|
| ! Limited (formerly called Manipal ETA Pvt, Lid.,) dor the above back ground reasons.

up of further construction detvity
f See 25

| S

"Please note that, Establishiment or ki
without valid consent of the Boar atizacts Menal'netion under provisions o
vead with Sec. 44 of Water (Prevention & Contial of Pollution) Act, 1974, and also
under provisions of See. 21 réad witl Sev. 370l Adr (Preventon & Contzol of
Pollution) Act, 1981 which includes initinte action under 33(A) of Water Act and
! .- See31-Aof Closure and Direction for Cutol? inver Supply and Water Supply or any

other service, Bay :

KARNATAKA 875110 LLUTION CONTROL BOARD
Ay Beigaluru.’ 4y
\\lf‘_-,? - A

' 'L;o,-
& Cecupier '
/s, Mantel Techzone Private Limited,

1o x (formerly called Mantpal ETA Pvt. Leds) <o
i A Mantri House, No. 41, ' d B

,: ] Vittal Mallya Road, B
iop Bengaluru- 560001, ¥
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~ | Actual physical Boundary

3Acre 10Guntas
Under Possession of Govt authority

| '30M Wide Lake Buffer Zone
75M Lake Buffer Zone |

50 M Wide Nalla Buffer

Construction Commenced

Temporary Siructure
Park

Proposed road widening

O
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NDOH- 23-05+2018
THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

| NEW:DELHI
ORIGINAL APPLICATION No.222/2014
IN THE MATTER OF:- ", .
* - Forward Foundation & Ors’.',' r, “.-.Applicants
-'\{er;s.mis- ' " ey '
State of Karnataka & Ors.,. B I Respondents
PROOF OF SERVICE

Respondent | -Advocates

Nos. s

Applicant | Mr. Rishabh Parikh~':\dv .| By mail
" No. 11to3: [

Respondent | Mr. Devra_] Ashok Adv for State of By mail

No.1, 3, 4, | Karnataka

Respondent | Mr, Attin _Sban'kai‘ Rastogi, ' Adv. for | By mail

No. 2: ‘Ministry of ‘Environment, Forest and
: limate Change

Respondent | Mr. Rajesh Mahale: and Mr. Krutin R. | By mail

No.6 JOShl Advs. for KLCDA . .

f‘-—'
a3

Respondent | Mr, B. R Snmvasa Gowda Ad.v ) sk

No.7 1 .
Respondent |. Mr. Ankur S _Kpllc_ar;\i, Advs.’ y ' By mail

No. 8: ] ; e it i
_Respondent | Mr, Devashish Bharuka, Aci\r. By mail ]
No. 10: . ' i
Respondent | Mr. Saransh Jain, Adv. By mail |
No. 11 and

12-

Dated: 21-05-2018 Through, =

SHEKHAR G DEVASA,
Advocate for Respondent No.9
QOFFICE: Ne, 77, Tower No, 13,
4% Floeor, Supreme Enclave .
Mayur Vihar-1, Delhi-110081
9868464180,.991¢ 01455T
f: maul shckl‘a“gdcua’labg aikeor*
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wmaeoeodrmonn -

Rom <ram.201181@pmall.com> i ; : 1ol

1¢ rishabh, Allin, ashok,cevref, Cevashish, Manale, Saransh i o : 6 8 1
Dear all ' B

CAND 2220 -

The Forwatd Foundation & Ors, Yarsus The State of Koimataka & Ors,

‘ jlf ) 14 behall of Raspandant g, § - bantr Techzena Pyt Lig, In the cepiianed matior, '
E -"Ef The Respandant no. 3ia fing & deladed ol Cemp wilh prayur (13 P .- lior, Tna sale 15 Alnchind st with,
i ]n' - ' : :
H Balna Served to: : ; H;
E : Mr.Alrwk Cayre) - s.mmm]ajrmmw wahall ¢f (ha State of Kamum- [Raa na, |;|, sEM:Rn Me. 3, KSPCH (Res no. 4), BWSSE (Res No. 5p Rl
O BOA tﬁ.u Ha, B)
; g , Bir, Rejesh Mensle - mehateotca®omal gom on benall of LOARLCDA [Hus o8}
‘ ! M1, Altin Shanker Rastog! - pin rosispliomalieom en baball of the MnEF {Fes No b3]
Kt Davosnisn Bhasuha - gfize @ coorn s15a Bl e Lapn on “betiol of Cuunhu-s‘rllmrn & Sur»lcu Pt L1g, (Ray My, 10)

e, Righatn Purikh - lehabhidgalnwin cn_annall‘ol Forward Foundation (OA No. 1), ?mu RAAG (0A fo. 2) ond Bangelota Envrasniant Trast (R Sa 3

N \arm rogards,

3 Mis, Dovesa & Co, . ;s
:‘ _ Snakhor G Devasa O
' Advosale :

L Mmmmmmawmwmmf Pt ‘“ﬁi‘:‘mﬂ

-
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* from the land allotted by :{.AD, to it I

%
.S 51en®

L Egcmta‘e the su rface runo“f' of the water.

8\@ e

—

Arec Deueropmen. Board B’arugaiore {KIADE} by the

correspondence 06-07- 2016

declares smat none of (s activities

13, The asnellam
have been In the past and 1 _.wal be in future carried on

within  the said parcel of iand. The appeliant
undertakes that as soon. 'a;s the Competent Authority
takes p*ssessxon of - ne land and marks the clear

boundary for such and ‘a Momoouna wall will be

erected by’ the Ap:)euan“ fo, clenn_q bxprcaue that
{5 prayed that

land

a suitable direction 1.r_1‘-th‘s regard mau mndiy be tssued

to KIADB(R-10).
14. This Appeliant undert 'akés':‘r-a:' it will fully abide by

the_ direction 10 maintain the requisite air quet ty

mon*‘*or"ng during Lhe consfructwn and wiil not spill

over or dump or le'.Lose dny setl or cther construction

material into the lake ar Raja Kaluve located on the

Southern and Westem ‘side o_; its bowdary during the -.

sional phase of its prol ject,

construction phase, or ppera

The Appellart under’akes that it shall ensure that the
topogrephy. and sloppwq pattern of ¢ ne Project Land 18
maintained at the er'd of the construction such that the
wnduiy

surface water v-unou from the ' project land is not

aauerseiy ‘offect ed, Howevel,
fo.mda"or' during the

during the

altered cor

course of 4igagy ing and Ea,,ung of

comstruction phase, it nay not be possiol le to mal intain’

such Loﬂcg'ash_; a. sucr locations wwhere buildings or

" other facilities are crea'ea However, all aad €very

reasenable efforts will bé made to ensure the sm_,'uhe

run off water is not dbsrmcted fom reaching the waer

The comsouna wall of the appeliant will also

pewngs as are ‘reasonable and :.u.mbfe

oodnes
coniain sueh o
_&gevmg sa/ fety | and: o.r‘.er aspects of the properl
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' BEFORE THE NATIONAL GREEN 'I_‘RIBUNAL, PRINCIPAL

" BENCH, NEW DELHI-
Original Application N@@zé of 2014
IN THE MA’I"TER e : ,

m The Forward: Foundatlon & Ora
_ | . ~ ..aOigidal Applicants
~VERSUS- TR g
The Siate of Karnataka & Ors., e Respondems

] ' e Wl Witdu -
5 EMENT OF COMPLIANCE BY THE -
[_RESPONDEN TNOS

A

a3

[ (VOLUME - V)

(PAPER - BOOK)]

(FOR INDEX - KINDLY SEE INSIDE)

< cate.for Respondent No.9: M/s. Devasa & Co. , .

I Natmnai G -
Diary No.. %n g[bun[ T%U -
l_g;t: dot He{cﬁvll %hi e’ g
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INDEX
Sl. No" Particulars ' Pages

. Statement of compliance with tabulated 625‘.— (33'89
form of compliance carried out by the
respondent No.9 along with affidavit.

2. Annexure-A/1. .

True copy of the Order dated 12.05.2016 61% —_ 64‘7'-
in Civil Appeal.No.5016/2016 passed by

this Hon’ble Supreme Court.

3. Annexure/A2

True copy of the Order dated 11.11.2016° /4.9 — £4+
in LA. No. 3/2016 in Civil Appeal No. ;
5016/2016 passed by the Hon’ble

Supreme Court. '

7. Annexure-A/3.
True copy of the revocation proceedings /d‘_gr_ e
dated 23.02.2017 by the SLEIAA, ©TZ ——

—

Karnataka of ‘environmental clearance
granted on 17.02.2012. ——

8. Annexure-A/4

True copy Affidavit/affidavit of compliance 656 _ 6’—]—?,
filed by the Lake Development Authority

before this Hon’ble Tribunal =~ dated

26.07.2017

9. Annexure-A}‘S.

True copy - representation .of  the L _ér
Respondent No. 9 dated 06.07.2016 before @j}'l C':‘
the Government of Karnataka Revenue

Secretary. .

10. Annexure-A/6.

True copy representation of the Gq, 1%
Respondent No. 9 dated 01.08.2016 before

the KIADB.

11. Annexure—-A/7. ;
True copy representation of the ér;{_e s 6‘—%':}‘
Respondent No. 9 dated 24.08.2016 before

the KIADB.

leQ Annexure-A/8.
“"True copy representation of the (R — 65+
. Respondent No. 9 dated 16.12.2016 before

> Athe KIADB.
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13. Annexure-A/9

True copy representation of the
Respondent No. 9 dated 07.01.2017 before
the KIADB.

14. Annexure-A/10

True copy representation of the
Respondent No. 9 dated 25.05.2017 before
the KLCDA for removal of debris.

15 A‘nnexure-A,f g
True copy representation of the

Respondent No. 9 dated 10.07.2017 before.

the KLCDA for removal of debris. i

16. Annexure-A/12

True copy representation dated
20.06.2016 by the respondent No. 9 to the
Assistant Director, Department of survey
& Land Records

17. Annexure-A/13

True copy letter dated 11.04.2017 of
Respondent No. 9 to KLCDA to further
conduct cleaning of Raja Kaluve at the
cost of Respondent No. 9.

18. Annexure-A/14

True copy letter dated 15.02.2017 to
SEIAA for grant of modified environmental
clearance. '

. 19. Annexure-A/15

True copy of the demand draft vide
bearing No. 735049 drawn on Punjab
National Bank in favour of Member
Secretary, KSPCD for Rs. 5 lakhs in terms
of order dated 14.03.2018 in O.A. No. 222
of 2014 with enclosed letter of Respondent
No. 9.

New Delhi
Dated: 19.03.2018

639

680

L& “6.89;
G2
(84
685 — 636

ca+— 688

623 — 690

-

Advocate for Respondent No. 9

4
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI
Original Application No.222 of 20 14
IN THE MATTER OF:-

The Forward Foundation & Ors., ... Original Applicants
-VERSUS- '
The State of Ka.rnataka & Qrs., i Respondents

STATEMENT OF COMPLIANCE BY THE RESPONDENT
.NO.9

' The Respondent No. 9 humbly submits as follows:-

1. It'is submitted that this Hon’ble Tribunal passed Final
Order dated IO4—OS-2016 and Iissuc__d certain Special
and General Conditions on Respondent No. 9 and also
issued certain General Conditions. By an Order dated
24-03-2017, . Respondent No. 9 has been directed to
file a Statement of Compliance. The Respondent No. 9
is subl_*nlttmg this statement before the Hon'ble

Tribunal of the compliance achieved by it.

2 B is submitted that Respo.ndeﬁt No. 9 has challenged

' the Final Order dated 04-05-2016 passed by this
Hon’ble Tribunal before the Hon'ble Supréme Court in
Civil Appeal No. 50 16/2016 and the Hon'ble Supreme
Court has directed this respondent as ‘follows:

...Keeping in view the fact that if the Petitioner
Company has not resumed its construction activity so
far, we direct that it shall maintain. status guo on the
SPOL vivvuins ",

A Capy of the order dated 12-05- 2016 passed by the
. Hon’ble Supreme Court in Civil Appeal No. 5016/ 16 is

enclosed herewmth
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3. It is submitted that the Respondent No. 9 filed an

interlocutory application in LA. No. 3/2016 before the
Hon'ble Supré;ne Court in Civil Appeal No. 5016/2016
seeking permission to resume construction and the
Hon’blg'Sﬁpreme Court, by an order dated 11-11-
2016 observed the following:-, _ -

. .....All that 'we need say is that if the Petitioner
company wishes to ‘resume the construction and the
condition on which such resumption has been permitted
in terms of fts previous orders are satisfied by the
Company, our order dated 12-5-2016 directing the
parties to maintain status-quo not be treated as an
impediment for such resumptzon ...... =‘.""”’

A Copy of the order dated 11-11-2016 passed by the
Hon’ble Supreme Court in le Appea.l No. 5016/2016

is produced herewith.

‘It is submitted that the Respondent No. 9 is not

intending to resume construction and hence, even

sans the Order having been passed, has not resumed

. construction activities in view of the order dated Tz-

05-2016 by the Hon’ble Supreme Court directing this
respondent 'to maintain Status-Quo and this
Respondent No. 9 has maintained status quo at the

project site in compliance of the said Order.

It is submitted that in the meanwhile, the Respondent

No.3, (SEIAA-Karnataka), by an order dated 23-02-
2017, bearing No. SEIAA '30 CON 2011, -has

" withdrawn the Environment Clearance and directed

Respondent No. 9 not to take up any construction
> ¥

activities in the project site:

SR
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A copy of the order dated 23-02-2017 bearing no.

SEIAA 30 CON 2011 issued by the Respondent No.3 is
. produced herewith. '

. The Respondent No. 9 in the meanwhile has, to the

extent permisSible in obedience of the Orders of the
Hon’ble Supreme Court and the Hon'ble Tribunal,
complied with several of the d1reet10ns/cond1t1ons
imposed on it as per the Orders mentioned above and

has tabulated the compliance carried ?ut by it in the

. form of the attached statement, which may kindly be

read along with this Statement. In the light of the
above, the- Respondent No. 9, is submitting the
followmg Statement of Compliance as directed by this
Hon’ble Tribunal on 14-03-2018, which may kindly be

taken on record in the interest of justice and equity.

Dated: 19-03-2018
" Place: New Delhi Advocate for Resgorident No. 9

:_ Cr &
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Document Referred

General /Specific  conditions/ | Ref. in the
directions applicable to | Order dated Status of Com:pliance as on 16.03.2018
Respondent No.9 in the Order | 04.05.2016
dated 04.05.2016 in O A
222/2014.
|The distance in the case of R-9 and | General IN COMPLIANCE. Order dated
R-10 from Rajakaluve, water bodies Ooun:m.o:m 12.05.2016 made in

and wetlands shall be maintained as

below:

(i) In .the case of lakes, 75
meters from the periphery

of water body to be
maintained as Green Belt
and buffer zone for all the
existing water bodies ie.,
lakes/wetlands.

(i) 50 meters from the edge of

the Rajakaluves.

or

'Directions No.1

‘the

There are no standing buildings within
buffer

foundations and footings have been madé

zones  specified. Some

and are in a condition of status-quo.

Wm.r has been advised that in view of the
Order dated 12.05.2016 in Civil Appeal
No.-5016/2016 passed by the Hon’ble
Supreme Court directing R9 to maintain
wﬁm.ﬁ_Sm‘Ozo on the Spot, no change can
be undertaken. Necessary actions will be

taken as and when permitted.

Civil Appeal No. 5016

of 2016 by the
Hon'ble Supreme
Courl,

order is

enclosed herewith.




(iii) 35 meters from the edges
in the case of Secondary
Rajakaluves.

(ivy 25 meters from the cdges
in the case of tertiary
.Rajakaluves.

This buffer /green zone would be
treated as no construction zone for

all intent and purposes.

All  the offending constructions
raised by mnmﬁmnanam No.s 9 and 10
cof any kind including coc.:mmb\ wall
shall be demolished which falls

within such areas.

Wherever dredging operations are
required, the same should be carried

out to restore the original capacity of

< bBRY




D.:w water spread area and/ or .
wetlands. Not only the existing
construction would be removed but
also .donn of these respondents -
project proponent would be
Humw.nsw.ﬁna to raise construction in

thisg zone.

Reclaimed area of the: lake to the | Specific | COMPLIED: ! 1.Affidavit of WFODM;- e
extent of 3 acres 10 guntas in | conditions or dated 26-07-2017 is
Survey No.43 should be restored to Directions - for | BDA has erccted chain link fencing on the | enclosed .
its original condition at the cost of | Respondent . area of 3A10 Gi.
project proponent. The _uommnmm.,moﬁ of | No.9. (i) = 2. Letters of R9 to
this area should be restored hy : This land is taken over by BDA in its various authorities . .
mmmﬁODanbw_Zo.@ to the concerned . _ original Condition. 3 . @ " dated 06.07.2016 tol
Authorities mEEm%mnm_w. : . - ‘Govt. of Karnataka
R9 has om.ﬂw&.:ﬁﬂrnn works as mam% be | Revenue m_nnaozﬁ\
s ; directed by KLCDA. and KIADB. 5
. Letters dated 01-08—|
2016 _
24.08.2016 gd T
KIADB,
3
©e ee
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16.12.2016 & 8 |
07.01.2017 to
KLCDA.

3. _ Letter dated
25.05.2017 and
10.07.2017 for
removal of Debris to
KLCDA _

3 In the remaining area, Wwhere Specific
primary rajakalve is. abutting the conditions or 7/
project area, 50m buffer zone on the | Directions for | No construction of any kind is abutting
side of the project area from the edge Respondent No.9 | any Primary Raja Kaluve. 50 meter buffer
of the rajakalve should be |ii. is in existence. As stated before, in view of A
maintained as green belt. the %wnnmcn. to maintain status quo - g

e compound wall is H.Qdo?a. . -

4. ‘Several irrigation canals or tertiary | Specific i . Letter dated
Rajakaluve taking off from the Agara conditions or | Hydrological Study has been | 20.06.2016 by R9 to
tank were passing through the area Directions for | commissioned and it has to be tracked to | the Assistant Director |,

of respondent no.9, and serve the

dual purpose of irrigating paddy

Respondent No.9

-jii.

survey map. Letter was Written to

| Additional Director of Land Records to

of Land Records.




fields and disposal of surface run off
(storm water drains) during rainy
season. However, on account of the
activities of the project, these drains
wmw.m been totally obliterated. For the
purpose of proper disposal of surface
run off from the entire area falling
between :u.m, Agara lake and the
lake,

Belandur respondent 10.9

must provide required number of |

storm water drains based on proper

hydrological study. These storm

drains should have a buffer zone of

15m on either bank maintained as

green belt.

identily the irrigation canals and provide

map.

At present, the oohwﬁ.somob. activity is.]

no?ﬁunnn_% stopped in view of the interim
order passed by the Hon'ble Supreme
directing this

Court Respondent  to

maintain Status-Quo.

=]

i e

<~ K}

The cumulative quantity of earth
excavated for the construction of
project is around 4 lakhs cubic
meter in the depth range of 0 to 9
meters. This
hillock like structure obstructing the

has created huge

natural flow patterns of surface

Specific

Conditions/
Directions for
Respondent No.9

-iv

COMPLIED.

Hillock like structure is removed at the
cost of R9 and under the supervision of
officials of KLCDA.

Lettéers of R9 to
KLCDA
Compliance Affidavit
filed by KLCDA.

and
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runoff from Agara Lake side to
Balendur Lake side or Primary
Rajakalewes.
For this purpose,

construction phase garland drain

should be constructed around the

existing dumping site for safe
disposal of runioff to the rajakaluves.
For the disposal of excavated
material, a proper muck disposal
plan duly approved by SEIAA shall
be prepared. In any case the plan
should ensure that no

much/sediment flows into

. rajakaluves and/or Belandur lake.

during |

Remaining portion of the directigns can
be complied only upon commencement of

construction.

The Kharab land identificd by
Revenue Dept. admeasuring 1 acre 2
guntas should be demarcated and

Emma».:.bma separately as green belt.

Specific
conditions or
Directions for

Respondent

While handing over the lands to R9 there
was no mention of Karab land in the
Jands allotted by the KIADB. Requested
Revenue Department to identify the

Kharab Land if any since the Allotment

Letter - dated
20.06.2016 by R9 to
the Assistant Director
of Land Records.
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17

et ]

The entire green belt created under

the directions E. " this Tribunal

should not be considered as part of

‘the green belt.of the project-as part

of the m.O._nc:%:Dz and will be over
and above green belt as indicated in

the EC.

e

In view of the heavy traffic in the

adjoining Sarjapur road, a proper
study os. the dmmwm of traffic density,
foot falls ..nxvnoﬁnah etc .w_.w proper
plan needs to be prepared and the
concept of service road exclusively
for the, project needs to be worked
out and additional parking space
created within the muho.ﬂnna area and

incorporated as a part of the overall

No.9-v.

Specific
conditions

Directions

-Vi.

Specific
conditions

Directions

-vii.

project layout, within a period of 3

or | is commenced. As on today the entire
for | area is lying vacant.

Respondent No 9

or

for | Traffic Study was conducted in 2016-17

Letter of KIADB did not demarcate the.
Kharab Land.

Will be in compliance when ncﬁmﬂqznscn.

e

COMPLIED

Respondent No.9 for mﬁ@_w.cmmcn to modified EC. Submitted

for issue of Amended Environmental
Clearance. EC was withdrawn by order
dated 23.02.2017 by SEIAA-KARNATAKA




months.

9. Both Respondent No.9 and 10 shall | Second General | COMPLIED to the satisfaction of Lake | Letter dated
ensure that the debris or any |Condition No.5 Development Authority. 11.04.2017 of R9 to
construction material that has been KLCDA to further
dumped .55 the Rajakaluves or on conduct cleaning of!
their Banks and on the buffer zone m.m,m.m.r&_cqn ~ .and
of Wetlands should be removed drains at the cost of

* | within four weeks from today. In the : R9.
event they fail to do so, the same )
shall be removed by the Lake: Compliance Affidavit
Development Authority along with filed by KLCDA
the State Administration and )
| recover charges thereof from the said
Respondents. . .
10. | There is a serious discrepancy even COMPLIED ]

in regard to the measurement of}

land as far as Respondent No.9 is

concerned. Admittedly, the

Respondent has been allotted -and in |

possession of land

admeasuring

Second General
Condition No.6

Submitted for issue of _>En5nma

Environmental Clearance. EC withdrawn |

by order dated 23.02.2017 by SEIAA-
KARNATAKA. ’
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